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. LEGISLATIVE ASSEMBLY

Monday, 19th February, 1945
The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the
Chair.
MEMBER SWORN:
Colonel Henry Wynter Wagstaff, M.C., M.L.A. (Government of India:
Nominated Official).

STARRED QUESTIONS AND ANSWERS
. (2) ORAL ANSWERS

1290*—S829* ‘

REFUSAL TO INTERVIEW THEIR RELATIVES BY DETAINED CoNGRESS WORKING
CoMMITTEE MEMBERS

330. *Mr. T. S. Avinashilingam Ohettiar: Will the Honourable the Home
Membe: please state: .

(8) whether Maulana Azad, Pandit Jawaharlal Nehru and other Members of
the Cungress Working Committee have refused to avail themselves of the privi-
lege of having interviews with their relatives;

(b) the reasons for which they have refused to exercise this privilege, and
whether it is true that to this privilege were attached humiliating conditions;
and

(c) whether Government have considered the matter and resolved to remove
these conditions?

The Honourable Sir Francis Mudie: (a) Yes.

(b) I would invite attention to the answer given to parts (a} and (b) of Mr.
K. S. Gupta’s question No. 219 on the 14th February. No humiliating condi-
tions were attached.

(¢) Does not arise.

Mr. T. S. Avinashilingam Chettiar: Msdy I know whether it is true that
some of the Working Committee members were forced to speak in languages _
other than their own and that is the reason why some of them refused these
interviews ?

The Honourable Sir Francis Mudie: I think there is a specific question on
that subject.

Mr. T. S. Avinashilingam Chettiar: There is no question coming up today
and I am entitled to get an answer to this.

The Honourable Sir Francis Mudie: I am quite sure there is a question on
this subject. I should like to give the reply when I answer that question.

Mr. T. S. Avinashilingam OChettiar: Is it not a fact that the Honourable
Member said on a previous occasion that they were not asked to speak in
languages other than their own? °

‘The Homnourable Sir Francis Mudie: I did say that.

Mr. T. S. Avinashilingam Chettiar: May I know whether the Government
of Bombay have written to the brother of Mr. Hare Krishna Mehtab, a member
of the Working Committee, asking him to bring an interpreter with him ag he .
would not be allowed to talk in his own language and as a consequence of that
Mr. Mehtab has refused the interview?

The Hohourable Sir Francis Mudie: All these questions will arise on the
supplementaries to the question to which T have referred. I have not the neces-
sary papers with me today.

Mr. T. S. Avinashilingam Chettiar: That member may or may not put that
question. '

+For these questions and anewers, see pages 445—64 of these Debates.
(417)



418 LEGISLATIVE ASSBMBLY [19TH FBB. 1945

Mr. President (The Honourable Sir Abdur Rahim): What is the number of
that question? '

The Honourable Sir Francis Mudie: I shall look up the number of the ques-
tion to which I have referred, which specifically deals with this point. If I
should be wrong, and there should be no question, I will accept a short notice «

uestion.
d Mr. T. S. Avinashilingam Chettiar: That is a different matter. The ques-
tion is not coming up today.

The Honourable Sir Francig Mudie: As far as I remember, there is a specific
question on this subject. I shall verify that in the course of the day. 1f I
should be wrong, I shall accept a short notice question. o

Mr. Sri Prakasa: So far as I know, the usual system is to reply to the ques-
tions and supplementaries when they are put and when the same questions are
put again on a future occasion, the Honourable Member. on behalf of Govern-
ment simply refers the questioner to the previous replies. But in this case, the
question referred to is not coming up today.

Mr, President (The Honourable Sir Abdur Rahim): In this case, has the
question been answered before?

Mr. Sri Prakasa: It has not been answered. The Home Member says that
he will answer on a future date when the question comes up before the House.

Mr, President (The Honourable Sir Abdur Rahim): Is the Honourable
Member prepared to answer that question today?

The Honourable Sir Francis Mudie: I am not prepared.

Mr. T. S, Avinashilingam Chettiar: What is the reply to part (c)?

The Honourable Sir Francis Mudie: ‘‘Does not arise.”

HEALTH OF MAULANA ABUL KALAM AZAD AND OTHER DETAINED CONGRESS

CoMMITTEE MEMBERS.

331, *Mr. T, S. Avinashilingam Chettiar: Will the Honourable the Home
Member please state:

(a) ths present state of health of Maulana Azad, Mr. Jawaharlal Nehru and

other Members of the Congress Working Committee including that of Babu
Rajendra Prasad; and

(b) whether their cases were reviewed in January and fresh orders of deten-
tion passed on them?

The Honourable Sir Francis Mudie: (a) The Honourable member is
referred to my reply te question No. 106 of Mr. Satya Narain Sinha on the 10th
February, 1945.

(b) Yes. The orders were extended.

Mr. T. S. Avinashilingam Chettiar: May I know whether arrangements are
being made to operate Pandit Govind Vallabh Pant for hernia? ’

The Honourable Sir Francis Mudie: My answer to the question is that
arrangerients are being made. : ’

Mr. Badri Dutt Pande: -May I know whether some of these persons are
being transferred to their Provinces?

The Honourable Sir Francis Mudie: No.

. Mr. T. 8. Avinashilingam Chettiar: May I know whether there ig any truth
1[1; t;e?teport of the Hindustan Times that they are being transferred to the
The Honourable Sir Francis Mudie: The matter is under consideration.

Mr. Lalchand Navalrai: May I know if the Honourable Member himself
reviews the case of Pandit Jawahar Lal Nehru?

The Honourable Sir Francis Mudie: Yes, Sir. )

_ Mr. Lalchand Navalrai: Was there any recommendation from the Provin-
cis] Government with regard to the extension?

The Honourable Sir Prancis Mudie: No. No recommendation from the
Provincial Government of any sort.
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Mr. T. S. Avinashilingam Chettiar: May 1 know whether these caseg are
considered on the advice of the Provincial Governments? What is the proce- -
dure adopted?

The Honourable Sir Francis Mudie: The Government of India may consult -
the Provincial Governments or they may act themselves.

Mr, T. S. Avinashilingam Chettiar: What is the procedure?

The Honourable Sir Francis Mudie: In some cases they may consult. In
other cases, they may not need the advice of the Provincial Government.

Mr. T. S.-Avinashilingam Chettiar: What is the procedure in the case of the
members of the Working Committee ?

The Homourable Sir Francis Mudie: That is just what I have answered.

Mr. Sri Prakasa: While extending the period of detention of members of
the Working Committee for another six months, what were the facts taken into
consideration? Had they done something during the last six months, while
still in jail, which has resulted in a further extension of the period of detention?

The Honourable Sir Francis Mudie: No.

Mr. Sri Prakasa: How is it that the period of detention is extended for
another six months when they had done nothing during the previous period
which necessitates such detention?

The Honourable Sir Francis Mudie: Technically the order is not extended
for another six months. The order is merely extended. The position is not
that the detenu should remain for another six months in jail. The position is
that he cannot be released on the expiry of the previous order.

Mr. Sri Prakasa: Is it not a fact that such extension of detention, whether
it is for a period of six months or less, is on the basis of certain activities of the
-person concerned during the previous period?

The Honourable Sir Francis Mudie: No; I have answered that question.

Mr, Badri Dutt Pande: In view of the fact that Mr. Govind Ballabh Pant
is seriously ill, is the Government contemplating an operation early ?

The Honourable Sir Francis Mudie: I have answered that question once
today and once on a previous day. )

Mr. T. S. Avinashilingam Chettiar: Will the operation be performed by the
doctors of his own choice?

The Honourable Sir Francis Mudie: That will be arranged.

 Mr, Bad.ri Dutt Pande: Will his wife be allowed to be at the bed-side of the
patient during the time of the operation and after?

Mr. President (The Honourable Sir Abdur Rahim): Next question.
COMPANIES REGISTERED SINCE WAR

332. *Mr. T. 8. Avinashilingam Chettiar: Will the. Honourable the Finance
Member please state:

(8) how many companies have been registered under the Indian Companies
Act in the years after the war up-to-date with the permission of the Controller
of Capital Issues;

(b) of these how many are Insurance, Industrial, Banking Commercial or
Planning; and _ .
(¢) how many were refused by the Controller of Capital Issues to be regis-
tered?

The Honourable Sir Jeremy Raisman: (a) The number of companies which
have been permitted to make issues of capital from the 17th May, 1943, when
control of capital issues was introduced, to 15th January.,- 1945 wag 1,350.

(b) Insurance 21, Industrial 401, Banking 27, Planning (i.e., Long Range

54, Others 847.
SChfg e]?‘)our hundred and ninety-three. . i

Mr. T. S. Avinashilingam Chettiar: May I know what considerations are
taken .into account to refuse or to give permission for these companies?

The Honourable Sir Jeremy Raisman: Those considerations have been set
out at some length in press communiques which have been issued. 9

' A
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INDIAN CaSUALTIES IN THEATRES OF WaR

333. *Mr. T. S. Avinashilingam OChettiar: Will the War Secretary please
state:

(a) the number of Indian casualties in all theatres of the war up-to-date;

(b) how many casualties there are in the Navy, Air Forces and Land Forces;
and

(c) How many casualties there are in the borders of India and how many in
foreign countries?

Mr, 0. M, Trivedi: (a), (b) and (c). I lay a statement on the table.

Statement showing Indian casualiies in the Navy, Air Forces and Land Forces inside and outside
the borders of India up to the 31st December 1944

Branch Prisoners Believed  Grand
of Killed Wounded Missing of Prisoners  Total
Service War of War
(A) (B) (A) (B) (A) (B) (A) (B) (A) (B)
Navy . . 45 49 2 100 — — —_ —_ — — 196
Air Forces . 142 13 173 — 17 — — _ - - 345
*Land Forces 5,920 11,194 17,221 28,420 1,676t 11,850 19452,979 — 22,036 1,51,315
Total . 6,107 11,256 17,396 28,520 1,693 11,850 19 52,979 — 22,036 1,51,856
NotEs

(A) Figures for Indian casualties inside the borders of India.

(B) Figures for Indian casualties outside the borders of India.

* Figures for casualties in the Land Forces also include casualties in the Hong Kong and
8ingapore Royal Artillery. Figures under (A) are approximate and represent casualties reported
a8 having occurred while operations were in progress in India and on the Indo-Burma border.

t The figure 19 under Prisoners of War taken inside India relates only to those who are
Jenown to be Prisoners of War. It is hoped that a considerable proportion of those reported
missing from within India will turn out to be Prisoners of War also.

Mr. T. S. Avinashilingam Chettiar: What is the answer to part (8) of the
-question? The Honourable Member can read out the statement.

Mr. C. M. Trivedi: I can give the total. The number of Indian casualties
in all theatres of war up to the 31st December, 1944 is killed 17,363, wounded
45,916; missing 13,543; prisoners of war 52,998; believed prisoners of war
22,036; Grand Total 1,51,856.

Mr, T. S. Avinashilingam OChettiar: What is the answer to part (c)?

Mr. C. M. Trivedi: I have got a combined total for all the services and I
shall have to read it.

Mr, Manu Subedar: May I know whether the non-combatant casualties are
included in this number?

Mr. C. M. Trivedi: If they are enrolled non-combatants, I think they are
included, but I will verify this.

Mr. Muhammad Azhar Ali: Will the Honourable Member please lay  the

fatement on the table of the House? "

Mr. 0. M. Trivedi: As I said, I am laying a statement on the table.
PASSENGERS’ SEARCH BY CUSTOMS STAFF AT QUETTA AND OTHER RAILWAY STATIONS

. 1;834:. *Mr. Abdul Qalyum: Will the Honourable the Finance Member please
state:

(n) whether his attention has been drawn to the allegations against the Cus-
toms staff in an article ‘“Custom Ka Azar” published in the Istiglal, Quetta,
dated the 31st December, 1944; )

(b) whether passengers are searched at the Quetta Railway Station and, in
fact, at all Railway Stations from Jacobabad to Chamsan and Nokundi;

() whether the Customs staff searches people within the limits of the Quetba
municipality and other Notified Areas in Baluchistan:
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(d) whether it is a fact that the persons searched are forced to take off
their clothes including Shalwars, i.6., trousers; and

(e) whether Lie will put a stop to such searches of peaceful citizens?

The Honourable Sir Jeremy Raisman: (a). I have not seen a copy of the
Article but have called for one. ) )

(b) Searches are carried out at the Quetta and other Rallway_ Stations on the
routes thence to Persia or Afghanistan and were formerly carried out down to
Jacobabad, but usually only after receipt of informstion indicating that the
person searched is in possession of goods intended for illegal export.

(c) When necessary, searches are conducted within these limits.

(d) This only occurs when would be smugglers_adopt the‘ not uncommon
practice of wearing several suits of new clothing with the object of smuggling
these out of the country. .

() In view of the reply to part (d), I regret I can give no such undertaking.

Mr. Abdul Qaiyum: With reference to answer to part (b), is it not a fact
that wholesale searches of passengers are going on? It is not only those who
are suspected or against whom information has been given who are searched but
the newspaper article says that wholesale searches all along the line from
Jacobabad to the Persian and Afghan frontier are being carried on.

The Honourable Sir Jeremy Raisman: I am afraid I cannot answer off-hand,
but my information is that searches are based on information and suspicion for
which there is some ground.

Mr, Abdul Qaiyum: With reference to part (c) of the question, may I know
where is the necessity of searching people within municipal limits and notified
areas?

The Honourable Sir Jeremy Raisman: The necessity may arise from the
same reasons as it arises in other cases. The fact that they are within munici-
pal limits does not mean that they ipso facto abandon all possible intention to
smuggle.

Mr. Lalchand Navalrai: May I ask if these searches are made on the plat-
form openly or are they made in some room?

The Honourable Sir Jeremy Raisman: I must have notice of that.

Mr, Lalchand Navalrai: How many such smugglers have been caught and
searched during the last six months?

The Honourable Sir Jeremy Raisman: I have not got such figures, but the
reports before me indicate that these searches have definitely been fruitful.

Sir Cowasjee Jehangir: In answer to part (c) the Honourable Member makes
a definite allegation that they are searched in the limits of the municipality,
which means in any part of the town. Does the Honourable Member mean to
say that there is a chance of a man being caught in a street and searched? It
cannot be so, but that is the allegation here.

The Honourable Sir Jeremy Raisman: My understanding of the matter is
that a man can be searched. He can be seized in the main street of Bombay
and hauled off to be searched in connection with smuggling just as he can be for
any criminal offence.

Sir Oowasjee Jehangir: How do they know that the man is going from
Bombay by rail? Can they simply get hold of him in the street?

The Honourable Sir Jeremy Raisman: They have some information on
which they are proceeding.

Mr. Abdul Qaiyum: Will the Honourable Member issue instructions that
searches should be confined to the railway stations which are close to the border
and not all along the line from Sind to the Iranian end Afghan border?

The Honourable Sir Jeremy Raisman: I understand that recenf practice
has already moved in that direction. The report which I have before me says:

“It was inevitable that in the attempt to bring this situation under control some harsass-

ment should be caused to members of the public who were not themselvea involved. It is
true that searches were carried on the railway at stations the whole way from Jacobabad,
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which is not itself the concern of this Administration, to Chaman and Nok Kundi, but it
has now been possible to restrict such searches on trains to points from Quetta ouwards
towards the frontier on each line.”

Mr. Abdu] Qaiyum: Would it not be a harassment to such people at railway
stations from Quetta onwards, which is a distance of hundreds of miles? Why
not have a custom inspection post close to the frontier? e

The Honourable Sir Jeremy Raisman: The position, as I understand it, is that
he first stage in smuggling is to get a lot of stuff near the border. When you geb
it there, it is beyond the wit of anybody to prevent it getting over the border.
Obviously, there are no great trading markets on that side of the fronfier to
which these large quantities of goods should be proceeding. The technique is to
assume that anybody who is taking excessive goods in that direction is taking
them with the object of smuggling.

Mr. Sri Prakasa: With reference to part (d) of the question, having regard
to the fact that similar complaints were made in the last Session regarding
Dhanushkodi customs, will the Honourable Member get a mental examination
made of the members of his staff, who seem to be suffering from what ig called
perversion in psychologv, because of their intense desire to see the naked bodies
of members of the public which seems to be bordering on the scandalous?

The Honourable Sir Jeremy Raisman: Thers is nothing perverted in want-
ing a man who is wearing 12 suits of clothes to get down to one.

Mr. Sri Prakasa: Do you want them to get down to the twelfth set of
clothes, or want them to remove the shalwar also after which there is nothing?

INDIAN OFFICERS (WARD RooM RANK) aTTACHED TO ROoYAL INDIAN NavY

335. *Mr, Manu Subedar: (a) Will the War Secretary please state how many
Irdian officers of Ward Room rank are attached to the major warships of the
Iloyal Indian Navy?

(b) 1s it a fact that Government have shown disinelination to put Indians
an such a position?

(c) WHat is Government’s poliey in this matter?

(d; Why are opportunities not given to seleeted Indian personnel of the Royal
Indian Navy for superior work and for getting superior qualification?

(e) Is it a fact that British personnel recruited after the war are put on
such duty, whereas Indian personnel recruited after the war are kept out of
such duty?

(f) If the reply to the above is in the affirmative, will Government explain
why this racial discrimination is introduced in the administration of the Royal
indian Navy?

Mr. C. M. Trivedi: (a) 81.

(b) No, Sir.

(c) and (d). The policy is that all Officers whether Indian or European,
ahould have equal opportunities. There is no discrimination.

(e) No, Sir. -

(f) Does not arise in view of my reply to parts (c), (d) and (e) above.

Mr. Manu Subedar: May I know if it is not a fact that Britishers recruited
to the Royal Indian Navy later than the Indian recruits are actually given
superior places and better opportunities?

Mr. 0. M. Trivedi: No, Sir.

Mr. Manu Subedar: What is the percentage of Indians doing Ward Room
duty as compared with the British?

Mr. O. M. Trivedi: The percentage of Indian officers doing ward room duty
is 41.
Mr. Manu Subedar: May I know if it is 41 per cent. of the total?

Mr. C. M. Trivedi: There are 116 British officers of Ward Room rank, and
there are 81 Indian officerr of Ward Room rank. The proportion of Tndian
and British officers is therefore 41: 59.
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lr l&np Subedar: What steps do Government propose to take to increase
this proportion? Do they put it as target that some day Indiang alone will do
this work? What steps are Government taking towards this end?

-Mr. ©. M. Trivedi: I think there is no doubt whatever that the ultimate
target for the Royal Indian Navy as for every fighting service is that they should
be completely Indianised. )

Mr. Abdul Qaiyum: May I know if it is a fact that with regard to the Royal
Indian Navy it is so on paper, while in practice there is always discrimination
against Indians?

Mr. O, M. Trivedi: No, Sir.

Mr, Abdul Qaiyaum: Will he see to it that this discrimination is stopped in
practice ? )

_ Mr. Pregident (The Honourable Sir Abdur Rahim): He says there is no
discrimination. Next question.

INDIAN OFFICERS BECRUITED TO ROYAL INDIAN Navy

336. *Mr. Manu Subedar: (s) Will the War Secretary please state how many
Indians have been recruited in the Royal Indian Navy to the officer rank since
1989 September?

(b) How many Britishers have been so reeruited ?

(¢c) How many of the Indians have got promotions since their recruitment,
and how many of the Britishers have got promotions since their recruitment?

(d) Is it a fact that Government appoint Britishers to ships with Indian
personnel in preference to Indian officers even when they are available?

(¢) Is it a fact that every attempt is being made to suppress and keep down
the Indian personnel of the Royal Indian Navy as against the British personnel?

(f) Whatever the policy of Government may be during the war, will Govern-
2oent consider the advisability of giving an  undertaking not to recruit any
Britisher for the Royal Indian Navy after the war except as technical personnei?

(g) If the reply to the above is in the negative, will Government explain
what their policy is, what they are doing now and what they intend to do as
‘between British and Indian personnel?

Mr. C. M. Trivedi: (a) and (b). In the interests of security, I regret I am
unable to disclose the exact numbers of Indian and British officers recruited
into the Royal Indian Navy and the Reserves since Septeraber 1939, but I may
state that the proportion is 46 Indian to 54 British. Thers is still a shortage
-of officers and applications for emergency commissions from suitable Todian
.candidates would be most welcome.

(c) 85 per cent. of the Indian officers and 50 per cent: of the British officers
have been promoted since their recruitment.

(d) and (e). No, Sir.

(f) and (g). On the assumption that the Honourable Member is referring to
permanent recruitment, the position is that the future policy of recruitment to
‘the Royal Indian Navy is one which is bound up with the post-war organisation
-of all three Services and is at present under consideration. Until last year
‘permanent recruitment to the Royal Indian Navy was on the basis of one Indian
to two British, the total annual intake being about 8—10. During the latter
half of last year it was decided, as an ad hoc measure, fo offer up to 20 vacancies
‘to persons of Indian domicile only and recruitment for these vacancies will,
it is hoped, be completed this year.

Mr, Manu Subedar: May I know how long the Government will continue
this practice of restricting the number of Indian recruits, while leaving it open
to recruit Britishers without any limit, even when Indians are available?

. 0. M. Trivediz= As I have said. we took an ad hoc decision last year to
recruit only persons of Indian domicile, and the whole question is at present
wnder consideration. :

“Mr, Manu Subedar: As against how many non-Indians, is that offer of 20
wacancies to persons of Indian domicile made?
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Mr. C. M, Trivedi: No persons of non-Indian domicile were taken lash
yesr.

Mr. Manu Subedar: Wil] the Honourable Member give an assuranee, either
now or at any time during the Session—I am not urging the Honourable Mem-
ber to say here and now—that in future no recruitment of non-Indians will take
place for these places in the Royal Indian Navy?

Mr. C. M. Trivedi: I am not in a position to make any announcement or
any promise regarding permanent recruitment until the questiom, which is
under consideration, is decided.

Mr. Manu Subedar: May 1 know if there are any reasons to continue British
recruitment ?

Mr. Pregident (The Honourable Sir Abdur Rshim): The Honourable Mem-
ber is arguing. Next question.

EXPENDITURE ON INDIAN PROPAGANDA ABROAD

837, *Mr, Manu Subedar: (a) Will the Honourable Member fer Information
and Broadcasting please state by which Department the expenditure is ineurred,
and how much it is for each of the years 1940-41, 1941-42, 1942-43, 1943-44,
and '1644-45 (up to the 31st December, 1944), in respect of (i) visitors and
lecturers sent from India, both men and women, for propaganda purposes to
the United States of America, (ii) papers published i languages other than
Indian, such ag Arabic, Persian, Pushtu, Iraqi, Turkish. and Egyptian for pro-
paganda purposes abroad, and (iii) broadcasting from the Indian Radio in
languages other than Indian languages?

(b) Who takes the decision as to the propriety of the kind of propaganda and
the machinery by which it is to be done?

(¢) Is it a fact that all such action is taken on the initiative of the
Propaganda Minister in the United Kingdom of His Majesty’s Government ?

(d) Had any attempt been made to recover these costs from His Majesty’s
Government, having regard to the fact that this is propaganda outside India for
ard on bebalf of the Allied Gevernments?

The Honourable Sir Sultan Ahmed: (a) (i). I presume the Honourable
Member is referring to the lecturers sent last year by the Government of Indis
to U. S. A. If so. the expenditure on account of their passage and daily allow-
ances amounted to Rs. 59,000 roundly and were inewrred by the Information
and “Broadcasting Department. .

(ii) The details of expenditure on the magazines, etc., published in foreign
languages are not available for the years mentioned separately.

(iii) Following are.the expenditure figures incurted by All India Radio on
broadcasts in languages other than Indian:

Year 1940-41—Rs. 14,000.

Year 1941-42—Rs. 47,100.

Year 1942-43—Rs. 1,06,700.

Year 1948-44—Rs. 1,72,700.

Year 1944-45 (upto 31-12-44)—Rs. 1.14.900.

In addition, a broadcasting station has recently been started at Gangtok to
broadcast in Tibetan. Its budget is Rs. 11,270 per annum.

(b) The Government of India.

(c) It is not a fact.

(d) Tn so far as the publications in foreign languages are concerned. approxi-
matelv 50 per cent. of the cost of production of all material sent to the Middle
Fast is recovered from H. M. G. The rest of the expenditure is met bv the:
Government of India.

Mr. Manu Subedar: Why is the rest of the expenditure to be met Bv the:
Government of India? . ’

. 'The Honourable Sir Snltan Ahmed: Because a good deal of the stuff which
is sent there shows the cultural advance of India.
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Mr. T. S. Avinasghilingam Chettiar: With reference to part (a) (i) may L.
know if there are any persons other than those mentioned here, any visitors or:
propagandists sent from here to the United States of America?

The Homourable Sir Sultan Ahmed: Not that I am aware of.

Mr, T. S. Avinashilingam Chettiar: Are there any persons of whom he is-
not aware?

(No answer.)
Mr. Sri Prakasa: What exactly is meant by cultural advance?
Mr. President (The Honourable *Sir Abdur Rahim): Next question.
PROPAGANDA ABOUT INDIA CARRIED ON IN AMERICA BY INDIAN GOVERNMENT

338. *Mr. Abdul Qaiyum: Will the Honourable Member for Information and.
Broadcasting please state:

(a) whether he has read the statement of Mr. G. L. Mehta, Leader of the-
Indian Delegation to the International Busmess Conference, recently held in the
United States of America, that lakhs of rupees from Indian treasury were being
spent on propaganda in the United States of America;

(b) if not, how much was spent thus in 1944;

(c) whether scores of paid lecturers had been engaged for the purpose; and :

(d) whether large quantities of pamphlets and magazines had been distri-
buted in the United States of America on behalf of the Government of India7’

The Honourable Sir Sultan Ahmed: (a) Yes. . ;

(b) The estimated expenditure on the Indian Information Services in Ameriea
during the year 1944-45 is $1,34,700 (Rs. 4,51,245).

(¢) No. Last year four Indian speakers were sent to America. They have
since returned. Their mission was mainly to speak about India’s war effort: ~

(d) No. With the exception of Indian Information, very few pamphlets.
have been distributed in America. No magazine has been distributed there.

Mr, Abdul Qaiyum: May I know if any lecturers who are already in:
America are subsidised or helped by the Government of India?

The Honourable Sir Sultan Ahmed: Not that I know of.

Prof. N. G. Ranga: Is it not a fact that certain lectures are being sponsored !
‘by the Publicity Department of the Agent General in America?

The Honourable Sir Sultan Ahmed: Apart from the Department over which
I have control, I do not know of any other.

Prof. N. @. Ranga: Has the attention of the Honcurable Member been drawn-
to the series of articles that were published in the Hindustan Times concerning
the British publicity racket in America? .

. The Honourable Sir Sultan Ahmed: My attention has been drawn to those-
articles, and I may say that nine-tenths of those statements are false.

Mr. Abdul Qaiyum: Will the Government issue a statcinent <tating the
correct position, as there is a lot of agitation on this point?

The Honourable Sir Sultan Ahmed: I will ¢ake the earliest opportunity of -
explaining the position in the House later on. '

Mr. Abdul Qaiyum: Will the Honourable Member be able to do so before -
the General Budget is presented?

(No answer.)

Mr, T. Chapman-Mortimer: Did I understand the Honourable Member to
say a moment ago that nine-tenths of the statements appearing in the article-
referred to in the Hindustan Times are false?

The Honourable Sir Sultan Ahmed: Yes.

Mr, T. Chapman-Mortimer: Then, s the Honourable Member going to-
take any action in the matter?

The Honourable Sir Sultan Ahmed: To declare it false in this House is quite
enough. I will give details later on during the Session.

Mr, T. T. Krishnamachari: May I ask the Honourable Member what he
proposes to do with one-tenth of the statement which is admittedly correc?
Does he take responsibility for it?
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The Homourable Sir Sultan Ahmed: One-tenth of the statement is correct
and therefore no action will be taken.

RBLATION OF “ UNITED PUBLICATIONS ’ WITH INFORMATION AND BROADCASTING
DEPARTMENT

839. *Mr. Abdul Qaiyum: Will the Honourable Member for Information and
Broadcasting please state: '

(a) whether *‘United Publications’’ is a part of the External Publicity Branch
of the Department run by Colonel Wheeler

(b) the objec. in having an assumed unofficial name for the ssid Branch;

(c) whether a magazine ‘‘India To-morrow’’ is being subsidized or run by
.the Government of India in the United States of America; and

(d) whether any subsidies are being paid to any magazines in the United
.States of America; if so, the names of such magazines, and the total amount
of subsidy?

The Honourable Sir Sultan = Ahmed: (a) ‘‘United Publications’’ is the
“generic name for all magazines printed by the Publications Division of this
Department. The Director of Publications Division is Col. Wheeler.

(b) The object of the name was partly for administrative convenience such
:a8_correspondence with printing presses, and partly to avoid the magazines
‘being immediately stigmatised ag ‘‘mere Government of India propaganda’
when they are received in the countries to which they are directed. This is-in
line with practice elsewhere. Examples are afforded by the Tass Agency United
News Reel, All-India Radio, etc., the names of which contain no mention of
*sheir Government connection,

(c¢) No.

(d) No. ]

Mr. T. T. Krishnamachari: May I know if the address given for the United
Publications is a post box number?

The Honourable Sir Sultan Ahmed: I do not remember; I shall require
.notice.

Mr. Abdul Qaiyum: Is it a fact that post box No. 166 in New Delhi is the
"Postal address of this ‘“United Publications’ ? -

The Honourable Sir Sultan Ahmed: I do not remember.

Mr. T. S. Avinashilingam Ohettiar: May I know if the publications are to
"be found in the Library of the House?

The Honourable Sir Sultan Ahmed: I shall be very happy to place the
‘whole lot of them there.

Mr. Abdul Qaiyum: With reference to part (d), did the Honourable Mem-
ber say that no pamphlets and no publications are sent out by this Department
to the United States of America?

The Honourable Sir Sultan Ahmed: The question was about subsidies and
‘my answer was in the negative.

Mr. T. S, Avinashilingam Chettiar: Are these publications sent free to many
people outside this country?

The Honourable Sir Sultan Ahmed: My answer was in the negative.

Mr. Abdul Qaiyum: With reference to part (a), does the ‘‘United Publica-

‘tions”’ of the External Publicity Branch send out any pamphlet or literature
free? i ’

The Honourable Sir Sultan Ahmed: My answer was ‘‘No'’ in reply to parts

{0) and (d).
ASSAULT ON MR. MAHESH BY ARMY MAN AT RAJA-RKI-MANDI RATLWAY STATION

340. *Mr. Abdul Qaiyum: Will the War Secretary please state:

(a) if he has read a news item under the caption ‘‘Alleged assault by army
-man’’ published in the Hindustan Times, dated the 6th January, 1945;

(b) if Mr. Mahesh was assaulted by military personnel on the Raja-ki-
Mandi Railway station and wounded;

{(c) whether the military personnel involved were Indian, British or Foreign;
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(d) whether Mahesh was brought back to the Railway station and beaten;

and
(e) whether any enquiry was held, and with what result?

Mr, C. M. Trivedi: (a) Yes, Sir.

(b) No military personnel were involved in the affray.

(c) to (e). Do not arise, in view of my answer to (b).

NexT CoMpETITIVE EXAMINATION FOR ROYAL INDIAN Navy

341, *Sardar Mangal Singh: Will the Honourable the Home Member please
state:

(a) whether it is a fact that the next competitive examination for the Royal
Indian Navy will be held on the 2nd April, 1945 and subsequent days;

(b) whether Government are aware of the fact that the Punjab University
is also holding the Intermediate and B.A. examinations on the same days;

(c) if the answers to (a) and (b) above be in the affirmative, whether he will
take necessary steps to postpone the Royal Indian Navy Examination so as to
enasble the Punjab University candidates to take part in this competition; and

(d) whether Government will consider the advisability of asking the Federal
Public Service Commission to hold all competitive examinations on datés which
do not conflict with other University examinations ?

The Honourable Sir Francis Mudie: (a) and (b). Yes.
(c) The Federal Public Service Commission have already examined the

possibility of changing the date of the examination, but it has been found that
no change is possible in view of the limits imposed by the dates of the training
programme for selected candidates. The Commission take into account the
dates of University examinations in fixing their own examination programme. It
is, however, as this case shows, not always possible to avoid a clash of dates
owing to the lack of uniformity in the arrangement of university examinations.
(d) Does not arise.
ABMY REOBGANISATION COMMITTEE ENQUIRY

342, *Sardar Mangal Singh: Will the War Secretary please state:

(8) whether the Army Reorganisation Committee has issued any question-
naire, if so, what it is;

(b) how many official and non-official witnesses the committee has examined

so far; )
(c) when the committee is expected to finish its work and submit its report;

and

(d) whether its report will be published ?

Mr. C. M, Trivedi: (4, Yes, Sir. A copy of the questionnaire issued to
non-officials is placed on the table.

(b) Up to the 15th February, 1945, the Committee hag examined 76 official
and 15 non-official witnesses. I may add that the examination of non-official
witnesses has started only recently.

(c) and (d). I would refer the Honourable Member to the reply given to
starred question No. 95 by my Honourable friend Mr. Abdul Qaiyum on the

10th February, 1945.

List of subjects which the Re-organisation Committee, India, would like to discuss with
. non-officials

1. Class representation in the post-war Army—should any classes be excluded ?

2. Class composition of units in the Army—should units consist of men of one class or
province ? . )

3. Representation of provinces in the Army; the importance of naming units after the
:province in which they are raised. . .

4. Possibility of forming an All India Regiment of Guards.

5. Possibility of reduction of the non-Indian element in the Army in India, including
Gurkhes.

6. Aid to Civil Power.—Training to fight the country’s external enemies (the first duty
~of an army) conflicts with internal secority duties. Should it be the policy to rely as Tar as
poseible on the police for internal security?
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7. Indian Territorial Force and Auziliary Force (India).—What is_vslus other thaa on
military grounds of the pre-war Indian Territorial Force and Auxiliary Force (India)?
8. Provision of officers for the fighting services.—How can the number and standards of
candidates be improved?

9. Conscription.—In the event of another major war could conscription be introdaced in:
India either universally or amongst the educated classes and technicians?

10. Recruitment of women in peace-time.
(a) Shouid the Women’s Auxiliary Corps (India) be retained in the post-war Army?

(b) Should Indian women be recruited into the Indian Army Medical Corps as Medical’
Officers and Nurses ?

Sardar Mangal Singh: May I know if one of the points in. the questionnaire
relates to the possibility of conseription in India?

Mr. C. M. Trivedi: Yes, Sir.

Sardar Mangal Singh: The Honourable Member said a few days ago that it
is only a committee of departmental experts. How can they deal with the-
question of conscription in India?

Mr. C. M. Trivedi: I said that it is a committee of experts and will deal
with matters of a purely military aspect.

Mr. T. S. Avinashilingam Ohettiar: Who are the sort of non-officials to whom:
the questionnaire has been sent?

Mr. C. M. Trivedi: The position is that we have asked the Provincial Gov-
ernments to indicate the names of non-officials representing a wide diversity of:
opinion.

Mr. T. S. Avinashilingam Chettiar: - How many of them are Europeans and
how many Indians?

Mr. C. M. Trivedi: I do not know exactly to whom the questionnaire has:
been sent, because it has been sent by Provincial Governments. But I know
the committee have so far toured the Punjab and is at present in Bombay:
where I know one of my Honourable friends—Sir Narayan Chandavarkar—was.
asked to appear before them.

Mr, Abdul Qaiyum: In view of the fact that section 93 regime holds sway
in most of the provinces, is the Honourable Member aware that the non-officials:
addressed may not be true representatives of public opinion?

Mr. C. M. Trivedi: The committee has issued a Press Note inviting non-
official gentlemen to place their suggestions before the committee; so that:
there need be no fear that any non-official who wishes to place his views before:
the committee will not have an opportunity of doing so.

Sir Cowasjee Jehangir: May J know if the Members of Legislatures of the-
different provinces have on principle been invited to give evidence?

Mr. 0. M. Trivedi: No, Sir. There is a general invitation to the putdic-
and any one. who wishes to give evidence apart from those selected by the Pro-
vincial Governments, is welcome to do so-

Sir Cowasjee Jehangir: Will the Honourable Member see that elected’
Members of the Legislature in each province are invited to give evidence.

Mr, C. M. Trivedi: I will consider that.

Prof. N. G. Ranga:  Are there two sides of this questionnaire, one for the:
officials and one for the non-officialg?

Mr. O. M. Trivedi: No, it is not like that. The Committee has no regular
questionnaire for officials, but when it calls a particular official as a witness it
has questions according to his qualifications and experience.

Mr. Govind V. Deshmukh: Will the Honourable Member consider putting:
the questionnaire in the form of a communique or some such thing in the news-
papers, so that non-official opinion of persons represented in the House or
otherwise will be available for consideration ?

Mr. C. M. Trivedi: 1 will consider that.
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‘HEeavrH OF MR. BALKRISHNA KAULA, A SECURITY PRISONER

343. *Sardar Mangal Singh: Will the Honourable the Home Member please
state: .

(a) whether Mr. Balkrishna Kaula, a security prisoner in the Ajmer Central
Jail, is suffering from Anemia, rarification of collar bone, and pain and swelling
in foot and is running a temperature; and _

(b) what medical treatment has been arranged for him and with what results;
(please maks a full statement about his illness and his treatment)?

The Honourable Sir Francis Mudie: (a) No. Mr. Kaula's only complaint is
-slight rheumatism in the foot which is due to pyorrhoea.

(b) He has been given a full course of dental treatment for the pyorrhoea.

Mr, Sri Prakasa: Is it a fact that Colonel Kharegat, the previous Civil
-Surgeon of Ajmer, reported that this case-was a fairly serious one and he used
to take Mr. Kaula for ultra-violet treatment to the Victoria Hospital, and that
.since the arrival of his successor Major Hasset all this treatment given to Mr.
Kaula has been stopped?

The Honourable Sir Francis Mudie: I have given the Honourable Member all
the information that I have with me.

Mr. Sri Prakasa: I also have some information of a very reliable nature.
Will the Honourable Member be pleased to make further inquiries in the matter,
because I have received. information' from Mr. Kaula’s wife that his case is
very bad and requires immediate treatment?

‘The Honourable Sir Francis Mudie: The report we have got from the medical
authorities is that Mr. Kaula had pyorrhoea, which is receiving immediato
treatment.

MuNsTER REPORT. .

344, *Sardar Mangal Singh: Will the Honourable the Defence Member
please state:

(a) whether Lord Munster has submitted any report of his recent tour recom-
mending a large number of comforts for the British troops only;

(b) what action has so far been taken on that report, and whether the new
comforts sanctioned will be available to the Indian troops also up to the same
extent; if not, why not;

(c) whether it is a fact that Lord Munster has recommended more abundant
supply of Beer to the British troops, and that he has also recommended more
British doctors, British nurses, British cooks and British hostesses; and

{(d) whether the expenditure for these comforts will be paid out of the Indian
treasury or the British ?

‘Mr. C. M. Trivedi: (a), (c) and (d). The Honourable Member’s attention is
invited to the reply given to Starred Question No. 107 on the 10th February
1945 and to Lord Munster's Repori, of which a copy is available in the Library
of the House.

(b) Action to implement the recommendations contained in the Report to
the extent they are practicable is being pursued, but it has not yet reachad the
stage at which a statement can be made. I will lay a statement on the table
of the House as soon as I am in a position to do so.

Mr, Lalchand Navalrai: Has he made any recommendations for the benefit
of Indians also?

Mr. C. M. Trivedi: The recommendations made by Lord Munster for the
benefit of Indian troops will be found in the Report.

Mr, Abdul Qaiyum: Who will pay for these amenities and improvements?

Mr. 0. M. Trivedi: I have already answered that in reply to & previous
question.

Mr. CHURCHILL'S PERSONAL REPRESENTATIVE FOR WELPARE OF BrrrisE TroOPS

v INDIA
845. *Sardar Mangal Singh: Will the Honourable the Defence Member pleass

state:
(a) whether Mr. Churchill has sent any personal representative o Indis to

look after the welfare of British troops;



430 LEGISLATIVE ABSEMBLY (19t FEB. 1945

(b) whether he will send his reports to the Government of India or direct to
the Honourable the British Premier; and

(¢) who will pay his expenses?

Mr. C. M. Trivedi: (a) The Prime Minister has deputed Lt. General King
to be his personal representative in India. It is not his function to determine
the scale of welfare provision or amenities but to assist in the fulfilment of
policies and programmes accepted by the Government of India, particularly
where these depend on stores and Equipment being imported into India.

(b) He will report to the Prime Minister but he will keep the Government
of India informed of what he is doing.

(c) The expenditure relating to the pay and allowances of Lt. Gen. King will
be borne by H. M. G.

Mr. Muhammad Nauman: May I know whether this gentleman is also to
report on the political conditions in India and is he in consultation with His
Excellency the Viceroy as the Crown Representative in India?

Mr. C. M. Trivedi: Most certainly not.

To FoREIGN INVESTMENTS IN INDIA

346. *Mr, Manu Subedar: (a) Has the Honourable the Finance Member
collected at any time any particulars with regard to foreign investments in
India including investments by companies and residents in the United King-
dom ?

(b) Have Government made through their Economic Adviser any estimate of
the amount of British capital invested in India and the amount of non-British
foreign capital invested in India?

(¢) Did Government have any negotiation with His Majesty’s Government
with regard to the liquidation of assets of British people in India and the pay-
ruent of such assets in sterling which has accumulated ?

(d) Have Government seen suggestions made in this direction amongst other
people from Prof. C. N. Vakil, now Economic Adviser of the Planning Depart-
ment under Government ?

(e) Have Government received representations and suggestions in this direc-
tion from public bodies, Chambers of Commerce and others?

(f) What is Government’s policy with regard to British assets in India as =
possible means of preventing further inflation? .

(g) Is it a fact that dollar assets and dollar securities from subjects in India
were requisitioned ?

“(h) What was the total amount of such dollar securities and dollar assets
taken from the people of India (including Indian States) in order to enable
British to pay America before the Lease-Lend arrangements came into operation ?

The Honourable Sir Jeremy Ralsman: (a) to (c). No.

(d) and (e). Yes.

(f) The Government’s policy of repatriating with the assistance of His
Majesty’s Government such British assets in India as are suitable for and
readily susceptible to requisitioning has been explained in my Budget speeches
of the past few years, and has been carried out to the extent of about £375
million. The scope for further action of a like nature is smnall.

(8) Yes, to the limited extent ol certain marketable securities and dollar
balances.

(h) It is no in the public interest to give this information.

Mr. Manu Subedar: May I know, Sir, what steps Government are taking
in order at least to get an estimate of British investments in this country?

The Homourable Sir Jeremy Raisman: Attempts at least have been made
from time to time, but the compilation of a complete estimate could not, I
think, be made without taking certain powers.

Mr. Manu Subedar: May I know whether, in view of the fact that such
steps were taken with British assets in the United States, in Canadsa, in
fﬁrgentma and _o_ther places, whether the same steps may not be taken in India
in order to facilitate the repayment of moneys due from the United Kingdom.
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The Honourable Sir Jeremy Raisman: 1 think the Honourable Member has-
an exaggerated idea of the steps that were taken in these other countries. A
study of those measures does not suggest that anything very useful could be-
done in India.

Mr. Manu Subedar: In view of the fact that proposals are being made to-.
scale down the sterling balances and to defer the repayment of them, would not
the Honourable Member, in the interest of India, consider whether some of the
British assets in this country should not be taken over and sterling paid to them
by the United Kingdom Government, and whether he will not make a represen-
tation to His Majesty’s Government on this subject?

The Honourable Sir Jeremy Raisman: I must point out that a possibility of
the kind suggested by my Honourable friend is far more complicated than
appears to be generally recognized. In many cases, it would be quite
impossible to evaluate the interests concerned. In others it may be the Indian
portion of a world business which could not possibly be separated and treated:
as a unit, for instance banking, insurance business and so on. And then it is-
hardly possible for the Government to land themselves with such investments
at the public expense without knowing exgctly what they would be able to do:
with them. Many of these businesses consist of a large amount of goodwill and
so on which would vanish the moment they were taken over by the Govern-
ment. I merely indicate these as aspects of the problem which have to be taken:
into account even if the general policy could be agreed upon.

Mr. President (The Honourable Sir Abdur Rahim): Next question.
Mr. Manu Subedar: I understand that . . . . . .
Mr. President (The Honourable Sir Abdur Rahim): Next question.

Mr. Manu Subedar: Sir, it is one of the most important subjects. I just
want to ask only one question—whether he has represented to His Majesty’s
Government . . . . . ..

Mr. President (The Honourable Sir Abdur Rahim): Will the Honourable
Member put the next question. A matter like this can be discussed at the time
of the Budget.

NEw StaNDARD TIME

347. *Mr. Manu Subedar: (a) Will the Honourable the Home Member please
state when the so-called Viceroy’s Time was fixed, which puts the clock one
hour forward beyond the standard time ?

(b) What were the reasons which induced Government to do this ?

(c) Which of these reasons now stand, justifying the continuance of a prac-
tice, which imposes undue strain on working classes who have to start very
early in the morning and on middle class women whose husbands have to reach
offices, having to work very early in the morning and having to use electric
lights ?

(d) Have Government received any complaints with regard to this time from
any quarters since it was introduced ?

(e) What is the propriety of imposing a time on all-India corresponding to the
natural time of territories that are not in the possession of His Majesty’s
Government ?

(f) When did Government last re-examine this problem ?

The Honourable Sir Francis Mudie: (a), (b) and (c). I deduce from his
question that the Honourable member is referring to Indian Standard Time as
in force since 1st September, 1942, which is 6} hours ahead of Greenwich Mean
Time. For information regarding its enforcement and continuance I would
invite hig attention to the reply given to question No. 464 put by Mr. Badri Dutt
Pande, on the same subject on the 16th of November, 1944.

(d) Apart from some questions tabled by Honourable members and a small
number of representations made to Government no other complaints have been
received from any quarters since its introduction. '
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(e) As the question of Standard Time is one of convenience and not of
--allegiance, no question of impropriety arises.

(f) When sn Honovrable Member last raised the question on the floor of
this House.

Mr, Manu Subedar: May I know why the Indian Standard Time has been
‘fixed at 64 hours ahead of Greenwich Méan Time instead of 5} hours? 64 hours
is inconvenient to India.

The Honourable Sir Francis Mudie: It is convenient.

Mr. Manu Subedar: What are the reasons for doing that? What is the
convenience, and whose convenience ?

The Honourable Sir Francis Mudie: I answered a similar question during the
.Jast Session. The real reason for the alteration of the time was tp save coal.

Shrimati K. Radha Bai Subbarayan: May I ask, Sir, if the Governmcnt
‘have called for the opinion of the Provincial Governments on this question?

The Honourable Sir Francis Mudie: As far as I know, Provincial Govern-
'ments were consulted before the change was made.

Mr. Badri Dutt Pande: How is coal saved by this new system?

The Honourable Sir Francis Mudie: That wag carefully gone into by those
*who understand coal.

Mr, Sri Prakasa: How much coal has been saved?

(No answer was given.)
‘BaN oN ENTRY OF CERTAIN BOOKS

348, *Mr. Abdul Qaiyum: Will the Honourable the Home Member please
state :

(a) whether the entry of the following books has been prohibited into
‘British India;

(i) the Civil War in France by Karl Mark; and

(i1) the Paris Commune by V. I. Lenin;

(b) the reasons which led to the passing of the order; and

(c) whether the entry of the above books has been prohibited into the
"United Kingdom or the United States of America?

The Honourable Sir Francis Mudie: (a) Yes.

b) Because it was considered that the effect of these books in this country
'might be to encourage violent revolution.

(c) Government have no information.

"Mr, Abdul Qaiyum: May 1 know who was the person who judged whether
these books would bring about the consequences mentioned by the Honourable
‘Member? -

The Honourable Sir Francis Mudie: It was the view of Government.

Prof. N. @. Ranga: Is there any special officer who is placed in charge of the
‘task of seeing which books are to be allowed entry into British India?

The Honourable Sir Francis Mudie: No special officer.

Mr. Abdul Qaiyum: In which country these particular books were published?

The Honourable Sir Francis Mudie: I think, in the United Kingdom.

"Mr. Abdul Qaiyum: May T know if it is not considered dangerous to have
“these books in the United Kingdom, why a different standard is being set
‘up for this country?

The Honourable Sir Francis Mudie: Tt is for the United Kingdom to dacide.

Prof. N. G. Ranga: Has the Honourable Member studied these boolks?

The Honourable Sir Francis Mudie: Yes.

Prof. N. @. Ranga: What is his opinion?

(No answer wag given.)

Shrimati K. Radha Bai Subbarayan: Sir, are there any other books written
by Karl Marx, Lenin and others and on Soviet Russia, which have been bhanned
by the Governmnent of India? ,

The Honourable Sir Francis Mudie: I have no information.

Mr. Abdul Qalyum: Ts there any objection to a copy of these books being

placed in the Librarv for a limited time? .
The Houourible Sir Prancis WMudie: T am afraid I eannot do that.
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W.R.N.saxD W. A A.F’saxp A. T. S.

849. *Shrimati K. Radha Bai Subbarayan: Will the War Secretary please-
state : ’

(a) the number of Europeans and Indians in the officer and other ranks cf.
W.R.N.’s and W.A.A.F.’s and A.T.S., separately;

(b) if these services are completely or partially under the control of, ane
paid for by, the Government of India or the British War Office;

(c) if there is any difference in the status, salaries, rights and privileges.
of officers and other ranks in these services and of those in W. A. C. (I.); and,
if so, the reason for such difference; and

(d) the scale of rations in these four services? .

Mr, O. M. Trivedi: (a) I think the Honourable Member is under 2 mix-
apprehension. The W. R. N. §., A, T. § and W. A. A. F. are purely British
services and are not recruited in India. Government have no information
whether any Indians have been recruited to these services in the United King--
dom.
(b) The W. R. N. S. in this country are controlled by the Admiralty :nd
paid by His Majesty's Government.

There are only 22 A.T.S. officers in this country, who have been lent to and
are paid by the Government of India. Of these, 19 are lent for u short period
only for training members of the W. A. C. (L.).

The W. A. A, F. in India are entirely controlled by the Air Ministry and are
paid by His Majesty’'s Government.

(c) There is no difference between the status, rights and privileges. 'The-
salaries, however, pavable to members of all four services arc different; the
main difference being that the W. A. C. (I.) receive less than the other three
services. This is due to the fact that the meimnbers of the other three services
have come overseas to take up service.

(d) No scale of rations has yet been laid down in this country for the
W. R. N. 8. who, it is understood, are fed on contract. The W. A. A. F.
receive the same rations as the R. A. F. The A. T. S. and W. A. C. (1) receive:
the same secale of rations, which is a slightly modified version of the corres-
ponding troops’ scales.

. Mr, Lalchand Navalrai: May I know from the Honourable Member whether
in view of the stringency of paper, this would be considered a proper use of
paper?

(Mr. K. C. Neogy pointed out to the Honourable Member that he was.
probably referring to another question.)

Mr. President (The Honourable Sir Abdur Rahim): Next question.

Mr. Lalchand Navalrai: My query referred to question No. 350.

Boox ENTITLED ““ ABOLISH MARRIAGE

850. *Mr. Lalchand Navalrai: (a) Has the attention of the Honourable the
Home Member been drawn to a book named ‘‘Abolish MarriageV by S, Paul,
author of novels and stories, published by Indian Printing Works, Kacheri
Road, Lahore?

(b) Is the above-mentioned book printed and published with the permis--
sion and consent of the Government—either Central or Provincial?

tc) Is ita fact there are expressions such as, ‘‘Marriage has nothing
te do with religion or morality’’; *“There is no difference between marriage und
prostitution”; *‘Modern girl loves to be a Juliet to half a dozen Romeos’ :
““There is no harm in marriage with near relatives’’, and so forth?

(d) Do Government propose to proscribe such an objectionable book and
take necessary steps to forfeit the already printed copies? If not, why not?

The Honourable Sir Francis Mudie: (a), (b) and (c). No. I have never heard
of this book or of its author.

(d) Any action that may be necessary ean safely be left to th
of the Punjab, where the book is said to have beeﬁ} published. ® Government

E
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Mr. Lalchand Navalrai: May I know from the Honourable Member, wide
awake as he is, whether he has sent for the book to see it.

The Honourable Sir Francis Mudie: No.

Mr, Lalchand Navalrai: Will the Honourable Member find out whether such
things are not objectionable and that the Provincial Government should be
arked to abolish them? .

The Honourable Sir Francis Mudie: We can trust the Punjab in this matter.

Mr. Govind V. Deshmukh: Was any attempt made, after the receipt of this
question, to secure a copy of this book?

The Honourable Sir Francis Mudie: No.

Mr. President (The Honourable Sir Abdur Rahim): Prof. Ranga.

Post-War DEVELOPMENT OF COTTAGE INDUSTRIES

351. *Prof. N. G. Ranga: Will the Honourable Member for Planning and
Development be pleased to state:

(a) if it is not a fact that both the Bombay planners and himself have
held the view that it is most essential that cottage industries ought to be
protected, encouraged and further developed in post-war times;

(b) if it is also not a fact that he has advised the South Indian capitalists
during his recent visit to Madras to start more Textile Weaving Mills;

(c) if he is aware of the fact that Madras Presidency holds the premier
place as a handloom weaving province in India and that if more weaving
1uills are started, many times more handloom weavers will be put out of work
than what will come to be employed by such mills; and .

(d) if Government are prepared to give an assurance to the South Indian
handloom weavers that Government do not propose to do anything, in the
way of encouraging mills, which is likely to jeopardise their employment?

The Honourable Sir Ardeshir Dalal: (a) and (b). Yes.

(¢) and (d). The Honourable Member will appreciate that I was referring
to post-war plans. The requirements of textile goods after the war are likely
to be so large that the establishment of more weaving mills will not affect the
Handloom weaving industry. At other places I have also recommended the
early establishment of Spinning mills to help the handloom industry.

Prof. N. G. Ranga: Does the Honourable Member mean that he is already
articipating his post-war plans in advising the South India merchants and
capitalists here and now that they should go ahead with the starting of weaving
mills?

The Honourable Sir Ardeshir Dalal: T have stated that the starting of more
weaving mills in the post-war period in Madras is a desirable object.

Prof. N. G. Ranga: Is the Honourable Member of the opinion that by
starting more weaving mills the handloom -weaving industry in Southern India
will not be affected?

_Mr. President (The Honourable Sir Abdur Rahim): That is a matter of
opinion. .

The Honourable Sir Ardeshir Dalal: There will be room for both spinning

and weaving.

Mr. T. T. Krishnamachari: Was the Honourable Member aware of the fact
that the Government of India proposed to constitute a handloom board and
that the handloom industry will get some kind of protection? .

The Honourable Sir Ardeshir Dalal: At that particular moment I had not
the question of the handloom board in my mind.

Pandit Lakshmi Kanta Maitra: Has the Honourable Member the question of
starting spinning mills with higher counts in his mind?

The Homnourable Sir Ardeshir Dalal: As I have already said, the encourage-
ment of weaving mills does not mean anv discouragement of spinning mills. T
have in one case recommended for the starting of a

Pandit Lakshmi Kanta Maitra: Is production of .hig.hel: ;ounts of wvarn
contemplated ? '
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The Honourable Sir Ardeshir Dalal: 1 have not devoted any special attention
to it. '

Pandit Lakshmi Kanta Maitra: There are handlooms which exclusively use
higher counts.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

ADViSOrRY COMMITTEES RELATING TO INDUSTRIES

352, *Mr. T. Chapman-Mortimer: With reference to his announcement of
the proposed establishment of 29 Advisory Committees relating to the various
industries established in this country, will the Honourable Member for
Planning and Development be pleased to state:

(a) the number of such committees that have already been set up;

(b) the method by which members of the proposed Advisory Committees are
to be selected or, as the case may be, have already been selected;

(¢c) whether all materials placed before the proposed Committees and all
the Reports of such Committees will be made available to the Members of
the Indian Legislative Assembly; and

(d) whether the Government of India propose to act generally in accord-
ance with the recommendations of the proposed Committees as regards the
organisation and control of the industries concerned?

The Honourable Sir Ardeshir Dalal: (a) and (b). T would invite the atten-
tion of the Honourable Member to the reply given by me on the 10th February,
1945, to parts (a) (i) and (ii) of Question No. 116 by Mr. K. C. Neogy.

(c) The reports of the panels will be made available to the Standing Advisory
Committee of this Department if constituted. If no such Committee is in
existence at the time, copies will be placed in the Library.

(d) The panels being advisorv, Government cannot bind themselves to
accept their recommendations, but they will naturally give them very careful
consideration.

Prof. N. G. Ranga: Is there any separate committee either for cottage
industry or handloom industry in order to advise Government what is to be
done in post-war years in regard to this?

The Honourable Sir Ardeshir Dalal: With regard to the handloom industry,
the handloom board will look into the matter. With regard to cottage industry,
we regard that as the primary concern of the Provincial Government, and all
Provincial Governments have been advised te devote special attention to the
development of cottage industries. o

Mr. President (The Honourable Sir Abdur Rahim): Mr. Chapman-Mortimer.

Mr, T. Chapman-Mortimer: With reference to the reply to part (c) in the
event of this House setting up an advisory body to this Department, we shall
receive the information?

The Honourable Sir Ardeshir Dalal: Otherwise the reports will be placed in
the Library of the Houise. ‘ '

Mr. T. S. Avinashilingam Chettiar: Will the reports be circulated to the
Members of this House?

The Honourable Sir Ardeshir Dalal: No, Sir. I have already answered what
Government propose to do.

Mr, T. Chapman-Mortimer: If we are not to receive copies of these mate-
rials and reports individually, are these matters placed before the Secretary
# State? To whom is the Department responsible?

The Honourable Sir Ardeshir Dalal: The reports are placed with the Gov-
ernment of India.

Mr. T. Chapman-Mortimer: We want to kiiow whether the reports will be
placed before us.

The Honourable Sir Ardeshir Dalal: It would involve too much labour and
waste of paper to put zll these reports and all the materials before all the
Members of the House.

Prof. N. G. Ranga: Tn view of the fact that the handloom board has not
come into existence and has not had a chance to consider the handloom

industry in the post-war period, will the Honourable Member be pleased to con-
B2

»
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sult his Honourable colleague the Member for Industries and Civil Supplies
betore he ventures such opinions as he has done, viz., that there is further
scope for more and more weaving mills without amy harm coming to the hand-
loom weaving industry ?

The Honourable Sir Ardeshir Dalal: That is my opinion and I am as much
eutitled to my opinion as the Honourable Member is to his.

Mr. President (The Hconourable Sir Abdur Rahim): Next question.

C. S. AND OTHER SUPERIOR OFFICERS ACCEPTING APPOINTMENTS WITH PRIVATE
UNDERTAKINGS

353. *Mr. T. Chapman-Mortimer: Will the Honourable the Home Member
he pleased to state: d

(a) the names of all former members of the Indian Civil Service and all
sther superior officers employed by the Government of India who have since

he 1st April, 1987, accepted appointments with financial, commercial or in-
.lustrial undertakings in India together with the names of the financial, com-
inercial and industrial undertakings concerned; and

(b) whether the Government of India have considered placing any restric-
tions on the acceptance of such appointments by officers employed by them?

The Honourable Sir Francis Mudie: (a) I regret that the information is not
available with Government.

(b) The desirability of obtaining the consent of Government before accepting
such appointments has been impressed on officers of the classes mentioned by
thc Honourable Member. The imposition of actual restrictions on retired offi-
cers has not been found possible for lack of effective sanctions.

Mr. T. S. Avinashilingam Chettiar: May I know if the Government is aware
that these people are mainly appointed by the big companies for purpose of
being better able to negotiate with and have influence with the Government
uf Indix?

The Honourable Sir Francis Mudie: I have no idea why private employers
employ them. :

Mr. T. Chapman-Mortimer: Is it a fact that certain Government .officers
are resigning Government service and taking up private employment long before
their proper time of retirement?

The Honourable Sir Francis Mudie: At times I only wonder why the private
employers employ such people,

Mr. T. T. Krishnamachari: Do Government contemplate establishing a con-
vention regarding the emplovment of pro-Consuls who have retired from service
in this country?

Mr. Sami Vencatachelam Chetty: Are offers now pending before the Mem-
bers of the Executive Council and the Government of India of a similar nature?

The Honourable Sir Francis Mudie: No offers.

Mr, President (The Honourable Sir Abdur Rahim): Mrs. Subbarayan.
FAcILITIES FOR CORRESPONDENCE BY NEXT OF KIN WITH INDIAN PRISONERS OF WAR

354, *Shrimati K. Radha Bai Subbarayan: (a) Will the Honourable the
Defence Member please state what facilities are provided by the Government
of India to the next of kin to correspond with or have news of the welfare of
Indian prisoners of war in enemy hands?

(b) Have the Government seen Reuter’s report in the Press, dated December
21, that the British Red Cross have set up a machinery for sending telegrams
from next of kin to prisoners of war and civilian internees in the Far East?
Has 2 similar machinery been set up in India to afford such facilities to the
next of kin of Indian prisoners of war and civil internees in Japanese hands?

Mr. C. M. Trivedi: (a) I lay a statement on the table.

(b) Yes, Sir.

Tt is hoped to introduce a similar scheme in India very shortly.

Statement
Facilities provided are :
(i Free surface mail by prisoners of war post.
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(i) A concessional rate of 8 anmas, instead of the ordinary rate of 14 ammax per half
ounce, is allowed for air mail letters not exceeding half an ounce in weight sent to prisoners
of war in Europe. Postage at the ordinary rate is required to be prepaid for the full weight
of letters exceeding half an ounce in weight.

Air mail postcards at a coucessional rate of 4 annas can be sent to prisoners of war in the
Far East,

(iii) Three free surface mail envelopes with the name and address of the prisoner of war
entered thereon are sent by Regimental Depots/Training Centres to the next of kin each
month for the purpose of writing letters to the prisoner.

(iv) Civil Liaison Officers and their representatives off and on visit the next of kin of
prisoners of war and explain the procedure for writing letters to the prisoners.

(v) A scheme, known as the International Red Cross Committee’s Fixpress Message schewe,’
has been .introduced for the purpose of correspondence with prisoners of war in Europe.
Messages received from prisoners under this scheme are on a special form with a reply portion
attached to it. These are distributed to the velatives through the Civil Liaison Officers,
District Soldiers’ Boards, etc. The relatives can simply fill in the reply portion and return it
for transmission to the Prisoner, through the same channel.

Shrimati K. Radha Bai Subbarayan: Does the Government supply the next
of kin of every prisoner of war with all the information that the Honourable
Member has placed on the table? B

Mr. C. M. Trivedi: I have not been able to follow the Honourable Member.

Shrimati K. Radha Bai Subbarayan: Does the Government send to the next
of kin of every prisoner of war all the information regarding the sending of
letters and parcels to the prisoners of war?

Mr, C. M. Trivedi: Yes.

Shrimati K. .Radha Bai Subbarayan: May T ask, Sir, whether the Govern-
ment have appointed any authority in the districts to have contact with and to
supply the next of kin with information about prisoners of war?

M{'. C. M. Trivedi: As my Honourable friend will remember, there are various
orgunisations, like the Indian Sailors’, Soldiers’ and Airmen’s Boards in the dis-
tricts and there is also the civil Liaison organisation.

(5) WRITTEN ANSWERS
IND1IAN OFFICERS AND TROOPS IN JAPANESE HANDS

355. *Shrimati K. Radha Bai Subbarayan: Will the Honourable the Defence
Member please state:

N Ela) the number of Indian officers and troops reported to be in Japanese
ands;

(b) whether any information is available about their condition and, if it is
couveyed to their next of kin; and

(c) if Government pay any maintenance allowances tc their families «nd
what other arrangements the Governmenf have made for the we'fare of their
families ?

Mr. O. M, Trivedi: (a) 301 officers and 42,073 troops confirmed and 37 offi-
cers and 21,999 troops believed to be in Japanese hands.

(b) Conditions vary considersbly in different localities. -On the whole they
are bad, but they are new believed to be showing signs of improvement. No
information is available regarding particular individuals. .

(¢) Government do not- pay any mainterance allowance to the families, bug
prisoners of war, both officers and troops, centinue to receive their pay from Gov-
ernment which is credited to their accounts. Out of this such amount as is
notified by each individusl as allotment to particular member or members of
his family is paid to the latter through cfficial channels. In cuitable cases Gov-
ernment increase these family allotmenis or sanction the pavment of one at
their discretion to provide adequate financial provisicn for the family when the
individual concerned has left no instructions and it is not found possible to con-
sult him. As regards other arrangements for the welfare of the families the
Honourable Member is referred to the statement laid on the table of the House
in reply to her question No. 223 on the 14th February 1945,
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RuLES FOR Disposar oF SURPLUS RaTioNs oR CooKED Foop IN MiLiTaARY MESSES

856. *Shrimati K. Radha Bai Subbarayan: Will the War Secretary please
state: .

(a) if Government have prescribed any rulss for the disposal of surplus
rations or cooked food in military messes and, if so, when these rules were
last revised and what they are; .

(b) what steps the military authorities take to avoid waste or destruction
of raw or cooked food in their mess kitchens; .

(c) whether Government are aware that several Commanding Officers have
ievued instructions that surplus rations and cooked food should be destroyed
or buried and not given away to the civilian poor in the locality lest the
military be charged of extravagance and waste; and, if so, whether this has
been done with the knowledge and approval of Government; and

(d) if the answer to (c) is in the negative, do Government propose to
enquire into this matter and take steps to avoid destruction of cooked food
by the military?

Mr, C. M, Trivedi: (a) The auswer to the first part iz in the affirmative.
As regards the latter part, the rules were last revised in November 1943 and
are framed so as to impress upon Commanding Officers the necessity for ensur-
ing that no foodstuffs are wasted and that any item which cannot be consumed
on one day will subsequently be underdrawn to the extent necessary for adjust-
ment. -

(b) The following measures have been taken to avoid waste or destruction
of food: .

(i) Interior Economy : training of cooks in the preparation of food economi-
cally at Schools of Instruction; training of unit Messing Officers, and regular
visits by specialist Catering Officers.

q 1fii) Re-utilization of unconsumed cooked food by the preparation of various
ishes.

(iii) Periodical review of the scales of rations in consultation with nutrition
experts.

(c) No, Sir.

(d) No instances of waste or destruction of foodstuffs have come to the
notice of Government. If, however, the Honourable Member could let me have
a specific case. I would gladly undertake an investigation.

REFUSAL OF INTERVIEW FaciLimEes BY IMPRISONED CONGRESS LEADERS

857. *Mr. Badri Dutt Pande: (a) Will the Honourable the Home Member
be pleased to state why the Congress Leaders imprisoned in the Ahmadnagar
Fort have refused interview facilities?

(b) Was there any correspondence on the subject between the Central Gov-
ernment and the President of the Congress, M. Abul Kalam Azad?

(c) If so, do Government propose to publish all this correspondence ?

The Honourable Sir Francis Mudie: (a), (b) and (¢c). I would invite atten-
tion to the answer given to Mr. K. 8. Gupta’s question No. 219 on the 14th
February. .

ArPOINTMENT OF PROF. C. N. VAKIL A8 ECoNOMIC ADVISER TO PLANNING
DEPARTMENT

358. *Mr, T. Chapman-Mortimer: Will the Honourable Member for Planning
and Development be pleased to state:

(a) whether it is a fact that Professor C. N. Vakil hes been appointed
Economic Adviser to the Planning Department; and

(b) the functions proposed to be allocated to the Economic Adv'ser to ths
Planning Department?

The Honourable Sir Ardeshir Dalal: (a) Yes.

(b) As his designation indicates his functions will be to advise the Depart-
ment on the economic aspects of planning and development problems.
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LEGISLATION FOR REGULATING STOCK .AND SHARE MARKETS

359. *Mr. T. Chapman-Mortimer: Having regard to the increase in specu-
lation during recent years and to the establishment of a number of new Stock
Exchanges, will the Honourable the Finance Member be pleased to state:

(a) whether Government propose to take early steps to introduce legislation
for the better regulation of Stock and Share markets; and

(b) whether Government will consider the advisability of instituting an.
enquiry into the operations of all existing Stock Exchanges in British India?

The Honourable Sir Jeremy Raisman: (a) and (b). An enquiry into the
operations of existing Stock Exchanges in British India has recently been insti-
tuted. On completion of the enquiry the question of introducing legislation to
regulate Stock and "Share markets will be considered.

DETENTION OF CAPTAIN B. PATNAIK
860. *Mr. T. T. Krishnamachari: Will the Honourable the Home Member
state : .
a) whether it is a fact that one Captain B. Patnaik, formerly employed as
the Chief Pilot in the Indian Nationa! Airways, is in detention without trial
since January 12, 1943;

(b) what the reasons for his detention are;
(c) whether Government are aware that Captain Patnaik led the air com--

munication service between Calcutta and Rangoon during the dark days before-
the fall cf Burma when the Dutch and the British airlines had stopped flying
to Rangoon;

(d) whether he had earned from the Government the tribute of ‘‘unparalleled
and loyal devotion to duty and unflinching courage during the Burma cam-
paign’’ for keeping the service going like a clockwork in spite of heavy bombing
and strafing by the enemy;

(e) whether it is a fact that after Rangoon fell, Captain Patnaik along with
his colleagues volunteered and carried on the evacuation from Burma of wounded
soldiers and women and children who were predominantly British;

(f) whether it is a fact that the detenu has lost about 40 lbs. in weight sine~
his deter.tion; and

(g) whether Government will consider the question of releasing him?

The Honourable Sir Francis Mudie: (a) Yes. He was & senior pilot but net

the Chief Pilot, of Indian National Airways.
(b) Because the Chief Commissioner, Delhi, was satisfied on reliable informa-

tion received from a number of independent sources that his detention was
necessary with a view to preventing him from acting in a manner prejudicial
to the public safety and the maintensnce of public order.

(¢) Government are aware that he was employed on “he regular Indian
National - Airways services to Rangoon and back between January, 8th and
February 18th, 1942. )

(d) Government have always acknowledged the good work done by him and
other Indian National Airways pilots at that time. No tribute from the Gov-
ernment of India in the terms quoted by the Honourable Member can be traced
but I understand that a certificate in somewhat similar terms was given by the
Burma Government to all Indian National Airways pilots engaged in the evacua-
tion operations.

(e) For one month from Februery 22nd to March 22nd. 1942, he and other
Indian National Airways pilots were flying Indian National Airwayg aircraft to
Magwe and other aerodromes in Burma in connection with the official evacua-
tion scheme. No civil aircraft, hcwever, was permitted to leave for any aero-
drome in Burmasa unless information had been received that there was no enemy
activity in or near the aerodrome.

(f) His weight, on admission was 202 Ibs. At one time this had fallen by
about 40 lbs., but it has recently been increasing and a medical board which
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examined him twice in January, 1945, said that his weight at the moment was
normal for & man of his type and age. =

(g) His case has recently been reviewed and it has been decided that he
cannot be released at present. Further consideration will be given to the case
in due course.

CALOUTTA STREET ACCIDENTS

361. *Sir Abdul Halim Ghuznavi: Will the War Secretary please state:

(a) whether his attention has been drawn to the news of ever increasing
number of Calcutta street accidents caused by special types of lorries;

(b) whether his attention has been drawn to the news which appeared in
+the Caleutta editions of the Amrita Bazar Patrika, dated the 16th, 20th, 23rd,
24th, 27th and 380th January, 1945, under headings, ‘‘Street -accidents o2

- increase’’, ‘‘Car-lorry collision’’, ‘‘Calcutta Street Accidents’’, ‘‘Boy dies n
the spo’™’, ‘4 accidents in one day’’ and ‘‘Street Accidents’’, respectively, and
in many of the cases the accidents had been caused by lorries belonging to =
special type;

(c) whether Government propose to take further steps to enforce lower
speed lunit for special types of lorries for Calcutta and its suburban streets and
thus remove the panic created among the pedestrians; and:

(d) whether Government will consider the advisability of paying compensa-
tion to the injured and the relatives of the fatal cases?

Mr. C. M. Trivedi: (a) and (b). I have seen the extracts referred to by the
Honourable Member in part (b) of the question. T would however point out
that it is clear from these extracts that not all the accidents referred to in-
volved military vehicles. The information available to me indicates that the
number of accidents in which military vehicles are involved is decreasing rather
than increasing and it should be noted that it does not follow that in everv case
in which a military vehicle was involved, the fault was with the driver. Indeed,
statistics in my possession indicate the contrary. ,

With regard to (c) there is already a speed limit fixed for every type of mili-
tary vehicle. Government do not consider that a lower speed limit would
-achieve the object desired, but military traffic patrols have been instituted to
enforce compliance with the existing limits. and seem to be achieving some
success.

In order to bring once more to the notice of Military Commanders the anxiety
which this question is causing to the Legislature, I propose to send copies of
this question and answer to Army Commanders, who are already aware of the
importance which is attached to it hy His Fxcellencv the Commander-in-Chief.

In addition, T propose to ask General Officer Commanding-in-Chief, Central
Command to consider, in consultation with the Bengal Government, the question
of what further measures should be taken in this matter.

(d) Compensation is paid in cases where there has been negligence on the
part of a military driver. A Claims Commission has recently been started for
this purpose.

Pay oF Posts HELD BY CIVILIANS IN ORDNANCE FACTORIES AND DIRECTORATE
UNDER MASTER GENERAL OF ORDNANCE ’

362. *Mr. K. C. Neogy: (a) Will the War Secretary be pleased to state
the rates of pav that are admissible to civilian personnel holding gazetted and
non-gazetted posts in Ordnance Factories in India and in the Directorate under
the Marter General of Ordnance?

{b) Is it a fact that the personnel of non-Asiatic domicile are not only
entitled to overseas pay, but even the basic pay in their case is on higher
scales than in the case.of the personnel of Asiatic domicile holding corresponding
posts ?

(c) If answer to part (b) be in the affirmative, what are the reasons for such
distinction between the personnel of Asiatic and non-Asiatic domicile in regard
to the hasic pay of the posts concerned?
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(d) Were the rates of pay of these services revised during the last few
years? If so, in what manner have the personnel of Asiatic and non-Asiatic
domicile, respectively, been affected by such revision?

Mr, C. M. Trivedi: The Ordnance Factories are now under the administra-
tive control of the Supply Department and the Honourable Member should
address his question to the Honourable Member for Supply on one of the days
allotted to the Supply Department.

As regards the Directorate under the Master General of the Ordnance in
India, I might mention that there are several Directorates under the Master
General of the Ordnance in India, and if the Honourable Member would specify
the Directorate in respect of which information is required, I will be glad to
collect the necessary information,

Non~-Inpian BaANKING CONCERNS IN BrrTisH INDIA

363. *Mr. K. C. Neogy: (a) Will the Honourable the Finance Member be
Pleased to state how many non-Indian banking concerns operate in British India
and to which countries they belong? How many Banking concerns incorporated
in Indian States operate in British India ?

(b) Are there any restrictions obtsining in any foreign country, or in any
foreign possession in India which may militate against the establishment of
branches of any British Indian Banking company there ?

(c) Do British Indian Banking companies enjoy full freedom in the matter of
establishment of branches in Indian States?

(d) In case there are any disabilities attached to the operation of British
Indian Banking concerns in foreien countries or in any Indian State, has the
question of imvosing similar disabilities on the operation of banking institutions
domiciled in such countries or States in British India been examined by the
Government of India? If so, with what result?

The Honourable Sir Jeremy Raisman: The information is being collected and

2 reply will be laid on the table of the House in due course.
INcLUsION OF ¢ AD DHARMIS > UNDER SCHEDULED CASTES

384. *Mr. Piare Lall Kureel: Will the Honourable the Home Member be
pleased to state-

(a) whether Ad Dharmis of the Punjab have been recognized as a Scheduled
Caste bv the Government of India (Scheduled Castes) Order, 1936;

(b) if the znswer to part (a) above be in the affirmative, why have they
been excluded from the figures of the Scheduled Castes of the Punjab by the
census of 1941: and _

(c) whether the Horourable Member proposes ‘o rectify this mistake on the
part of the census authorities? :

The Honourable Sir Francis Mudie: (a) Yes.

(b) Theyv have hmot been excluded. The Honourable Member’s attention is
invited to the first paragraph of the flvleaf to table XIII in the Punjab Census
Volume, 1941, which declares them to be Scheduled Castes. The position in
fact is that separate figures are given for this particular «cheduled caste element
in the Punjab.

(¢) Does not arise.

CoMMUNAL COMPOSITION OF PLANNING AND DEVELOPMENT DEPARTMENT STAFF

365. *Mr. Piare Lall Kureel: (a) Will the Honourable Member for
Plannine and Develonment be pleased to state the tofal number of Gazetted
and non -Gazetted Officers in the Department of Planning and Development?

(b) How manv of these posts are held by Scheduled Castes, Hindus,
Muslims Sikhs and others?

(c) Ts the Home Department Resolution regarding Scheduled Castes repre-
sentation heing followed in the matter of appointment fo various nosts?

The Honourable Sir Ardeshir Dalal: (a) and (b). I lay a statement on the

fable of the House.
(¢) Yes.
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(a) Gazetted officers .
(b) Non-gazetted officers—
(i) Assistants and clerks 18 20 25  §21 10| 49 1 38
(ii) Personal Assistants ... 8 b 7 1 8
and stenographers .

NoTes.—* Only one is a direct recruit who is & specialist officer.

1 Both are direct recruits.

1 One post of Assistant and one post of stenographer, to be filled by Scheduled caste
candidates, have been kept vacant and efforts are being made to secure qualified
Schedule caste candidates.

§ 10 are direct recruits.

|| 4 are direct recruits.

9 2 are direct recruits

Inpia OFFICE STAFF

886. *Mr. K. S. Gupta: (a) Will the Honourable the Home Member please:
state what the India Otfice staff is?

(b) How many of them are (i) Indians, (ii) £nglishmen; and (iii) Non-
English ? .

(c) How many of the staff are, (i) retired from Indian service, and {iip
dismisged from Indian service?

(d) Is there any condition prescribed for employment at the India Office irv
secretarial, administrative or clerical capacity like 'administrative or other
experience in Iadia?

(e) How many of them had been to India?

(f) Ts it not & fact that most of them have no knowledge of practical affairs
in India? '

The Honourable Sir Francis Mudie: (a) to (f). Expenditure on the staff of
the India Office is borne by His Majesty’s Government and the staff are not
under the control of the Governor General in Council. The Honourable Mem-
ber may, however, refer to pages 1-4 of the India Office List, 1940 a copy of
which will be founi i1 the Library of the House. No later edition has been
published. : ‘

EpvcaTioNAL FACILITIES FOR SOLDIERS AND NON-COMBATANTS

367. *Mr. Manu Subedar: (a) Will the Honourable the Defence Member
please state what educational facilities Government have created for soldiers
and non-combatants in the Army with regard to (i) technical training, and (ii)
literacy ?

(b) Has any plan been evolved and, if so, what is it, with regard to the
future of combatants and non-combatants who will return from the war, for
their vocational training and training in literacy ?

(¢) How many publications of special interest to the Army for information
and instruction of the Indian Forces are being made, what are they, and how
many copies are printed?

(d) What epecial facilities have been created by Government to impart
literacy to Indian soldiers when they are in hospitals or when they are con-
valescent or when they are on leave?

~ (e) What is the progress of literacy in the Indian Army, vear by year, and
“what is the objective of Government with regard to the Indian soldier and non-
comll;a!;:;nt in their employment in this matter and how do they propbsé to
reach i
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Mr, O. M. Trivedi: I lay a statement on the table of the House.

Statement

Recruits to the different branches of the Defence Services are given training as below :—
I. Recruits for the Indian Engineers are trained at one of the following training establish-
ments according to the type of unit for which they are destined :—
(a) K.G.V’s. 0. Bengal S. & M. Group I.E., Roorkee.) All these recruits are given 16
-weeks training. 30 per cent.

(b) Q.V.0. Madras S. & M. Group I.E., Bangalore. are selected for advanced
trades training varying in
(c) Royal Bombay S. & M. Group I.E., Kirkee. J duration from 26 to 39 weeks.

(d) No. 1-WS(E & M) Group I.EL, Lahore.

(e) No. 3 (Cons.) Group LE., Lahore.

(f) No. 4 Engineer Group LE., Sialkot.

(g) No. 6-Mechanical Equipment Group I.E., Lahore.

All recruits trained at (d) and (g) above are given training in a trade varying in duratiom
from 12 weeks upwards.

75 per cent. of recruits trained at (e) are given trades training for a period of 13 weeks,
the remaining 25 per cent. are trained as motor drivers.

25 per cent. of recruits trained at (f) are given trades training and 5 per cent. in motor
driving.
II. 1.4.9.C.

(a) Military Ranls.—Pre-recruit training in the duties of clerical staff and artificers. is-
given in Technical Training Centres under the organisation of the Recruiting Directorate.
Facilities exist in Schools and Training Centres of the I.A.0.C. for the technical training:
of all categories of Indian Ranks, as under :—

Sepoys. ' Drivers of Motor Lorrics.

Drivers of Mechanical Trucks.

Painters. Dot
Packers. rivers of Cranes. )
Carpenters, ~ Drivers of Armoured Vehicles and Heavy
) Vehicles.
%?,gf,f:ﬁ;n Laundry Operators.
Boot Machine Operators Laundry Boiler Attendants.
Tentmenders P ’ Havildars. )
Tailors ’ Storeman’s duties in specialist groups of
‘i it stores.
v ; lgsmnths. Office duties.
.C.0s.

Storekeepers duties in specialist groups of stores.

(b) Non-Combatant Personnel.—Facilities for the Technical training of civilian clerks and:
storemen exist in all Ordnance Depots, which have been aliotted special training staffs.
Armies/Commands are arranging to have recruit training schools for civilian clerks and
storemen, and Specialist Training in Storemen’s duties is also being organised for Havildar
clerks (stores). The War Department have sanctioned Travelling Allowance and Daily
Allowance for temporary civilian personnel for training purposes, who are receiving training -
“in the operation of Mechanical Calculating Machines (C'omptometers).

III. .E.M.E.
The craftsmen of the I.LE.M.E. are trained 1 the following thirly-five technical trades :—-
1. Wireless Mechanic. 18. Welder.
2. Radio Mechanic. 19. Grinder (Precision).
3. Fitter (Armoured Fighting Vehicle). 20. Blacksmith.
4. Electrician (Armoured Fighting Vehicle) 21. Carpenter.
5. Armourer. 22. Coppersmith,
6. Draughtsman. 23. Electroplater.
7. Electrician (Motor Vehicle). 24. Moulder.
8. Fitter (Motor Vehiclej. 25. Riveter.
9. Fitter (Armament). 26. Sheetmetal Worker.
10. Fitter (Bench). £7. Tyre Repair Plant Operator.
11. Instrument Mechanic. 28. Vulcanist.
12. Machinist. 29. Painter.
13. Pattern Maker. 30. Upbholsterer.
14. Toolmaker. 31. Saddler & Harness Maker.
15. Turner. i% Cycle Repairer.
Tynacw - . Boi .
16. Typewriter Mechanic. 24, M%:g; ‘g;‘:gﬂg::}
17. Watchmaker. 35. Driver Mechanic.

The average number of craftsmen under training in I.LE.M.E. Training Centre at any
one time in all the above trades is approximately 10,000, the total number trained since-
the commencement of the present war being approximately 1,00.000.

In order to replace the British Armament Artificer, a higher technical grade of Indian-
Armament Artificer has recently been introduced, which consists of highly skilled and
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_specially trained non-commissioned engineering officers ranking next only to K.C.Os. in
technical ability. The number accepted for training to date is 360 and further candidates are
~being accepted at the rate of 30 per month.

Question (a) (ii). Literacy

“All soldiers receive education calculated to enable them to read, write and understand
‘Urdu in the Roman Script. Instruction is given in units by specially trained unit personnel
.ander unit arrangements,

Question (b)

Technical tiaining centres controlled by the Department of Labour are now fully occupied
with the training of services personnel and civilian war workers, and a good proportion of
the present capacity will be retained for peace time vocational training of services personnel
on demobilization. This capacity estimated at the moment at 30,000 seats for technical

- courses of 8 months duration is expected to become available for post-war vocational training
- of services personnel on demobilization.

The Provincial Governments are being asked to supply information about large post-war
projects capable of absorbing considerable numbers of skilled and semi-skilled personnel.
Upon the collation of data from Provinces, the extent and nature of vocational training which
can profitably be given will be further worked out. = Meanwhile action has been taken to
cater for the large percentage of agriculturists serving in the Indian Army, the majority of
whom will probably wish to return to the lend. For this purpose visual and practical
demonstrations of the improved village conditions and the increased productivity of the soil,
made possible by the use of scientific methods and devices, are being arranged in Exhibition
Rooms and Agricultural Demonstration Plots at 59 regimental training centres and 7 major
military stations. Courses of agricultural training have been introduced by some Provincial
:Governments in which military personnel are receiving trainieg as protential agricultural
instructors. To enable men to take advantage of this training, authority has been given to
provide for a quota of 20 extra men to each establishment of Indian Infantry, Indian
Artillery and Indian Armoured Corps training centre, and the various other training centres
where Agricultural Demonstration Plots have been authorised.
. These courses of training are normally of three months duration, and are designed to
instruct the students in only one subject or aspect of agriculture.  The move proficient
students are eligible for selection for a more intensive course of 10 months training at Civil
Agricultural Colleges.

Question (c).

The following publications are, or have been, issued in connection with the educational
“fraining of Indian troops :—

(1) Current Affairs (English & Roman Urdu).—50,00C copies p.m.
(2) Winning the Peace (Tarraqqi-ke-Usul) (English & Roman Urdu).—5G,000 copies p.m.
(3) INustrated Review (published in English, Urdu, Tamil, Telegu & Hindi).—26,000
- copies p.m.

(4) Map Review (English & Roman Urdu}.—20,000 copies p.m.

(6} Wartime Education Handbook for Indian troops (English & Roman Urda;.—40,000
- copies.

(6) The Basic Wartime Education Handbook for use in Training Centres.—7.600 copies.

(7) The 1st, 2nd, 3rd and 4th Roman Urdu textbooks.

(8) Mathematics Instructors’ Book Nos. 1, 2 and 3.

(9) The Student’s Mathematics Book Nos. 2 and 3.

(10) In conjunction with the Orthological Institute four textbooks in English for Indian
-soldiers on B.A.S.1.C. lines are now being issued. Some 15,000 copies will be printed.

(11) Educationa] Training (Indian Army) 1939 (English & Roman Urdu).

(12) “‘Notes on Instructional Method’’ (English and Roman Urdu).

(13) ‘““How the Mind Works” (English and Roman Urdu).

(14) Textbook of Geography (Roman Urdu).

(15) Textbook of Hygiene (Roman Urdu).

(16) The Teaching of English to Indian soldiers (English).

Except in cases where figures of monthly issues are given, it is not possible té give the
number of copies printed because their issue extends over some years and re-prints are
made when necessary.

Question (d).

In hospitals and convalescent depots special attention is paid to wartime educaticn based
-on the ‘‘Current Affairs” and “Tarraqqi-ke-Usul” pamphlets with a view to facilitating
mental rehabilitation of the patients.  Patients enjoying greater degree of health are
eligible for normal educational training which includes training in literacy such as is given

) ;o fit men in the units. No special facilities exist for the educational training of men on
“leave.

Question (e).
The rapid expansion of the Indian Army makes it impossible to. give figures to indicate the

progress of literacy in the Indian Army. But the bulk of recruits leave their Training

~Centres after having passed the ‘‘Recruit’s Test’’, which is the minimum standard of literacy
(in Roman Urdu) in the Indian Army.



TRANSFERRED STARRED QUESTIONS AND ANSWERS 445+

The objgctive during wartime, as regards literacy, is that every man should bLe able to
read, write and speak Urdu sufficiently for all Army purposes. In addition as many men
as possible should be taught English. The ultimate objective, after the conclusion of
hostilities, is to make every man literate in his own vernacular. The Army Educational
Corps, consisting of trained unit personnel with the assistance of a large number of civilian
schoolmasters, are looking after this need during wartime; and steps have l»egn taken to
secure a large number of additional instructors in all vernaculars for postwar period. »

In every case enrolled non-combatants are entitled to the same privileges and opportunities
for educational training in all its aspects as combatants.

CONSTRUCTION OR RECONDITIONING OF BOATS REMOVED FROM COASTAL AREAS OF
BeNgAL UNDER ‘ DENiaL Poricy’

368. *Mr. K. O. Neogy: (a) Will the Honourable the Defence Member be
pleased to refer to starred question No. 186 of the 7th November, 1944, on the-
subject of construction or reconditioning of boats removed from the coastal areas
of Bengal under the Denial Policy, and make a statement indicating the num-
ber of boats that were either reconditioned, or constructed anew and supplied.
to the persons concerned before the last rains, as also the progress made in:
that matter since the last rains?

(b) Is the Honourable Member in a position to state what has been the cost
of reconditioning or reconstruction of these boats, and to what head the expendi--
ture involved is to be charged?

(c) Is the Honourable Member in a position to state the extent of unemploy--
ment created by the Denial measures in this behalf, giving the approximate
rumber of persons thus affected and the extent of compensation, if any, that
the Government have paid or propose to pay for such unemployment and result-
ing hardship, to the people thus affected, apart from the return: of a proportion
of the hoats?

Mr. C. M. Trivedi: Information is being collected from the Government of
Bengal(,1 and a statement will be placed on the table of the House, when it is
received.

The Honourable Sir Francis Mudie: With regard to the supplementaries to
Question No. 830 which was asked today regarding the language which the
Congress Working Committee members are allowed to use at interviews, a ques-
tion to this effect is already in the name of Mr. Abdul Qaiyum for the 22nd.

TRANSFERRED STARRED‘QUESTIONS AND ANSWERS.¢
(a) Written ANSWERS
PERMITS FOR NEWSPAPERS UNDER PAPER CONTROL ORDER

290. *Mr. T. S. Avinashilingam Chettiar: Will the Honourable Member for-
Industries and Civil Supplies please state:

(a) how many newspapers have applied for permission to publish under the
Paper Control Order;

(b) how many were given permission, and how many were refused;

(c) whether the decision of the Government in the case of any papers was ¢h
political grounds; and

(d) whether any of them were asked to give an undertaking in writing that
thev would support war effort?

The Honourable Sir M. Azizul Huque: (a) Ccllection of the information asked
for will involve an expenditure of time and labour which Government do not
consider justified in present conditions.

(b) Eighteen periodicals were permitted to be brought out under the Paper
Control Order, 1942. snd seven under the Paper Control (Economy) Order, 1944.

(c) and (d). No.

EVACUEES IN INDIA MAINTAINED BY GOVERNMENT

201. *Mr. T. S. Avinashilingam Chettiar: Will the Honourable Member for
Commonwealth Relations please state:

+The mesting of the Assembly that was to be held on the 16th February, 1845, having

been cancelled, the answers to Starred Questions for that day were, in parsuance of conven-
tion, laid on the table of the House to-day.—Ed. of D.




446 LEGISLATIVE ASSEMBLY (19t FEs. 1945

(a) how many evacuees of all nationalities are now in India and m‘aintained
by the Governmnent of India; )

(b) how many of them are Greeks and French and of such other countries
which have been regained from Germany; and )

(c) when the Government propose to repatriate these evacuees to their
respective countries?

The Honourabie Dr. N. B. Khare: (a) The number of evacuees of all nation-
alities in India is 4,05,008. The number of evacuees and dependants of persons
stranded in enemy occupied territories maintained in Camps or assisted finan-
cially is about 1} lakhs.

(b) There are no French evacuees in India. The number of Greeks is about
half a dozen and that of evacuees from countries regained from Germany is
5,757,

(c) As soon as conditions permit.

EXPENDITURE ON FoORBREIGN EVACUEES.

292, *Mr. T. S. Avinashilingam Chettiar: Will the Honourable Member for
Commonwealth Relations please state:
(a) the total amount of money spent up-to-date over the foreign evacuees in
India;
(b) if it is true that His Majesty’s Government made themselves responsible
for the expenditure on them, but now refuse to pay; and
(c) what steps the Government are taking to get this expenditure accepted
by His Majesty’s Government?
The Honourable Dr. N, B. Ehare: (a) The information is being collected and
will be laid on the table of the House in due course.
~ (b) Broadly speaking His Majesty’s Governmnent have accepted liability for
European British subjects. They have never repudiated this liability. The fol-
lowing statement shows the exact extent to which His Majesty's Government
and other Governments have made themselves responsible for the expenditure
on evacuees.
Government to which cost is
debitable Classes of evacuees
1. His Majesty’s Government . (a) European British evacuees and other evacuees of
: non-Indian domicile who are Britich subjects
from Hong ong Kand Malaya.
(b) E\sn.icuees from Middle East, the Balkans, Malta and
1am.
(c) Greek and Czech evacuees irrespective of the country

from which they may have been evacuated to India
provided that they belong to parties whose evacua-

. tion to India has been sponsored by their own
Governments.
(d) All British subjects not covered by III and IV below.
II. Polish Government . . All Poles evacuated to India.
III. Government of Burma . . (a) All Burmans, Anglo-Burmans, European British

subjects and all other evacuees who are British
subjects other than Indians and Anglo-Indians,
evacuated from Burma to India.

(b) All. Burma Governments servants irrespective of
their nationality whose services have not been
terminated by that Government. ‘

IV. Government of India . . All 'Indians and Anglo-Indians irrespective of domicile

and all British subjects ordinarily resident in
India.

(¢) The expenditure as and when incurred ix debited to the Governments
-concerned and recoveries are made.

MEAT DEBYDRATION FACTORY AT NOWSHERA

. 1;293 *Mr. Abdul Qaiyum: Will the Honourable the Food Member please
state :

(a) the date on which the Meat Dehydration Factory was set up at
Nowshera, North-West Frontier Province;
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(b) the number of animals which are being slaughtered daily there;

(c) whether the meat prices ¢t Peshawar have shot up in consequence;

(d) whether this factory constitutes a serious encroachment on the food of
the Pathans; and o

(e) the steps he proposes to take to bring down the meat prices in the North-
West Frontier Province?

The Honourable Sir Jwala Prasad Srivastava: (a) The factory commenced
working in April, 1943.

(b) About 600 goats.

(¢) Meat prices in Peshawar have increased in proportion to general rise in
the cost of living. '

(d) No; the demand has been reduced since last year by one half of it
being placed on the neighbouring Punjab districts.

(e) The Central Government has established co-ordination ¢ommittees to
reduce prices by eliminating competition between Defence and Civil Purchases.

NEwW MACHINERY REQUIRED

294. *Mr. Manu Subedar: (a) Has the Honourable the Commerce Member
invited particulars of new machinery required from (i) Government Depart-
ments, (ii) Provincial Governments, (iii) Indian States, and (iv) factory owners
and industrialists in India?

(b) How many replies have been received?

(c) What is the policy of Government with regard to the placing of orders?

(d) How many orders have been negotiated and how many have Government
undertaken to negotiate ?

(e) Who fixes the price at which these machineries are to be received ?

(f) In which country are these orders being placed?

(g) Are these orders being placed by Government’s Purchase Mission or by
#His Majesty's Government through the British Chambers of Commerce or other
bodies?

(h) To which class of companies or firms are priorities given in respect of
these machineries and on what principle?

(i) Have Government adopted the proposed Road Plan and placed any
orders in respect of machinery for road making? If so, for how much and in
which country?

(3) Is it proposed to place all the orders now, or to wait till the relative
inflation in U. 8. A. and U. K. and other countries is checked?

(k) Have Government considered the alternative of giving special facilities
o concerns capable of manufacturing machineries in India? If so, what ore
the arrangements contemplated ?

(1) How many orders for electrical generating plant have been placed i
() U. K., and (ii) U. S. A. in

(i) 1942-48,

(ii) 1943-44, and

(iii) 1944-45 (up to the 81st December, 1944)?

The Honourable Sir M. Azizul Huque: (a) It is presumed that the Honour-
able Member has in mind capital goods that will be required after the cessation
of hostilities. If so, the answer is in the affirmative.

(b) 198.

(c) In the matter of the placing of an order it is for the importer himself to
decide the various points that may be involved. Requirements of Provincial or
Central Government Departments will be placed through the normal procure-
ment channels.

(d) Government have no information as to the number of orders mnegotisted
by private industrialists. Nor have they undertaken to negotiate such orders
on behalf of private industrialists.

(e) This is a matter for settlement between the importer and his supplier.
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(f) This is a matter for the imparter to decide. o o

(g) Government are nct placing any orders on behalf of private individuals.

(h) No priorities have yet been accorded in any case. A priority grading
will be given where considered necessary on the merits of the case and where
arrangements with the manufacturing country makKe this possible.

(i) The Honourable Member presumably refers to the Road Plan 'prepa_rgd.
by Chief Engineers of Provinces and States at the meeting hgld in Nagpur in
Detember 1948 proposing an expenditure of Rs. 450 crores in ten years, of
which about Rs. 820 crores would fall for expenditure in British India. Gov-
orument have not accepted that plan. but are examining the project estimates
prepared by Provincial Governments against that general outline. The sccond
part of this question does not therefore arise. . )

(j) This is a matter within the importer’s own discretion. _

(k) It is the intention of Government to encourage the manufacture of
machinery in this country to the fullest extent possible. In order to advise
Government on the lines on which this can be done, three separate Panels have
been constituted for Electrical machinery, heavy industrial plant and machi-
nery and light engineering industries. o i .

(1) The following orders were placed on the United Kingdom and the United
States of America during the years indicated:

From U. K.
1942-43 1943-44 1944-45

(April to

December)
Boilers . . . 12 8 9
Turbo Alternators 7 2 6
Water wheel Alternators’ 5 4
Diesel generators sets . s 8

From U. 8. A.

Boilers . . . . .
Turbo Alternator . . . . . 2
Diesel generator sets . . . . . 25

These orders were placed by Public Electricity Undertakings, Steel producers
and the Cement Industry. Information in regard to orders placed by other

industries is not readily available.
HORE COMMITTEE REFPORT

295, *Mr. Manu Subedar: (a) Will the Secretary for Education, Health and
Lands please state why a copy of the Bhore Committee’s report has not been
circulated to Members of the Assembly?

(b) What sieps are Government taking on the recommendations of _this
report ?

(¢! Pending other steps, what plan have Government got for inereasing
facilities for wedical training in India?

(d) Are Government aware of the enormous difficulty of getting admission to
medical colleges all over the country and how numerous parents who dre willing
to spend money for their children’s medical education, cannot find the facilities?

(e) Do Government propose to open half a dozen more colleges at important
centres where there are full-fledged hospitals? If not, why not?

(f) Is it a fact that Government have recently tried to engage English
doctors as full-time professors, thus discouraging the salutary procedure hitherto
adopted of engaging honorary professors from amongst distinguished loctors
practising in the cities?

(g) What stage has been reached in Government’s enquiry into the method
for reducing the time for acquiring a medical degree, or for simplifying the
teaching intp two parts: (i) full-fledged doctor, and (ii) the licentiate who would
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be good enough for most of the ordinary ailments, and who would be put in
charge of public health of small localities?

Mr, J. D. Tyson: (a) The Heulth Survey and Development Committee have
not yet submitted their report.

(b) Does not arise. .

(c) The question of increasing facilities for medical training will be con-
sidered in consultation with Provincial Governments when the report of the
Committee is received.

(d) Yes.

(e) The opening of medical colleges in the Provinces is the concern of the
Provincial Governments. As regards the centrally administered areas the Gov-
ernment of India are awaiting the report of the Committee.

(f) No.

(g) The Government of India are awaiting the recommendations of the
Health Survey and Development Committee on Medical Education.

BuTLER REPORT ON FOODGRAINS PROCUREMENT

296. *Mr. Abdul Qaiyum: Will the Honourable the Food Member please
state :

whether any steps have been taken or are about to be taken to implement
the Butler Report:— :

(i) in the matter of monopoly procurement of foodgrains;

(11) elimjnafion of corruption from the food control administration; and

(iii) petty harassment by minor officials; and
if so, the nature of the steps taken or proposed to be taken?

The Honourable Sir Jwala Prasad Srivastava: (i) The monopoly procure-
ment of foodgrains, was discussed, with. special reference te the Honourable
Somerset Butler’s Report, at the recent Fifth All-India Food .Conference. A
copy of the recommendation passed by the Conference is placed on the table
of the House. The Government of India will encourage the study and deve-

lopment of monopoly procurement systems by Local Governments, as therein
.recommended.

(i) and (ili). The question of bribery and corruption within Food Admi-
nistrations and that of petty harassment by minor officers has been referred
to all Administrations for their closest consideration and examination. The
introduction of a Vigilance branch or section into the Administration, and the
close association of non-officials have been recommended as the best means of
reducing bribery, corruption and petty harassment.

DEPARTMENT OF FOOD
FIFTH ALL-INDIA FOOD CONFERENCE
Resolution on Procurement
It is recommended that :
The results 8o far obtained in the: working of monopoly procurement systems justify their
_ further study, and their development so far as the circumstances of each Province and State
§ permit.
tP Where monopoly procurement is in operation in respect of any particular grain, Govern-
ment should, in the interest of producers, accept a]l such grain as is offered, subject to
considerations of quality. Acceptance should be at notified centres, at the appropriate stage
of the marketing process, and at prices fixed in accordance with the all-India policy after
consultation, wherever necessary, with the Central Government. :

The development of monopoly procurement should be in the direction of the acquisition by
Government of grain offered for sale voluntarily.  Navertheless, in those areas where it is
deemed advisable, monopoly procurement may be extend by :

(1) a compulsory levy and the acquisition, in addition, of any balance that any producer
may desire to sell; or ) »

(2) assessment of the surpluses of individual producers and the compulsory acquisition of
such sarpluses,

The Conference in making this recommendation recognises that the financial consequences
of implementing the policy may necessitate assistance to the Provinces by the Central Govern-
ment.
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UTLER REPORT ON FOODGRAINS PROCUREMENT

297. *Mr. Abdul Qaiyum: Will the Honourable the Food Member please

state : . _ :
(a) whether the Butler Report on Foodgrains procurement has been published ;

and
(b) whether copies of it will be supplied to the members of this House?
The Honourable Sir Jwala Prasad Srivastava: (a) Yes.
(b) Two copies have been placed in the Library of the House,
Privy CouNom. JUDGMENT re BEQUEST TO UNBORN PERSONS

298. *Mr, Manu Subedar: (a) Has the Honourable the Law Member seen
the Privy Council decision, setting aside the bequest to unborn persons, contrary
to the practice and understanding of High Court decisions in India from nearly
every centre?

(b) Have Government seen the leading article in the Times of India of the
16th January, 1945, on this subject, in which it is pointed out that thousands
of wills which are made on the basis of the old law, would be upset?

(c) In view of the Privy Council judgment, will Government consider the
advisability of introducing a Bill in the Legislature at an early date in order to
confirm that gifts to unborn children could be given, reserving life interest to
certain individuals, where the donor parts with the whole interest in the
property?

(d) Will Government ascertain the views of the Legislature on this subject
at an early date?

The Honourable Sir Asoka Roy: (a) and (b). Yes.

(c) Subject to the views of Provincial Governments and High Courts, to
whom a reférence has already been made as to the expediency of legislating in
this matter with retrospective effect, I hope to introduce a Bill in the course
of the next Session.

(d) T see no advantage in ascertaining the views of - this Legislature in
advance of the introduction of the contemplated Bill.

Smarr-rox EpmEMIC IN CALOUTTA .

299. *Mr. K. S. Gupta: (a) Is the Secretary for Education, Health and
Lands aware of the tragic condition prevailing in Calcutta due to the epidemic
of small-pox intensely raging?

(b) What are the steps taken by the Government of India to stem the tide
of the epidemic?

(c) What is the total number of deaths due to small-pox in Caleutta in the
months of December, 1944, and January, 1945?

Mr. J. D, Tyson: (a) and (b). The Government are aware that there is an
cpidemic of small-pox in Calcutta. The Government of India have not been
asked to render any assictance in the matter,

(e) 550 for the four weeks ending the 30th December, 1944 and 1,077 for a
similar period ending the 27th January, 1945.

ExTENSION OF UNITED KiNGDOM COMMERCIAL CORPORATION ACTIVITIES TO LIBE
RATED BURMA

200. *Sir Abdul Halim Ghuznavi: Will the Honourable the Commerce Mem-
ber please state:

(a) whether it is a fact that the United Kingdom Commercial Corporation has
been extending its sphere of influence and activities and that civil supplies are
being scheduled to the liberated parts of Burma by this Body;

(b) whether any Indian firm approached Government for obtaining similar
facilities to trade with the liberated parts of Burma:

(c) whether Qovernment.have prepared any plan to give facilities to the
indian commercial community for both export and import with the liberated
parts of Burma; '
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(d) whether the Indian firms which were trading with Burma before her
occupation by Japan will be given previous facilities to trade with the liberated
parts of Burma; 1if not, why not; and

(e) whether the Government of India’s representative with the Government
of Burma has submitted any such plans for giving trading {facilities to the
Indian commercial firms?

The Honourable Sir M. Azizul Huque: (a) The answer to the first part of
the question is in the negative, so far as trading in India is concerned. As
regards the latter part of the question the procurement and distribution of all
civil supplies for Burma during the period of Military Administration is in the
hands of the Military authorities and no private trading whether by Uuited
Kingdom -Commercial Corporation or by other firms is contemplated.

(b) Representations have been received by the Government of India for the
grant of facilities to trade with the liberated parts of Burma.

(¢) and (d). Proposals relating to trade with Burma after the period of mili--
tary administration are under consideration,

(e) The representative is seized of the matter and will submit his proposals
in due course.

Exrort oF FINER CLOTH

301. *Mr. Manu Subedar: (a) Having regard to the shortage of finer cloth
in India, will the Honourable the Commerce Member please give reasons for
the continued export of finer cloth outside India?

(b) Have Government received complaints about the shortage of finer cloth
in India?

(c) Have they noticed queues near cloth shops everywhere in large cities and
criticisms in the press?

(d) What was the total quantity of fine cloth allowed to be exported from
India in 1941-42, 1942-43, 1948-44 and 1944-45 (up to the 31st December, 1944)?

{e) To what destipations has this cloth .gone and to what countries?

(f) What class of people were the licences, i.e., how many of .the export
licences were given to non-Indians or purchasing agents of foreign firms or
foreign Governments?

(g) Having regard to the difficulties in India, will Government consider the
present position and modify their policy?

(h) What was the view expressed by the Textile Controi Board on the sub-
ject of export of finer cloth from India?

(i) In any case whatever the view may be of people interested in the textile
tiade, have Government, looking at this problem from the point of view of
the general consumer in India, any reorientation of their policy or_do they
propose to permit export of finer cloth, when it is needed in India itself?

The Honourable Sir M. Azizul Huque: (a) to (¢) and (g) to (i). The question
of restricting export of cloth of fine counts has beer. engaging the attention. of
the Government of India for some time past. The Textile Controi Board have
also recently recommended the immediate prohibition of export of all cloth con-
taining 48’s and higher counts. As announced in &« Press Note published on the
7th February, Government have now decided thac cloth in which the count of
warp yarn is 86’s or finer should be allowed to be exported only to the extent
of a very small percentage of the production and that within this limit, a
further restriction should be imposed on exports of cloth in which the count
of warp yarn is 48’s and over.

(d) and (e). Separate statistics have not been maintained for exports of
fine cloth.

(f) Export licences are issued to firms established in the trade in India with
reference to a basic period. Information vegarding the quantities for which
licences were given to non-Indians and others is not readily available and its
collection would involve an amount of time and labour that would not be justi-

fiable in wartime.
N 0o
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(CONFERENCE FOR FIXATION OF JUTE ACREAGE IN BENGAL

302. *Mr. K. C. Neogy: (a) Will the Honourable the Commerce Member be
pleased to state whether a conference took place at New Delhi recently between
representatives of the Government of India and of the Government of Bengal m
connection with the fixation of the acreage for jute in Bengal during the current
year? If so, will the Honourable Member be pleased to indicate the trend of
ths discussions that took place?

(b) Is it a fact that the jute mill-owners favour the fixation of acreage
at -/12/- annas, while the Government of India and the Government of Bengal
are in favour of -/10/- annas and -/6/- annas, respectively?

(c) What part do the Government of India play in the final fixation of jute
acreage in the jute-growing Provinces, and what are the considerations that
have determined the attitude of the Government of India in this matter in recent
years? ' : -

(d) Is it a fact that while the supply of the jute fabrics from India to America
during recent years has been understood to be primarily intended for war pur-
poses, a proportion thereof has been supplied by the Urited States of America
authorities to commercial bodies outside United States of America, such as
sugar manufacturers in Cuba and Puerto Rico, as reported by Reuter from
Washington on March 24, 1944? : If so, will the Honourable Member be pleased
to explain the exact nature of the understanding in this matter between the
-Government of India and the Government of the United States of America?

The Honourable Sir M. Azizul Huque: (a) and (b). A Conference took place
in New Delhi but no final conclusions were reached. The matter is still under
consideration and a Press Note will be issued as soon as possible.

(c) The Government of India discuss with the Bengal Government the ques-
tion of the fixation of jute acreage with a view to examining whether sufficient
quantities of raw jute and jute goods can be made available to the United
Nations for their needs without affecting the acreage under food crops necessary
for the requirements of Bengal.

(d) Supplies are mot restricted to war purposes. The United States of
America have been purchasing raw jute and jute goods in India through com-
mercial channels and are not precluded from making purchases on behalf of
other countries. The Government of India have not entered into any agree-
ment with the Government of the United States of America in this matter.

Sir AxBAR HyYDARI MissioN

303. *Mr. K. O. Neogy: (a) With reference to a recently announced Mission
to be shortly undertaken by Sir Akbar Hydari and other officials of the Depart-
ment of Industries and Civil Supplies to the United Kingdom with a view to
helping in devising methods for relieving the strain of war demands on Indian
production, will the Honourable Member for Industries and Civil Supplies be
pleased to make a detailed statement explaining (i) the objects of the Mission,
(i) the instructions given by the Government of India to it, and (iii) the extent
of authority of the Mission to commit the Government of India in any question
of policy or important agreement with His Majesty’s Government or irade
interests in the United Kingdom? .

(b) In so far as the activities of the Mission may relate to an acceleraticn
of the importation of consumer goods frorn the United Kingdom and the enlarge-
ment of the list of such goods, will the Honourable Member be pleased to declare
the latest policy of the Government of India in this matter with particular
reference to its repercussion, if any, on the position of indigenous industries in
India?

(c) Is it any part of the duty of the Mission to study the various measures
that are being undertaken in the United Kingdom for the purpose of helping
the British industries, with a view to their adoption in India for the benefit of
Indian industries?
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(d) Has the Mission been instructed particularly to find out whether dumping
methods are resorted to by any British industry that may be engaged in export-
ing goods to India?

(e) Is the question of protection of Indian industries generally or any thorough
investigation irto the case for such protection with the help of a Tariff Board
under consideration in relation to the present policy of encouragement of the
importation of consumer goods from abroad? _

(f) What progress has been made in the matter of obtaining complete statis-
tics of production in respect of Indian industries? Has any effort been made
for determining separately in the case of each suck industry, its likelihood of
being prejudicially affected by the importation of consumer goods from abroad,
and is this factor taken into consideration before deciding upon the importation
of competing goods?

The Honourable Sir M. Azizul Huque: (a) (i) The object of the Mission, as
stated in the opening sentence of the question itself, is to devise methods for
relieving the strain of war demands on Indian production. This was fully
explained in Sir Akbar Hydari's statement to the Press on the 18th January,
1945,

(ii) and (iii). It is not in the interest of the discussion which the Mission
is having in the U. K. to divulge the actual terms of Instructions given to it
by Government. It may be explained, however, that the Mission is not a policy
Mission, nor will it explore or tormulate policy. It is merely an admmistrative
instrument for dealing with a very intricate and detailetl subject which could
have been dealt with by correspondence but only with delay and waste of effort.

(b) The policy is to import such goods as aure available and necessary to
meet the requirements of the country with due regard to the position of indi-
genous industries and to their ability to meet that demand.

{c) and (d). The answer is in the negative.

(e) In view of the answer to (b) this question does not arise. The question
of protection to Indian Industries in the post-war period is under consideration,

(f) First part.—Steps are being tuken to improve the position. It is pro-
posed to enforce the Industrial Statisties Act, 1942, as early ns may be practi-
cable. The industries to be covered by this Act will be gradually extended.

Second part.—The statistics that are availuble are utilised in determining
imports in accordance with the policy stated in reply to part (b) of the question,

BooxrLET ““ A TREATY BETWEEN INDIA aND THE UNiTED KingpOM ”

304. *Sardar Mangal Singh: Will the Honourable the Ieader of the House

please state:
(a) whether the attention of the Government has been drawn to the booklet

entitled ‘A Treaty between India and the United Kingdom™ by Sir Sultan
Ahmad Kban;
(b) whether the Government of India have drawn the attention of His
Majesty’s Government to this booklet and proposals contained therein for the
- future constitution of India; and
(e) whether the Government of India have commented upon this booklet
and submitted the same for consideration of His Majestyv's (Government?

The Honourable Sir Sultan Ahmed: (a) Yes.
(b) No. *
(c) No. .

S‘UPPLY oF FooDSTUFFS TO LIBERATED B‘i_JBMA

305. *Mr. K. C. Neogy: (a) Will the Honourable the Food Member be
Pleased to state whether there is any understanding that, as the process of
re-conquest of Burma progresses. the civilian population thus liberated will he
supplied with foodstuffs from India as a temporary -measure of relief?

(b) Will the Honourable Member be pleased to make a detailed statement
explaining the nature and extent of the responsibility thus undertaken by th-
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Government of India with reference to the civil population of Burma, indicating
at the same time the nature of help that may already have been given to the
people of Burma in this matter, as also the reaction that the said policy may
have on the position of supplies available for the civilian population in India?

The Honourable Sir Jwala Prasad Srivastava: (a) No, Sir.
(b) Does not arise.

CONSTRUCTION OR RECONDITIONING OF BOATS REMOVED FROM COASTAL AREAS OF
BENGAL UNDER DENIAL Porioy

306. *Mr. K. C. Neogy: (a) Will the Honourable the Food Member be
pleased to refer to starred question No. 136 of the 7th November, 1944, on the
subject of construction or reconditioning of boats removed from the coastal areas
of Bengal under the Denial Policy, and make a statement indicating the num-
ber of boats that were either reconditioned, or constructed anew and supplied
to the persons concerned before the last rains, as also the progress made in
that matter since the last rains?

(b) Is the Honourable Member in a position to state what has been the cost
of reconditioning or reconstructicn of these boats, and to what head the expendi-
ture involved is to be charged?

(¢) Is the Honourable Member in a position to state the extent of unemploy-
ment created by the Denial measures in this behalf, giving the approximate
number of persons thus affected and the extent of compensation, if any, that
the Government have paid or propose to pay for such unemployment and resul$-
ing hardship, to the people thus affected, apart from the return of a proportion
of the boats?

The Honourable Sir Jwala Prasad Srivastava: This question should have been
addressed to the Defence Department.

PossmBILITY OF ARMY IN BENGAL SUPPLYING VEGETABLES FOR MILITARY AND
CIviLiIaAN REQUIREMENTS

307. *Mr. K. C. Neogy: (a) Will the Honourable the Food Member be
pleased to refer to the supplementary questions and answers in connection with
starred question No. 49 of the 2nd November, 1944, dealing with the possibility
of the Army in Bengal becoming self-supporting in vegetables, including potatoes
and being able even to supply such stuff to the civilian population?

(b) Is the Honourable Member in a position to state the results of the efforts
made by the military authorities in this direction, and the extent of help derived
therefrom, either directly or indirectly, by the civilian population of Bengal?

The Honourable Sir Jwala Prasad Srivastava: (a) and (b). The Army in
Bengal is self-supporting in respect of vegetables and potatoes.

During January 1945, 92 tons of vegetables were supplied by the Army to
the Civil Administration in Bengal. A large proportion of this supply was for
consumption in the Calcutta Area.

EXAMINATION OF COMMERCIAL ASPECTS OF INDIAN SPRING-WATERS

308. *Mr, K. C. Neogy: (a) Will the Honourable the Labour Member be
pleased to refer to unstarred question No. 50 of the 5th August, 1943, and the
reply thereto, and make a statement indicating the results of the examination
of the commercial aspects of Indian spring-waters, and the trial given thereto,
the location of the different springs where trials have been made and the com-
position and properties of the respective waters? .

(b) Have Government any scheme for the working of any of these sources of.

spring-water through State agency or through the agency of any private enter-
prise? If so, what are the details of such schemes?

The Honourable Dr. B. R. Ambedkar: (a) and (b). Waters of certain
thermal mineral springs in Bihar were investigated by the Geological Survey of
India and after examination of the chemical properties of these waters it was
decided that there would be no advantage in Government undertaking during
war time the commercial exploitation of these waters.
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MYSORE GOVERNMENT NOTIFICATION RE ANIMAL SLAUGHTER

309. *Mr. R. R. Gupta: (a) Will the Secretary for Education, Health and
Lands be pleased to state whether he had seen the Notification issued by the
Government of Mysore completely stopping animal slaughter during the 24
hours between sunset on Sunday and sunset on Monday and then again between
sunset on Wednesday and sunset on Thursday in a week?

(b) If the answer to the above be in the affirmative, will the Honourable
Member be pleased to state whether Government propose to have some such
rule promulgated in British India also?

Mr. J. D. Tyson: (a) No, but Government are aware of the fact that two
meatless days have been introduced in Mysore.

(b) The advisability of prescribing some meatless days every week was com-
mended to the consideration of Provincial Governmerts and Administrations on
the 14th July, 1944. “Meatless days’’ are already being observed in Bengal,
Assam, Sind and Ajmer-Merwara.

DamopaR RIVER TRANSPORT FOR CoaL IN BENGAL

310. *Mr. R. R. Gupta: Is the Horourable the Labour Member aware that
in the last century a proposal was considered by the Government of India for
providing river transport te the movement of coal from the Bengal coal fields
to Calcutta by rendering the river Damodar as an all weather navigable channel ?
If not, will Government consider the advisability of re-examiiing such a propo-
sal in connection with the proposed multi-purpose Damodar River project? If
‘mot, why not ?

The Honourable Dr. B. R. Ambedkar: 1 am not aware of any such proposaj
but there was a proposal to take out a canal from the Damodar river from Ram
ganj to Calcutta.

The enquiry now being made is examining the possibility of a multi-purpose
scheme for the control of the Damodar—this examination will extend to the pos-
sibilities of encouraging navigation.

INSTRUCTIONS TO PROVINCES FOR CONTROL OF ANIMAL SLAUGHTER

311. *Mr. R. R. Gupta: (a) Will the Secretary for Education, Health and
Lands be pleased to state whether Provincial Governments have been instruct-
ed to control animal slaughter, conduct inspection of butcher-houses by veteri-
nary staff and punish those who slaughter such animals whose slaughtering is
prohibited in pursuance of Notification No. 1607, dated the 12th September,
1944, under section 81 of the Defence of India Rules?

(b) Will the Honourable Member be pleased to state—

(1) the numnber of Provincial Governments with their names who have imme-
diately adopted the instructions referred to above in their Provinces; and

(ii) which Provinces have refused to do so and what reasons are given by
them to the Government for their inability to do so?

(¢) Will the Honourable Member be pleased to lay on the table of the House
a copy of the notification referred to above?

Mr, J. D. Pyson: (a) and (c). I have been unable to trace any such notifi-
cation issued by the Government of India under the Defence of India Rules but
suggestions were made to the Provincial Governments to restrict the slaughter
of useful cattle.

(b) (i). Nine Provincial Government, viz., Assam, Bengal, Bihar, Bombay,
C. P. and Berar, Madras, Orissa, Sind and the United Provinces have issued
orders restricting the slaughter of useful cattle, while the Government of the
Punjab have the matter under consideration.

(ii) The Government of N.-W. F. P have intimated that they do not con-
sider it necessary in the circumstamces of that province to take any action.

S AxBarR HYDARI MissioN
312. *Mr. T. T. Krishnamachari: Will the Honourable Member for Industries

and Civil Supplies please state:

&
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(a) the purpose of the Mission of Sir Akbar Hydari to England in so far as
it affects his Department; and _

(b) whether the Mission would enter into commitments in regard to imporss
of consumer goods unwanted in this country without any reference to the
interests concerned in this country? '

The Honourable Sir M. Azizul Huque: (a) The object of the Mission is to
devise methods for relieving the strain of war demands on Indian economy.
This was fully explained in Sir Akbar Hydari’s statement to the Press on the
18th January, 1945,

(b) No, it will not enter into commitments to import unwanted goods.

IMPORT LICENSES TO INDIAN IMPORTERS OF CHEMICALS

313. *Mr. T. T. Krishnamachari: Will the Honourable the Commerce Membsr
please state:

(a) the policy pursued by his Department in regard to the grant of import
licenses to Indian importers of chemicals;
(b) whether licenses to the Indian importers have been refused on the ground
that in the view of his Department these importers cannot obtain the goods
“fromn the manufacturers or shippers;
(c¢) how many instances there had been of this nature; and
(d) whether he is aware that, in instances where import licenses have been
granted to the Imperial Chemical Industries, they have also not been in a posi-
tion to obtain the goods over a period ranging from six months to a year?

The Honourable Sir M. Azizul Huque: (a) The policy pursued in regard to
the grant of licences for the import of chemicals is generally the same as in
the case of other articles, namely, all regular established importers are given
a fair and equitable share of such supplies as may be available for import under
war-time conditions. »

(b) Yes, in the case of a few items.

(¢) The items concerned are Caustic Soda, Soda Ash and Bleaching Powder.
For these chemicals the Imperial Chemical Industries in the United Kingdom
are the sole manufacturers and imports are canalised through their subsidiary
firm in India, namely, the Tmperial Industries (India) Limited.

(d) This has come to notice in the case of certain articles other than the
chemicals mentioned above. In any case the position referred to is not pecu-
liar to the Imperial Chemical Industries, as owing to circumstances beyond their
control licence-holders are frequently unable to arrange supplies from other
countries for some considerable time,

DiSCOVERY OF PETROLEUM NEAR RAWALPINDI

314. “Mr. T. T. Krishnamachari: Will the Honourable the Labour Member
please state:

(a) whether his attention has been drawn to the reports appearing in the
newspapers about the discovery of petroleum near Rawalpindi and the Punjab;
and

(b) whether the monopoly for exploiting this petroleum has been given to a
foreign concern ? .

The Honourable Dr. B. R. Ambedkar: (a) Yes, Government have seen the
reports referred to.

(b) The matter is the concern of the Provincial Government and Government
of India have no information. -

ORGANIZATION FOR CONTROLLING TRADE WITH LiBERATED BUrMA
315. *Mr. T. T. Krishnamachari: Will the Honourable the Commerce Mémber
please state: )

() whether the Government of India had at any time thought of setting up
an organization for controlling and managing the trade with the liberated
Burma;
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__(b) whether such ideas are now being dropped in favour of the U.K.C.C.
doing this work; ‘

(c) whether he is aware that representatives of European commercial inter-
ests are being sent back to Burma as Military Officers; .

(d) whether he is §ware that such Military Officers are actually engaged in
transactions which are of a commercial nature; and A

(e) what steps the Government of India propose to take in order to safeguard
Indian interests in the matter ?

The gwqmaue Sir M. Azizul Huque: (a), (b) and (e). The procurement
and .dl.st-rlbgtlon' of all civil supplies for Burma during the period of Military
Administration is in the }'mnds of Military authorities and no private trading
whether by the United Kingdom Commercial Corporation or by other firms is
pontempla.te.d. Questions regarding trade with Burma after the period of Mili-
tary Administration are under consideration,

(c¢) No, Sir.

(d) No, Sir. Military officers are entirely precluded by military regulations
from any private trading.

INDIA’S REPRESENTATION IN MIpDLE East SuppLy COUNCIL.

316. *Mr. T. T. Krishnamachari: Will the Honourable the Commerce
Member please state whether the Government of India had taken any steps to
obtain representation for India in the Middle East Supply Council? Tf so, with
what success ?

The Honourable Sir ‘M. Azizul Huque: The matter is under eonsideration and
a final decision is expected to be reached shortly.

ExXPENDITURE ON GROW MORE Foop CAMPAIGN

317. *Mr. Ananga Mohan Dam: (a) Will the Secretary for Education,
Health and Lands be pleased to state what amount of money has been spent
for the ‘‘Grow more food campaign’ since its inception, giving the details of
the heads of expenditure in differemt Provinces?

(b) What amount has been spent for giving agricultural loan to the culti-
vators in different Provinces? {

(c) What amount has been granted to the cultivators for the purchase of
plough and cattle in different Provinces? .

Mr, J. D. Tyson: (a) and (b). A statement showing loans and grants given
by the Government of India for food production schemes to the various Pro-
vinces and Indian States during the years 1943-44 :md 1944-45 is placed on the
table of the House. )

(¢) A loan of Rs. 48,000 was given by the Goverrment of India to the Gov-
ernment of Orissa during 1944-45 for this purpose.

Statement showing the details of Loans and Grants to Provincial (Governments
out of Central Revenues and Cotton Fund during 1943-44 & 1944-45.

Tand clearance Manure for Seed Multiplicates
Trrigation facilities & improvement. distribution and distribution.
Name of the - —_——————— —
Province
or State Loan Grant Toan Grant. Loan Grant Loan Grant
Rs. Rs. Rs. Rs. Rs. Rs. =~ Rs. Rs.

1. Ajmer-Merwara . 7,250 3.000 2,27,000 1,33,716

2. Assam . . 2,35,500 2,10,300 48,417 1.77,887  4,29,9

8. Baluchistan . 38,148 11,000 1,66.400 1,17,016

4. Bengal . . 5,67,280 6,16,000 80700  79,14,000 13,08.850

5. Bihar . . T 11,009,000 5,76,970 1,92,800 11,00,000 7,71,200  3,06,100

6. Bombay . . 822500 13,24,830 3.00, 16,00,000 8.22,927 9,14,719

7. C.P. & Berar . 20,34,000 8,090,000 3,48,970 1,47,985 22,86,000 8,21,000 15,00,0009 4.62,168

8. Coorg . . 41,250 6.000 .

9. Madras . . 9,76,250 16,25,000 2,062,466 19,00,000 6,686,336 26,00,000 17,75,626
10. N. W.F.P. . 10,21,000 12,74,000 1,60.500
11, Orissa . . 3,73,500 2,45,600 §,22,000 1,33,900 1,39,300 1,14,250 6,62.100 1,61.667
12. Punjab 7,00, 9,00,000 15,000 5335
138. Sind 3.49, 20

. U.P. . 29,883,500 1,01,000 2,15,000 1.7}~330
15. 1. C. A. B. . Z"-
16. Baroda State . 4,02,000 82,600 33,750 16.800
17. Kashmir State . 16,
18. Kutch State . .

vor ease eee YT . .o "
Total . . 41,30,000 1,0502,117 30,985,970 87,85,571 58,561,650 29,46,877 1,68,92,367 55,52,44




458 LEGISLATIVE ASSEMBLY [19te FEs. 1045
Statement showing the details of Loans and Grants to Provincial Governments
out of Central Revenues and Cotton Fund during 1943-44 & 1944-45.
1843-44 & 1944-45.

Bonusto cultivators
. for diverting m Flah roduc-
Compost from 8/8 cotton Mlseellaneous Total
making food crops Schemes
Name of the
Province Loan Grant Loan Grant Loan Grant Loan Grant Loan Grant
or State
Rs. Rs. Rs. Rs. Rs. Rs. Rs. Re. Rs. Rs,

1, Ajmer-Merwara ... 8,800 ... 51,181 ... 2,34,950 1,901,707
2., Assam . . 1,76,668 19,87,967 ,90,

3. Baluchistan 6,938 19,158 1,66,400 1,92,266
4. Bengal . . . 1,837,512 58,450 2,76,000 85,30,000 25,22,801
5. Bihar . . eee 2,37,952 9,64,000 23,80,022
6. Bombay . . eee 25,000 1,17,500 ... 11,22,600 48,04,976
7. C.P. & Berar . ... 50,000 70,68,970 23,80,151
8. Coorg . e 300 7,200 54,7
9. Madras . . e 3,18,466 ... 77,200 3, 40 671 61,25,000 83,57,412
10. N.W.F.P. . .. 9,668 12,74,000 11,91,168
11. Orissa . . e 24,138 48,000 4, 43 336 20,44,900 11,22,891
12, Punjab . . .. 1,93,860 18,08,860
18. Sing . . e .. 224000 5,73,335
14. U. P. . .« 1,867,140 40,000 18, /800 36,94,400
15. I.C. A. R. . e 2,22,200 1,37,226 ,34,
16. Baroda State 5,53,000 ... 62,000 12,12,760
17, Kashmir State . ... 16,800
18. Kutch State . ... 8,677 ... 8,877
19. Rampur State . ... 8,608 ... - 8,698

Total . . e 17,66,850 10,567,522 ... 1,04,788 48,000 20,00,674 2,95,17,987 2,67,06,744

N. B.—During 1942-43 grants from the Cotton Fund amounting to Rs, 23,83,721 were sanctioned to Provinces
add Indian States.

BuTLER REPORT ON FOODGRAINS PROCUREMENT

318. *Mr. G. Rangiah Naidu: (a) Will “the Honourable the Food Member
please state what action has been taken by the Government of India on the

report of Mr. S. Butler, Officer on Special Duty, in connection with the Gov-
ernment Grain Purchases Scheme?

(by If action has been taken, how many offenders were already detected
and punished Province-wise? If not, why not?

(c) Are there any orders issued by the Central Government to the Provincial
Governments to investigate into the offences of bribery, corruption and harass-

ment by the Government Officials in Food Department working in the Pro-
vinces ?

(d) If so, what are the results of their investigation, province-wise ?

The Honourable Sir Jwala Prasad Srivastava: (%) and (c). The attention
of the Honourable Member is drawn to the reply given by me this morning to
Mr. Abdul Qaiyum’s question No. 296.

(b) and (d). It is premature to call for a report from the Provinces on the
action taken by'them in this connection.

PropucTiON OF FOODGRAINS AND PULSES
319, *Mr. G. Rangiah Naidu: (a) Will the Honourable the Food Member
please state the quantity of the following foodgrains and pulses produced in
India in the year 1944, province-wise, in tons (i) Paddy, (ii) Wheat, (iii) Jawar,
(iv) Ragi, (v) Bajra, and (vi) Mokkai (Maize); and
Pulses: (i) Rew Gram, (ii) Green Gram, (iii) Bengal Gram, (iv) Black Gram,
-and (v) Horse Gram?

(b) What quantities of the above commodities were exported to countries
outside India, province-wise, in tons?

The Honourable Sir Jwala Prasad Srivastava: (a) and (b). Two statemente
giving the necessary information are laid on the table of the House.
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STATEMENT II
Showing Exports of Food Grains by Sea outside India during January to November 1944.

(IN TONS).
Maritime Province Rice Wheat Wheat Pulses
Flour
(1) (2) (3) (4) (3)

Bengal . . . . 31 Nl Nzl 2
Bombay . . . Nl Nil Nil 1,908
Sind . . . . 3 450 622 l,§55

Madias . . . . Nzl Nil Nil Nv.l_
Not known . . . .. .. .. 7,158
Total . 34 450 622 10,923

’

Nore.—Figures for October and November 1944 are estimated published figures being not
yet available. ‘

TREATY OF NAVIGATION AND COMMERCE WITH UNITED STATES OF AMERICA

320. *Sardar Mangal Singh: Will the Honourable the Commerce Member
please state:

(a) whether it is a fact that negotiations for treaty of commerce and navi-
gation between the United States of America and India were postponed in
1939 for the duration of war at the instance of the Government of India;

(b) whether Government will reconsider this question and start talks for
the negotiations of this treaty as large purchases are likely to be made in the
United States of America after the termination of the war; and-

(e) if the answer to part (b) above be in the negative, whether Government
will inform this House what those difficulties are which make it impossible
to eomplete the negotiations during the wAr?

The Honourable Sir M. Azizul Huque: (a), (b) and (c). Honourable
Member’s attention is invited to my replies on the 9th February, 1945 to tke

Starred question No. 55 by Mr. Abdul Qaiyum and the supplementary questions
and answers.

FALL IN AREA AND YIELD OF PADDY IN MADRAS PRESIDENCY

321. *Prof. N. @G. Ranga: Wil the Honourable the Food Member be
pieased to state:

(a) if it is not a fact that the area under and yield of paddy in Madras
Presidency has come down during the last two years;
(b) the percentages of fall in area and yield;

(c) the reasons attributed by Madras Government for this reduction in
area and yield in spite of all the ‘‘Grow More Food Campaign’’ of the Govern-
ment; and ‘

(d) whether “Government have taken necessary steps to enquire to what
extent the continued low levels of prices of paddy and rice, maintained by
Government as compared to prices for the same qualities of paddy and rice,

‘have been responsible for this fall in the production of food in the Madras
Presidency? '

The Honourable Sir Jwala Prasad Srivastava: (a) and (b). A statement
showing the area and yield of rice for the years 1942-43, 1943-44 and 1944-45 ig
laid on the Table of the House. It will be seen therefrom that there was an

increase in area by 52 per cent. and in vield by 69 per cent. in 1943-44 as
compared with the previous year.

So far as the 1944-45 crop is concerned, only the second (Provineial) fore-
cast is available, and it shows, when compared with the corresponding fore-
cast of 1942-43. an increase of 1'8 per cent. in area and 57 per cent. in vield.
“Compared with the corresponding forecast of 1943-44, however, there is a
decrease of 2:2 and 4'5 per cent. in area and yield respectively.

1
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(c) The decrease, this year, is attributed by the Madras Government to the
late arrival of the North East Monsoon rains and the insufficient rainfail and

consequent inaaequate supply of water in irrigating sources in the South West
Monsoon period.

(d) In view of reply to part (c) of the question, the need for such an
enquirv does not arise.

Statement showing area and yield of rice in Madras

(Figures in thousands)

- Year Area Yield
(acres) (Tons)
1942-43 10,382 4,614
1943-44 10,925 4-932
1944-45 9,313 4,427

(Secend forecast) ’

Horpines Basis For DELIVERY OF GRAIN BY PEASANTS IN MADRAS PRESIDENCY

322, *Prof. N. G. Ranga: Will the Honourable the Food Member te
pleased to state:

(a) if he is aware of the fact that in Madras Presidency peasants are forced
to deliver certain specified quantities of grain, whether paddy or millets,
calculated on the basis of the holdings and not on the actual acreages under the
specified foodgrains; and

(b) whether this procedure obtains in other Provinces alsc?

The Honourable Sir Jwala Prasad Srivastava: (a) and (b). As regards
Madras the syvstem referred to by the Honourable Member is no longer in
force. Details of the svstems i force elsewhere will be found in the Honour-
able Somerset Butler's report which is available in the Library.

OVER-ESTIMATION OF CROP YIELDS AND UNDER-ESTIMATION OF FOOD NEEDS IN
DistrICcTS

323. *Prof. N. G. Ranga: Will the Honourable the Food Member be pleased
to state:.

(a) what steps are being taken to prevent the over-estimation of the pro--
ductive capacity and actual yields of different crops of different districts and the-
underestimation of the total population and their food needs of different districts
by Government officials; and '

(b) whether Government propose to see that their Regiona! Food Commis-
sioners are authorised and instructed to study the food needs, food supply capa-
city and actual food production and distribution in every District in co-operation
with the local authorities?

The Honourable Sir Jwala Prasad Srivastava: (a) I have no information
about steps taken in particular districts, but crop <cutting surveys are being
conducted in certain provinces for the purpose of ensuring a greater accuracy in
the estimation of the production of rice and wheat. Regarding the estimation
of the total population and their food needs, the forraula stated in the Foodgrains
Policy Committee Report is applied for ascertaining provincial requirements
with appropriate adjustments for estimated increase in population over the last
census figure. _

(b) Regional Food Commissioners are officers of the Central Government
and as such their duties require them to be in the closest touch with the food
position in their Regions and to report on the position with a view to improve-
ment, wherever necessary, both to the Provincial and Central Governments.

RicE AND WHEAT RATIONS IN RATZONED TOWNS AND NON-RATIONED
AREAS

324. *Prof. N. G. Ranga: Will the Honourable the Food Member be pleased
to state:

(a) the quantities of dailv rations of rice plus wheat allotted and distributed
to the people of the rafioned towns and non-rationed areas;
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(b) if there is any difference in the rations thus allotted, the reasons therefor;

(c) whether 1t is not a fact that in the non-rationed areas, black markets
prevail ;

(d) whether under-nourishment is increasing;

(e) whether the incidence of diseases due to under-nourishment and mal-
qutrition is not increasing;

(f) whether Government zre contemplating the introduction of complete Dis-
trict-wise ratioring in the whole of North Vizagapatam District including rural
arens; if not, why not;

(g) if such District-wise rationing is being contemplated, by apout what
month it may come to be introduced; and ‘

(h) in view of the heavy death-roll experienced during last year’s Summer,
‘whether Government propose to introduce rationing before Summer sets in?

The Honourable Sir Jwala Prasad Srivastava: (a) and (b). Assuming that
this question relates to the Madras Province, the daily basic rations in the
rationed towns range from 0-78 lbs. to 1.06 lbs. per adult per day, 1/6th of
-which is in wheat.

No rationed foods on a fixed scale are issued in non-rationed areas, but in
certain areas, under informal schemes the rates vary from place to place at
the discretion of the local authorities, depending upon the local supply position.

(c) Black markets do occur in non-rationed areas.
(d) and (e). I have received no reports to this effect.

(f), (g) and (h). Arrangements for the introduction of informal rationing
in the rural areas of the deficit districts, are in progress and will be -completed as
early as possible. Informal rationing in the Vizagapatam District has already
‘been introduced and as a matter of course will be made formal.

CHANGE IN POWERS OF SUPERINTENDENCE, ETC., BY SECRETARY OF STATE FOR INDIA

325. *Mr. T. Chapman-Mortimer: (a) Will the Honourable the Leader of the
House be pleased to state whether as a result of legislation enacted by Parlia-
ment since 1939 and change has been made in the powers of superintendence,
direction and control exercised by the Secretary of State for India by virtue of
gection 314 and other relative sections of the Government of Indie Act, 1935?

(b) If the answer to (a) of the question is in the negative, what are the
methods by which, in practice, such superintendence, direction and control are
exercised ?

The Honourable Sir Sultan Ahmed: (a) No.

(b) I am not quite clear as to the intention of the Honourable Member. If
his Intention is to ascertain the manner in which the control of the Secretary
of State over the Governor General in Council is exercised, the position is that
in respect of certain matters the Governor General in Council is required by
the provisions of the Constitution Act itself or by direction issued by the Secie-
tary of State to obtain his approval. In respect of other matters consultation
with the Secretary of State depends upon the intrinsic importance of the ‘ques-
tion involved.

CONFERENCE FOR DISCUSSING Poricy oF IMPORT oF CONSUMER (GOODS

326. *Mr. T. Chapman-Mortimer: With reference to the proposed Conference
to be held in Delhi during the second week of February, with commerecial and
industrial leaders to discuss the policy of import of consumer goods, -will the
.l:lonto_xtl_rable Member for Commerce and Industries and Civil Supplies be pleased
to state:

(8) the names of all persons invited to attend the Conference;
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. (b) the agenda placed before it; and

(c) whether any report of its proceedings will be presented to the Legisla-
tive Assembly?

The Honourable Sir M. Azizul Huque: The Honourable Member is presum-
ably referring to the meeting held on the 12th February, between the represen-
tatives of the Iiederation of Indian Chambers of Commerce and Industry and
the representatives of the various Departments of the Government of India.
The Federation had submitted a memorandumn covering several questions rela-
ting to the import policy of Government. It was felt that a personal discussion
would be more convenient than entering into long correspondence. The
Federation was accordingly invited, if it agreed, to send representatives for the
proposed discussion. No invitations were sent to any particular individual. No
agenda was placed before the meeting. The question of reporting the procee-
dings to the Legislative Assembly does not arise.

WoMEN WORKERS IN MILLS AND FACTORIES OF DELHI PROVINCE

827. *Shrimati K. Radha Bai Subbarayan: Will the Honourable the Labour
Membher pleasa state :

(a) the total number of women workers in the year, 1944, in the mills and
facfories in Delhi Province to which the Factories Act is applied;

(b) whether action under the Factories Act was taken against any of these
concerns for failure to conform to the provisions of Acts for safeguarding the
interests of women workers; and

(c) whether a women Labour Welfare Officer has been appointed for Delhi
Provinee; and, if go, what her duties are?

The Honourable Dr. B. R. Ambedkar: With your permission, Sir, I propos:
to reply together to question Nos. 827 and 328. :

I have made enquiries and will lay a report on the table in due course.

WoMEN WORKERS IN BaLL TEREAD FACTORIES IN DELHI

+328. *Shrimati K. Radha Bai Subbarayan: Will the Honourable the Labour
Member please state:

(a) if Government have made any investigation about the condition of women
workers in ball thread factories in Delhi; and, if so, whether Government wili

place a copy of the report on the table of the House for the information of the
Members;

(b) the number of ball thread factories in Delhi to which the provisions of the
#actories Act have been applied, and the number of women workers in them;
and

(¢) whether the workers in these factories receive any dearness allowances
and, if so, ab what rate?

Heavy PrICES CHARGED TO THE PusLic BY MoxoPoLisTic CONCERNS, ETC.

329. *Mr, Manu Subedar: (a) Will the Honourable Member for Industries
and Civil Supplies please state whether there is any law under which Govern-
rent can interfere with the prices charged to the public by monopolistic con-
eerns, trusts, cartels, pools, price fixation arrangements, etc.?

(b) Are Government aware that India is paying excessively for cement part
from the fact that much of it is not being released for public use?

(¢) Of how many articles have Governmens fixed the prices?

{d) Have Government considered the possibility that, owing to scarcitv

conditions, heavy prices have to be psaid by the public for many goods and that

Increased supply and competitive sale are the only safeguards for the interests
of the public?

+For answer to this question, see answer to question No. 327,
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(e) What was intended by Sir Ramaswami Mudaliar when he said that Gov-
ernment proposed to take up the question of safeguarding the public against
trusts cartels and ionopolies?

(f) Do Government propose to introduce an anti-Trust Act or revise the provi-
sions of law against combinations in restraint of trade?

(g) Havo Gonvernment ever taken any action against high monopoly prices
charged to the public? If so, on what occasions?

The Honourable Sir M. Azizul Huque: (a) Yes. The Dpfence of India Rules,
various Control Orders, and the Hoarding and Profiteering Prevention Ordinance
give Government the necessary powers.

(b) No. Government are satisfied that controlled prices have been reason-
able in the present circumstances and are justified by the actual costs of produc-
tion figures obtained by costing investigation.

(c) Attention of the Honourable Member is invited to the Starred Question
No. 260 on the 10th November, 1944, by Mr. T. S. Avmash-:lmuam Chettiar.
Since then prices of 12 arti¢les have been fixed.

(d) It is correct that if supplies are short prices would tend to rise .in:the
absence of any effective measures for controlling the prices and that the price
control measures have a greater chance of success if supplies are larger rather
than smaller. Governmient are not satisfied that so long as supplies are in-
adequate competitive sale would constitute any safeguard for the interests of
the public.

(e) The Honourable the Supplv Member did not make the statement
ascribed to hin. by the Honourable Member. The Honourable the Supply
Member while speaking of trusts etc., at the Convocation of the Osmanis
University on the 25th January, 1945 suggested an aspect of the question of post-
war reconstruction which he thought ought to be considered bv Government in
framing its policy.

(f) No, but Government will certainly consider as part of their post-war
plans for the industrial and other general development measures that may be
necessary to protect the public from any malpractices by trusts, cartels and
monopohes

(g) Government have taken action against high prices in regard to a large
number of commodities, whether they were high because of monopoly condlt_xous
or because of short supply or because of any other reasons. The Honourable
Member’s attention is invited to the statement in the answer to (c).

TRANSFERRED UNSTARRED QUESTIONS AND ANSWERS.t

CEILING PRICES OF RICE AND CERTAIN INDEX NUMBERS OF PRICES.

8. Prof. N. G. Ranga: Will the Honourable the Commerce Member be
pleased to state:

(a) the ceiling prices of common qualities of rice prevailing in Madras, Sind,
Punjab, Central Provinces, Bombay, Orissa, Bengal and Assam in-any one or
twe months, say, February and September, durmo 1940, 1941, 1942, 1943, 1944
and 1945;

(b) the index number of prices and costs of working class living for the sam=
periods as recorded by authorised Government agencies; and

(¢) the index number of pr)ces of manufactured goods during the same
periods ?

The Honourable Sir M. Azizul Huque: (a), (b) and (c). Statenents are laid
on the table containing such information as is available.

1The meeting of the Assembly that was to be held on the 16th February, 1945, having
been canoelled the answers to Unstarred Questions for tha day were in pursuance of convention”
laid on the table of the House today —ZEd. of D
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TRANSFERRED UNSTARRED QUESTIONS AND ANSWERS 467
STATEMENT III

Economic Adviser’s All-India Index Numbers of Wholesale Prices of manufactured articles. (No
Sfigures are avaslable for individual centres).

(Base : 19th August 1939 = 100).

Months
Year

February September
1940 . . . . . 136-6 111-6
1941 . . . . . 121-0 166-3
1942 . . . . . 162-3 179-1
1943 . . . . . 225-5 251-3
1944 . . . . . 261-0 2569-0
1945 . . . . . 2555 ..

Relates to the week ending the 3rd February,-1945.
HanpLooM Boarp

9. Prof, N. G. Ranga: Will the Honourable Member for Industries and.
Civil Supplies be pleased to state: - )

(a) why the proposed Handloom Board has not yet been comstituted;

(b) whether the All-India Textile Board has supported the Government’s:
-proposal ;

P I()c) whether the Merchants Chamber has disapproved of it; and, so, why;.

(d) whethier the Madras Government as well as the Madras Presidency
Handloom Weavers’ Association have asked for a higher quota of representation:
for weavers than what had been originally proposed; and .

(e) when Government propose to reach a final decision in the matter and:
constitute the Board? -

The Honourable Sir M. Azizul Huque: (a) Honourable Member’s attention is
invited to my answer to question No. 49 of the 9th February.

(b) Yes.

(¢) No. I take it that Honourable Member refers to the Indian Merchant’s
Chamber, Bombay.

(d) Yes. The Madras Government proposed 16 representatives of the hand-
loom industry, and the Madras Provincial Handloom Weavers’ Association
proposed 19. Provision has actually been made for 8 representatives of hand-
loom industry, as it was desired to keep the Board to only 80 members in all.

(e) Government has already reached a final decision and the Board is being
constituted.

MOTION FOR ADJOURNMENT.

WAR ALLOWANCE FOR SENIOR MEMBERS OF INPIAN CIVIL SERVICE
Mr. President (The Honourable Sir Abdur Rahim): I have received notice
of a motion of adjournment from Mr. T. T. Krishnamachari for the purpose of
12Noox discussing a definite matter of urgent public importance, namely,
_ the proposal to grant by the Government of India war allowance
for senior members of the Indian Civil Service drawing salaries between one
thousand and two thousand rupees per mensem and the refusal of the Govern-
ment to disclose any details to the Assembly uptil the whole matter becomes

a fait accompli.

. I have gone through the questions and answers on this subject and I should
!lke to know from the Honourable Member if he proposes to consult the Stand-

ing Finance Committee before any decision is arrived at on the matter.
The Honourable Sir Francis Mudie (Home Member): The question raised is
the pay of the Indian Civil Service. I am informed by the Honourable the
Finance Member that that does not come within the purview of the Standing

Finance Committee.
p2
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Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): May I submit that this matter was raised by me in a short notice ques-
tion the other day on your advice and the question was very exhaustive. The

- question . . .....

Mr, President (The Honourable Sir Abdur Rahim): Your adjournment
:motion now confines itself to the members of the Indian Civil Service. The
Home Member says that does not come within the purview of the Standing
Finance Committee. '

- Mr. T. T. Krishnamachari: The second part of my adjournment motion is
-in regard to the reply furnished by the Honourable the Home Member to my
short notice question the other day. My short notice question was very exhaus-
tive. It dealt also with those members of the services who are under the
control of the Governor General in Council and who will be qualified to get 8
similar allowance. ' '

Mr. President (The Honourable Sir Abdur Rahim): The difficulty has been
created by the Honourable Member himself in that his adjournment motion is
<confined to the proposal to grant war allowance to members of the Indian Civil
‘Service. As regards that I understand that the Standing Finance Committee
thhas no say in the matter at all. '

Mr. T. T. Krishnamachari: That is not the whole question. I have - nof
raised this issue because the Standing Finance Committee iz not likely to be

consulted. I have raised the issue because if this House expresses its view on
this motion, it is quite possible . . . . .. '

Mr, President (The Honourable 8ir Abdur Rahim): The Honourable Mem-
ber’s proposal is that this House should be consulted? .

Mr. T. T. Krishnamachari: That is my proposal, Sir. If the House expresses
its view, it is quite possible that the Secretary of State may not sanction the
proposal. But if the matter becomes a fait accompli and comes before the
House as part of the Budget, it will come in the Non-voted part. So there is a
possibility that if this House expresses itself definitely against the proposal for
reasons which it will adduce, it is just possible that the Secretary of State may
not accept the suggestion of the Government of India. :

Mr. President (The Honourable Sir Abdur Rahim): I understand that the
Honourable the Home Member has already said on a previous occasion that he
did not propose to consult this House at all before a decision is taken in the
matter. Does that apply to this motion also? '

The Honourable Sir Francis Mudie: My difficulty is, as I have previously
stated, that these proposals are not yet complete. The Honoursble Member
wishes to raise the whole question of the proposals which we have still onder
consideration. I do not see how that is possible so long as the proposals are not
yet complete. '

Mr, President (The Honourable Sir Abdur Rahim): The question is whether
the House will be consulted before any final decision is taken.

The Honourable Sir Francis Mudie: No, Sir: that iz not the intention.

Mr, President (The Honourable Sir Abdur Rahim): I take it that there is
objection to this motion being moved. Will Honourable Members who are in
favour of leave being granted to this motion rise in their seats.

(Not less than 25 Members stood up.)

. Mr. President (The Honourable Sir Abdur Rahim): As not lesp ihan 2§
Members have risen in their places, leave is granted and the motion will be
taken up at 4 O’Clock. .

The next item is the General Discussion of the Railway Budget and thers
may not be enough time if the motion is taken up at 4 O’'Clock today. Under
the circumntances I think the House might prefer to take up the mofion. to-
morrow.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): To-
moarrow is the day given to our Party and I think it would suit the converience
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of the House if the motion is taken up on an official day after the close of the-
Railway Budget.

Mr. President (The Honourable Sir Abdur Rahim): I cannot allow that..
It must then be taken up today. Honourable Members will have to regulate.
their speeches on the Railway Budget accordmgly

THE RAILWAY BUDGET—GENERAL DISCUSSION.
FIrsT STAGE

. Mr. Prelident (The Honourable Sir Abdur Rahim): Before the General
Discussion of the Railway Budget commences, I have to announce to the House
that under Rule 46, I fix the time limit for speeches ag 15 minutes for each
Honourable Member excepting the Government Member for whom 45 minutes
or more will be allowed, if necessary.

Sir Henry Richardson (Nominated : Non-Official): Sir, thig is the Honourable
thc War Transport Member’s third Budget, and whilst it is a common belief
that the third venture in anything is usually lucky I would like, at the same
time as I offer him our congratulations, to suggest for his serious consideration
that his luck may not always hold. So that in tendering our views on what is,
on the whole, a good budgeb I will none the less put forward certain criticisms
which we feel are valid in the present situation, and which I know the Honour-
able Member will accept in a friendly spirit for the practical consideration of
his Department.

Many of us in this House are disposed to judge the propoeitions which come
before us from a business man's point of view and in the case of a vast under-
taking such as the country’s railways, which are so closely bound up with our
trade and commerce, this is not a bad standard from which to pass our verdict
upon their performance. Looking at the matter from that point of view, I
could wish that the statement of accounts which the Honourable Member gave
the House last Thursday was capable of some simplification., The form in
which the annual railway accounts are presented is a tribute to the care and
attention which the Railway Board devote to the subject; but even to the most
experienced eye these accounts constitute a most complicated picture, and I
very much doubt if they are really intelligibie to the vast majority of India’s.
inhabitants who are now the shareholders in a gigantic state-owned enterprise,.
which is in fact a tremendous essay in socialisation. The railway business.
which the people of India now own has grown rapidly in recent yeers by the:
acquisition of fresh assets, taken out of the hands of private individuals, as:
well as by the steadily increased trading turnover which has been so prominent.
a feature of railway development during the war. One wonders whether this
is fully realised—whether in fact, when there is so much talk of state-ownership.
in the air, the man in the street understands that he has already made a begin-
ning with one of the chief assets which a community zan own and operate on:
its own account.

* Certainly no one who, by training and temperament, is in a position to:
appreclate the trend of things can fail to be 1mpressed with the colossal figures-
which”the Honourable Member put forward in his Budget speech. Only ten
years ago, in 1934-35, the railways showed a loss of over Rs. 5 crores which ior
the current year, according to the revised estimates, has been turned into a
handsome profit of Rs. 42°01 crores. Not all of this is due to the fortuitous
circumstances of the war—and I would remind the House that some part of
this remarkable change is due to the energy, the foresight and prudence and.
devotion to their work of the present railway administration and its pre-
decessors. On that they are entitled to our gratitude and congratulations. At
tHe same time, there are certain features in the situation which must set a:
limit to our rejoicing. I hope that for the purposes of this debate, and ensuing-
discussions on the railway budget, Honourable Members will separate in their
minds the two quite distinct things which' are represented by Rehabilitation
and Development—for they are quite separate and distinct functions, and the-
more I consider them, the less disposed I am to think that, from the purely:
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[Sir Henry Richardson] _
financial point of view, everything in the War Transport Member’s garden
is quite as lovely as it looked last Thursday morning.

Rehabilitation merely means restoring the railways to the status quo—to
the condition in which they were before the demands of war took such a heavy
toll of their physical assets. Development is something quite different, and I
take it to mean a programme for enlarging the scope of the post-war services
which the railways are able to render the country—something which represents
a considerable addition to the mere status quo. How are we situated to embark
upon these two most necessary activities? What are the resources with which
we will begin? The Second Report on Reconstruction Planning gives us a
ulimpse of the magnitude of the job that will eventually have to be put in hand.
The authors of that report estimate the cost of a post-war programme of rehabili-
tation and development at some Rs. 319 crores, oub of which it is hoped to find
Rs. 125 crores from the depreciation fund in the first seven years of the post-war
period. The same report also gives us warning that in the succeeding seven or
eight years we may expect expenditure from the Depreciation Fund to be more,
rather than less, than the figure I have just quoted. No wonder that the Honour-
able War Transport Member has felt that prudence should be the watchword
in disposing of his surpluses. No doubt, it would have been easy for him to
secure the approbation of his critics by adopting a policy of easy generosity
in the disposal of his surpluses. He has however chosen the harder way, and
in our opinion, Sir, he has made the right choice in maintaining the Depreciation
Reserve and at the same time debiting a substantial proportion of new capital
expenditure to current working expenses. This is sound finance, particularly
when we remember, as the Honourable Member himself has reminded us, that
whilst a drop in the revenue in the post-war vears is inevitable and to” be
expected, it is most unlikely that there can be any commensurate drop in work-
ing expenses. Not all expenditure described as due to the war will be retrench-
ed—some of it has come to stay. In fact, when I contemplate the disparity
that there must necessarily be between falling revenue on the one hand and
high replacement costs, combined with the working expenses that will obstinately
refuse to come down, I seriously wonder whether even now the Honourable
Member has gone to the full length of what a prudent assessment of the future
demands. Sir, we listened to what the Honourable Member had to say about
road transport with very great interest indeed—not only because of its imme-
diate signiticance in the hard pressed transport condition of India, hut because
we realise the importance of getting the relationship between the railway autho-
rities and the owners of road transport on to a proper basis from the very
beginning. From that point of view, I consider that the Honourable Member
might have told us more in his opening speech and might have dealt more
explicitly with some of the basic principles which are to govern the development
of road transport in India after the war—a development which I, for cne, con-,
sider will be as inevitable as it will be rapid. Perhaps the Honourable Member
will take an opportunity later in the debate to take us still further into his
confidence upon this important matter. It is in nobody’s true interests to per-
mit a road versus rail controversy to develop in this country as it has in others;
but it is as well to bear in mind that the situation in India is rather more complj-
cated than elsewhere, by the fact that provincial administrations demand, and
rightly demand, a hand in the development of road transportation. When the
long distance bus first came on the road in Great Britain it was regarded as
something of a curiosity, but it was not very long before the railways were
squealing, and in order to protect themselves were obliged fo organise a large
scale political and publicity campaign which went under the name of ‘A Squere
Deal for the Railways’. T do not envisage quite the same thing occurring here,
because no other agency but our railways can adequately cover the great
distances of this sub-continent. But we in this Group have never been in
favour of any monopoly of transport and we want to be sure that there is going .
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to be ‘A Bquare Deal for the enterprising Réad transport carrier’’, if only
because we feel that road transport offers considerable new avenues of employ-
ment and a. very sound ancillary means of opening up many parts of the country-
side. In a word, Sir, we believe that road transport will itself be solicitous of
the consumers interests in the matter of transportatlon, and will compel the
railways - themselves to be more solicitous also.

And that brings me to the real gravamen of such crxtlcxsm as I have to oﬁer
of the present railway budget Honourable Members well know, for I have
stated the fact many times in this House, that we on these Benches, put the
successful prosecution of the war before everything else. I do not need to
labour the point again. But I have read and re-read the Honourable Member’s
speech and 1 have looked in vain for any promise or hint of any kind of mitigation
of the great difficulties under which the user of railway transport labours today.
After all, this is a total war and a very great part of the country’s economy is
directly geared to the war effort. Trade and Industry. and the goods and ser-
vices and personnel associated with it, are all in some way or another supporting:
the fighting forces in the field, and I must confess I view with alarm the Honour-
able Member’s prognostication that we sre to suffer still further shortages of
coaching, wagon and locomotive power. The programme for the supply of new
wagon and locomotive power is, on the Honourable Member’'s own admission,
far in arrears of what was contemplated, and whilst we do not wan®¢hese things
for our own purely selfish reasons, I am bound to tell the Honourable Member
that as long as transportation is deficient, Government cannot expect trade
and industry to pull its full weight if they are kept short of essential services
and supplies. That is the merest common sense, but I sometimes wonder if it
is fully appreciated by those who at present are making the greatest demands
upon the railways of the country. I hope I shall not be misunderstood, but
I am bound to say that we cannot view with equanimity a situation in which
the supply of new rolling stock and locomotive power is ss far behind schedule
as the Honourable Member’s statistics disclose, and I would like to assure him
that he will have our fullest support in pressing for the arrears to be made up
as speedily as possible by those who are responsible for the delay. The provi-
sion of adequate Rolling Stock without question is one of the most importan$
factors of Railway life. Insufficient engines and wagons mean loss of income
and inability to take the fullest advantage of the opportunity to earn the money
which will obviously be so necessary in the post-war years. The Honourable
Member gave us figures of the total stock ordered for use in India since 1942 and
the House -will have noticed that only some 27 per cent of the broad gauge
engines and less than 10 per cent of the broad gauge wagons ordered were in
service by the middle of January last. Although we realise that the appalling
demands on account of the War must primarily be responsible for this dis-
appointing situation. it is evident that we are faced with a very bad wagon
shortage and everything possible ought t6 be done to speed up supplies. The
~other day Mr. Neogy remarked that when wagons were available, ccal was not
available and when coal was available, wagons were not. I am afraid it looks
as if it will be the latter predicament with which we shall be faced unless consi-
derable improvement in wagon supplies is effected.

Sir, the War Transport Member and his colleagues have seen us through
another vear of considerable difficulty, and one in which the railways have
been called upon to shoulder heavy and increasing burdens. I have necessarily
confined my observations to general principles but T would like to say in con-.
clusion that T hope the Honourable Member and his Department will go forward
with their cood work and that the general effect of this debate will be to en-
courage and reinforce them in the noble efforts which thev are putting forth for
India and the Allied cause as a whole.

l’r President (The Honourable Bir Abdur Rahim): Mr. Krishnamachari.

. M. Ananthasayanam Ayymgn (Madras ceded Districts and Chittoor)”
Non-Mnhammndan Rural): Sir, T rise o a point of order. I represent the
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largest group and the main opposition in this Assembly. 1 am the spokesman

set up by my Party and instead of calling me first you have called . . . . . o
. Mr, Pregident (The Honourable Sir Abdur Rahim): That is not a point of

order.

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Mr. President; I shall confine myself to only one aspect of this Buggei
that has been presented to us, which in my view is an all important one. This
is a budget which perhaps merits congratulation for the person who presented it.
At any rate it has the compensating factor that even if several adventitious
advantages have gone to make it, it is a prosperous budget; but in my opinion
it has got this great defect that in its make up it is a departure from conven-
tions, from rules, which no amount of eloquence and no amount of persuasion on
the part of the War Transport Member will convince us is the right thing to do.
In recording my objection to the financial arrangements that have been out-
lined in the War Transport Member’s speech, I feel that this House is in this
disadvantageous position that certain aspects of the General Budget have been
anticipated in this Budget, with which we cannot adequately deal because the
whole picture is not now before us. Sir, I take exception to the methods which
those people who have advised the War Transport Member have considered it

roper and have made him debit to revenue not only this year but also in
succeeding years certain large sums which if they were not so done would reflect
on the net surplus available and perhaps go to augment the contribution of the
railways to the general revenues.

In this connection I would like to draw the attention of the War Transport
Member to one serious defect. The Convention Committee appointed by this
House two years back in order to revise the Convention of 1924 had undoubtedly
produced an interim report and the interim report covers two recommendations,
both the recommendations being in regard to enquiries to be instituted and the
reports to be submitted to them. What has happened to this Convention Com-
mittee? It looks as though, from the speech of the War Transport Member,
that that Convention Committee has been dissolved.

The Honourable Sir Edward Benthall (Member for Railways and War Trans-
port): No. '

Mr, T. T. Krishnamachari: Reading the Report of the Railway Board, it
looks as though it is still in a state of suspended animation. That being so, my
first objection is to this ad hoc arrangement between the Finance Department
and the War Transport Department of accepting a sum of Rs. 32 crores contri-
bution for this year and also giving it a certain amount of permanency given to
it by the Finance Department agreeing to receive the same sum of money next
year, with the proviso that if the conditions change next year the amount will
be altered. I cannot understand why at all the sum must be fixed for the next
year, if it is to be hedged by so many conditions. Does it mean that if the
prosperity of the Railways continues, as it has continued during the last few
years, the general revenues will not benefit to any extent more than Rs. 82 crores
but on the other hand if the income of the railways drops, the Finance Member
under this convention will agree to a reduction of that amount?

Apart from this, what I should like to say is in regard to the purchases of
locomotives and ‘wagons and the allocation of the cost of these rolling stock. The
Budget speech anticipates a sum of Rs. 943 crores to be spent on this item.
The actual figures given in the Honourable Member’s speech do not exactly
tally with the figures furnished in the labtest report of the Railway Standing
Finance Committee. In para. 9, page B of that réport, 24 crores which is to
be debited to revenue this year is made up of one crore fifty lakhs in regard to
the writing off of 50 per cent of the cost of certain works constructed by-the
Railways at their own expenses, the railway’s share in the cost of military
sidings being 3 crores—and the share of the cost of wagons and locometives is
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19 50 crores. But in the speech of the Honourable Member in working out
the figures it is revealed that the sum that will be debited will be 24 crores,
whica will be exclusively the cost of the purchase of wagons and locomot.ves.

On the question of the purchase of locomotives I have one remark to make.
How has the purchase been made? I understand by reading a book by Mr.
Edward Stettinius who was in the past the lease-lend administrator of the United
States and who now happens to be the F oreign Secretary, that the need of India
in regard to locomotives has been very serious, partly because India has supplied
a number of locomotives to the Middle East. America had therefore felt that
in order to keep up the war morale of this country and to help it to face the
Japanese war, she would have to be supplied with locomotives. I, therefore,
think that this matter of locomotives must have come under lease-lend aid.
Therefore, the debit is a book ‘debit, which has been made by the Finance
Department on to the War Transport Department. Nowhere either in the report
of the Railway Board or in any other statement of figures supplied to us has
the cost of these locomotives been indicated. Probably, the cost has not been
indicated yet either to the Indian Government or to the War Transport Depart-
ment because perhaps they have been supplied free. I would therefore like t>

have the information as to how this 94 crores odd, in so far as the portion which
relates to the purchase of locomotives, is accounted for. * would also like to
know what has happened to the debit to the War Department or to the general
revenues, as the case may be, in regard to locomotives sent to the Middle East.
My Honourable friend on my left has, by reading the report of the Railway
Board, arrived at an estimate of the number of locomotives sent to the Middle
East which he expects to be somewhere in the region of 221. No figures have
been furnished to us in regard to the credit that should have been given to the
War Transport Department.

I now come to the question of some portion of the cost of these items to be
debited to working expenses. The reasons furnished in the Honourable Mem-
ber’s speech are for every Member to read but I would like to ask if these
reasons are based on an astrological presumption that the prices at which these
locomotives and wagons have now been purchased will not be the prices near
about which the prices of such goods will be stabilised in the near future. What
is the authority for the Honourable the War Transport Member and his financial
advisers to assume that the prices are going to be lowered considerably within
the next two or three years and that the prices will be stabilised at a considerably
lower level approximating to pre-war base. Secondly, the Honourable the
War Transport Member has taken shelter under a constant cry that has been
raised inside this House and outside that the railway assets have been over-
capitalised. I agree that that might have been a correct charge if it could
have been proved in relation to conditions existing in the past. But today what
is the capital value of these assets? It is well known that a bank in country
which de-values its' currency, is permitted to re-value its gold holdings. If it
is a question of assessing the value of the capital, should not the War Transport.
Member assess the value today and find out whether it is over-capitalised or
under-capitalised. 1 say with all the emphasis at my command that if the
capital assets of the railways are assessed today, they will show a considerable
augmentation of their value and the cry, therefore, that nothing should be added;
tg_thuapltéi so a8 to increase the capital of a concern which is already over-

capitalised is right.
Sir, there are a number of other points to be considered in regard to bhxs
particular matter of allocation of expenditure. Take the question of militnry

sidings. One half share is being undertaken by the War Depat‘tmenf in the
matter of new works like military sidings and the other half is accepted by the
railways, but actually the railway ‘share is also sought to be debited
to the revenue accounts. Are these assets completely wasted assets? I would
like to ask the War Transport Member and his colleague the Finance Member
if they will jointly recommend to the Income-tax Department that they will
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agree to private enterprise also not debiting to capital such capital expenditure
and- debiting it to working expenses and ‘to give private enterprise the benefit
of this method of accounting that the Horourable Member has now followed in
regard to the assessment of Excess Profits tax.~ The whole scheme has been
that by some means or other the general revenues should be denied 24 crores
that would be due to it this year, 30 crores that would be due to it next year
and 84 crores that would be due to it in the year following. The cost of loco-
motives cannot be assessed because no figures are given; these locomotives having
been supplied under lease-lend. In regard to other items there are assets which
can be valued and they are not taken into account as assets. They are merely

put down to the working expenses. It is all a question of reducing the surplus
by one method or the other.

In this connection, before I sit down, I would like to ask this: What is the
contribution of the War Department in regard to Military Traffic carried by the
Railways? What has been the contribution of the Finance Department in res-
pect of the American traffic carried for which they took the responsibility as
part of the mutual aid scheme with U. S. A.? I understand that by means of
certain questions raiged by an Honourable friend on my right certain figures
were given but I cannot vouchsafe to their correctness. It is said that a sum
of 17 crores was mentioned as being the contribution in regard to Military traflic
and a sum of 3 crores was mentioned in regard to the contribution as against
the American traffic carried. If these figures are correct, then this was paid by the
Finance Department to the War Transport Department and to that extent the
general revenues suffer. They have to find 20 crores to pay the Railways.
But on the other side whatever return is due to the general revenues is
attempted to be limited by all manner of unorthodox accounting methods.
We know of oniy one method in accounting which is the right method and that
is the orthodox method. Orthodox accounting is correct accounting and un-
orthodox accounting cannot be correct accounting but a species of falsification.
Where is the ]ustlﬁcatlon now to make a departure unless it be that the general
revenues must not benefit to that extent, and I think we have a right to ask
why this country should be saddled with taxation or other devices to the extent
of 24 crores during the current year and 30 crores during the next year when
the posmblhtv seems to be now, accordmc to a report which appeared two weeks
back in the Capital, the editor of which happens to be an Honourable Member
of this House, that it is anticipated that there will be deficit in the general
budget of 400 crores during the current year. It may be less or it may be more,
but why should the tax-payer suffer to the extent of a deficit which can be
lessened by 24 crores. All the accounts furnished are done in an unorthodox
manner and they cannot be supported by any orthodox accounting procedure
which is the only procedure that can be accepted anywhere. I, therefore, say
with all the emphasis I can cammand that this is a fraud on the intelligence of
this House to present us with a budget of this type. That is the fundamentsl
defect in this Budget and I would personally not merely be satisfied with a
reply to this point from the War Transport Member but I should like the
Finance Member also who is ultimately responsible for the finances of this
ccountry to tell us how and why he becathe a party to this Budget.

Mr. M. Ananthasayanam Ayyangar: Sir, let me say at the outset that it
is an unusual procedure for a business gentleman who is a Member of the Execu-
tive Council to bring forward a Budget only to be supported and seconded
*immediately thereafter by another business gentleman, without giving a chance
to the Opposition to fight it out. Let that practice continue, I have no objee-
tion. Let me be heard, I am entitled to be heard af least in the end when
my protest will be recorded. 8ir, my first and foremost objection to this
Budget is that it is not presented by a National Government -to -a -Nationsl
Assembly nor even by an Indian Member to an Assembly, solely composed: of
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Indians, but it is presented by an exploiting Government.to.an Assembly -com-
posed of Members of its own choice.  8ir, in the concluding portion of the
Honourable Member’s speech, he says that this country is justly to be proud
of this asset, which is almost 100 per cent Indian owned and 993 per cent
operated by Indians, Let me take the last first, that it is operated by 99
per cent Indians. Is the Honourable Member himself an Indian? Let him quit
first, let him give place to an Indian and then I shall be proud of it. (Interrup-
tion.) Yes, I shall be proud at least if he is an Indian in charge of this Depart-
ment. An Indian Member, even if he is not true to India now, I have every hope,
will become true later on. That is why I want an Indian Member. Today, Sir,
the next link of importance is the Railway Board. Is the Honourable Member
in a position to say that the Railway Board is cent per cent Indian? There are
two Indian Members on the Railway Board—the Financial Commissioner and
one other gentleman—who are there by courtesy. One of them before he was
brought here was the General Manager of Assam Bengal Railway—I do rof
know whether I am correct—evidently he conld not be trusted in that position
at the time of war and that is why he has been brought over to the Railway
Board and some other man placed there. That is how this gentleman happens
to be a Member of the Railway Board. T ask, whv does nof the Honourable
Member have complete Indianisation of the Railway Board.

Now. Sir, let me come to the other branches of administration in the Rail-
ways. Am I in a position to be proud of a single department in any branch
of administration of the Railways? Is there a single Indian who is a General
Manager of any Railway. I presume there is none.

The Honourable Sir Edward Benthall: There is one. On the E. I. R.

Mr. M. Ananthasayanam Ayyangar: Yes, there is one. But I want the
tables to be turned. Let there be only one Englishman as the General Manager
of a single Railway and let all other Railways be in charge of Indian Gen?ml
Managers. When you, Sir. were a Member of the Public Services Commi.ssmn,
you remarked that it was strange that in this gountry alone, we are talking of
Indianisation. T say, Sir. we are entitled to be Indians in all the services and
the Englishmen must try to creep in somehow by the backdoor. But unfor-
tunately the tables are reversed and Indians are in this unfortunate position
that they are allowed to remain in the services of their own country only by
sufferance from Englishmen.

Now, Sir, let me take up the Engineering Department. All the heads of
Departments in this Branch are Europeans. Go to any workshop. Every one
of the superior posts is held by Europeans and here aund there, there are some
Anglo-Indians, but no Indians. I do admit that the brain is European, the
nerve is European, the nerve centre is European, the joint is European, possibly
the hip and the extremities are Indians. I um ashamed of this state of affairs.
Do you want me to be proud of this? You may be proud of your stranglehcld
on India. Do you want me to be proud of my Raiiways because the pointsman
is an Indian, the station master is an Indian and some other smaller posts are
held by Indians? I say they are there by your ccurtesy because your population
in U. K. is small and you cannot bring pointsmen and station masters from
there. That is why you have put a smattering of Indians here and there in the
Railways. I challenge you to fill up all the 993 per cent of which you ask me
to be proud of today by Europeans, give me only } per cent Indians. I shall be
satisfied if all the top men are Indians. Let all the low paid servants on the
Railways be Europeans. I wish you adopt my suggestion and leave me only
1 per cent Indians. You ask me to be proud of the present position. Are you
honest in your suggestion? Will you be proud of this position, if you were in
my place? '

Another point on which T am invited to be proud is that the Railways are
cent per cent sfate-owned. What s there for me to be proud of? The railway
lines are rottor: and worn ouf, tho sleepars are all being crushed by consteng
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wear and tear, the wagons are all oid, some engines are older still. Therefore
1 have nothing to be proud of. I am to be ashamed of this asset of 800 crores
over which I am paying 24 crores by way of interest. Is this an asset? Far
from it. It is a liability and not an asset. Mother earth is mine, the sleeper i8
not mine, the railway line is not mine, the engine is not mine, the wagon is not
mine. I see the Honourable Member is staring at me. When I say that the
engine and the wagon are not mine, true they are mine in the sense that I paid
for them, but am I to be proud of a single engine? Did I manufacture even a
single one in this country? I shall be proud of my engines if I manufactured
them in this country, not when I purchase them by paying exorbitant prices
abroad. Even during the stress and strain of war, the Government of India
have not thought it worth while to manufacture engines in this country. Tiny
Australia—no doubt it is large in area, but it is very small in population barely
a few millions—Australia is able to manufacture aseroplanes, it is able to manu-
facture motor cars, engines and other machinery. Still, poor India with a
population of 400 millions is kept merely as the milch cow for European
exploiters, Indians are to be mere hewers of wood and drawers of water. We
are kept as servants and you boss over us as masters. You ask me to be proud
of this. I have to hang down my head in shame. Only Mother earth is mine,
and you have loaded all these liabilities on my head. Today 1 cannot be proud
of the one thing or other. You have committed my country for thirty long
years. For what? For all the engines to be brought from abroad. Neither
the Honourable Member for War Transport nor the Honourable Member who
supported him just now in his speech has done a single act which should make
me proud of it. They have planned together to import all the engines and all
the wagons and all the necessary materials from abroad so that for the next
two or three generations, there may be no chance for India to manufacture any
of these articles. For how many wagons, for how many engines did the Honour-
able Member for War Transport give orders in 1942? The articles which he
has ordered will serve not only myself, but my son, my grandson and great
grandson. He has bound this country hand and foot for all times to come by
nct giving any opportunity for this country to manufacture any one of theae
articles. Am I to be proud of tnis? On the other hand he must be proud
because he has placed orders in his own country for such larg® quantity of
materials to be imported into India. What is the position? We have ordered
for nearly 1,300 engines and in addition to these another 1,500 odd engines which
have been taken to the theatres of war will come to India at the end of the
war. These engines have a long life. For the next 30 or 35 years, not a single
new engine need be manufactured in India, because there will be no necessity for
any new ones. Am I to be proud of this position? Well, Sir, my Honourable
friend might say he has selected the place in India for manufacture of engines.
In this huge continent of India, he has after all, like another Columbus, dis-
covered Kancharapara for manufacture of engines. Evidently it has taken more
than 100 years to find out a single spot in Indla suitable for the manufacture
of locomotives. I am glad that after all he has discovered this place.. But
what are the handicaps? The war must be over, plant and machinery must be
released for manufacture of engines, the workshop must be remodelled for which
also materials can be released only after the war and the greatest handicap of all,

we must find money. I am glad that he does not say, weather permitting. At
least, he has no control over elements, otherwise he would have made the
elements subserve his own interests. We are at least free with the elements.

If he could help it, he would have made the fire not burn in India and the steel
not to melt in India. There may be so many other difficulties, so many obstacles
put in our way before taking up actually the manufacture of locomotives. All
these are meant only to help his own country and to keep India down for all
time to be at the mercy of his country in the matter of locomotives. Do you
want me to be proud of this state of affairs? I am ashamed of my plight.
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Let me now take up the wagon position. Most of the wagons are rotten.
They will be scrapped over night, if it suits the interest of the Britisher. Am
I in a position to keep a wagon going or to scrap it? Am I entrusted with this
task of scrapping it or retaining a single wagon? I may not scrap a single wagon,
1 may not retain a single wagon, I may not replace a single wagon. It may be
that the wagons at present in stock are useful and therefore it may be superfluous
to order for more today. But since I have no say in the matter of scrapping or
replacing, if you order for more, it may be that to some extenfl it will impede
the manufacture of wagons in this country. The Honourable Member himseclf
admits that this does to some extent retard the manufacture of wagons in this
country. Why then has he placed orders? He says the remedy is this. Hitherto
480 wagons per year have been scrapped; hereafter he.is scrapping 5,400; thaf
will make it easy. It is beautiful logic and we as dumb millions have merely
to take this advice from the other side. If I had only the capacity I would ask
him to quit, go beyond six thousand miles. I, like dumb driven cattle, am
unfortunate enough and unable to protest againsf this injustice thet is being
perpetrated in the name of justice and in the name of law and order in this
country. That is the tale of woe with respect to waggons.

Next I come to stores. There are 20 crores worth of stores here. A young
friend of mine who has just come out of the university wanted me to gef him a
job somewhere in the Supply Department. I told him that I am in the Opposi-
tion and no one will care for what I say. He said, ‘I do not want any salary;
I will make enough money there’”. What about your stores? We do not know
how much there is; and during the war the 20 crores may have become half:
I do not know. '

As regards grain depots, they are purchasing rice and other things which
they themselves do not eat. KEven so, has there been any economy in this? Is
it economical work? What am 1 to be proud of? Let me proceed. The Honour-
able Member has said that this has been State-owned, all operated by the State,
and therefore he -has now sought, cleverly and ingeniously, a new method of
acquiring profit in this country. There are small stragglers on the road. Britisher
is the Nawab here and the Governor General. Already it has been planned by him
that 400 crores are to be laid on road. Are we worried about roads first? I have
not got food to eat; why waste this 400 crores? I did not understand it then,
but today I am able to understand it. The Honourable Member says: I am
going to form companies here with motor lorries, stifling all small owners and
small drivers, and put them on the road for you, and you as the taxpayer will
pay 400 crores; you will enjoy a ride in the third class and I will enjoy a ride in
the first class. So that on the one hand you are operating the huge asset,
according to you, of the railways and you also want to monopolise the road.
That is my complaint. Until an automobile industry is started in this country
and until there is a national Government

The President (The Honourable Sir Abdur Rahim): The Honourable Member
has one minute more. .

Mr. M. Ananthasayanam Ayyangar: Lastly, as regards rates and fares and
amenities for third-class passengers. The Honourable Member in his. speech
has said, ‘‘I have cut down the railway lines, T have cut down passenger trains
by 83 per cent, I have cut down vehicles, T have removed the bulbs’’—he id
not remove the bulbs, though, others did it for him. There is no light, there
is no water, there is no sweeping, there is nothing—'‘I have increased the
passenger rates, the goods rates, the parcel rates, and still money is f'owing
in”’. These are the amenities given. And liastly he says he is going to have
an exhibition,—an exhibition of my disgrace and my shame andean exhibition
of his superiority and skill. I know the difficulties. You first-class passengers
may not know but T have travelled again and again and I know. What is Shis
exhibition for? It is an exhibition of our disgrace.

8ir, in conclusion I will say, let this bureaucratic machine roll on and om.
crushing me and the toiling millions of my countrymen. We shall be there,
hnt God will be our witness. One day T will be the master and the owner of
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my assets, not today by camouflage. I assert once again that this will not
continue for long. I will suffer and suffer; I will suffer patiently, but God will
come to my rescue one day. I am not proud of this asset I am not going to
congratulate the Honourable Member on the budget that he has placed before
us; it is mere exploitation.

Mr, Frank R. Anthony (Nominated Non-Official): Sir, I do not propose to
deal with the rather baffling array of colossal figures that have been put befcre
us by the Honourable War Transport Member. But it appears to me to be a
very impressive account of not only massive but a vital achievement of the
Indian railways. In assessing the achievements or the contributions of
Indians to the war effort we are apt to lose sight of this most vital contribution
by Indiens on our railways. Literally our Indian railways have been the
wheels on which India’s Wwar machine and India’s’ fighting men have been
earried forward to victory. And while my Honourable friends opposite may not
be disposed to congratulate- the European officials, I feel that they must join
with me in congratulating the overwhelming majority of Indian personnel,
because it is their achievement, an achievement which is an essential part of
the war effort of this country. Not only as a representative but as one who
is in clogse touch with tens of thousands of railwaymen I appreciate more than
others the tremendous handicaps and difficulties under which Indian railwaymen
have had to work and continue to work; and it has only been possible by almost
superhuman effort that in spite of inadequate and outworn rolling stock, in spite
of outworn and over-age engines, these railways have been maintained and
kept running. Angd I feel that we must offer them—the railways as a whole—
our congratulations for doing a stupendous job of work under almost incredible
handicaps and difficulties. I am not suggesting for one moment that everything
in the garden of railway administration is perfect or near perfect. It is a huge
machine and as such humanly it must have its imperfections. But some of us
who are unaware of the difficulties under which the wailwaymen have to work
are inclined to be over-ready and over-facile in directing criticism against the
work of the railways, over-ready in condemning the lateness of the trains,
because we are not aware of the tremendous difficulties under which those who
operate these railways have to work, over-ready to complain against the
attitude of the railway servants whom we are only too ready to criticise without
appreciating their difficulties. |

In his Budget speech the Honourable Member referred to the agreement
which is about to be completed in respect of handing over to Messrs. Tata’s of
the site and. works at Singhbhum for the manufacture of boilers. I fail to
understand why this measure was necessary. I yield to no one in my regard for
Messrs. Tata’s as an enterprising and progressive Indian business concern; but
when you propose to retain the prospective locomotive manufacturing works at
Kanchrapara, when you propose to retain that under State management, I fail
to see why you have found it neckssary to contemplate handing over the manu-
facture of boilers to Messrs. Tata’s. And I have a very serious complaint to
make in this respect. The railways have a very definite policy and a very
legitimate policy. They recognise the vital contributions which have been made
by certain sections of the people of this country to railway working and railway
administration. The Anglo-Indian community has been largely, if not entirely,
responsible for building and developing the railways; and in recognition of these
services we have a certain quota of employment on the railways. That is
recognised and properly recognised railway policy. By handing over an essen-
tial railway aBtivity like the manufacture of boilers to a private business con-
cern, what guarantee is there that this recognised policy will be accepted, will
be recognised, will be implemented, by a private business concern, such as
Messrs. Tata’s?

Sir, I feel—although many of my Honourable friends opposite may not agree
with me—that I ought to express some gratitude to the Honourable War Trans-
port Member for having pleaded—as I am sure he must have pleaded, the cause
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of railwaymen for dearness allowance. This 10 per cent. dearness allowance
granted to employees drawing up to Rs. 1,000 has given a long overdue and much-
needed relief to the economically hard-pressed and very deserving railwaymen.
But there is one particular aspect of this grant of dearness allowance to which
I wish to draw the attention of the Honourable Member, and I hope he will
consider it favourably and, above all, urgently. It is with regard
to the overtime earned by railway employees. This 10 per cent. of
dearness allowance does not extend to and cover over-time. On the G. I. P.
Railway, for instance, only 6} per cent. dearness allowance is granted in respect
of overtime, yet for all other purposes—for the deduction of income-tax, for
the deduction of house rent—overtime is regarded as a kind of basic wage or
emolument.

In his speech, the Honourable the War Transport Member envisaged an even
greater strain not only on the railways but more particularly, as I see it, on
railway personnel. This strain, as 1 see it, is going to reach almost intolerable
lengths and while I make an appeal to the Honourable the War Transport
Member, I want to sound a warning. Speaking for those whom 1 represent and
who _represent the backbone of the railway administration, I assure you that
we feel that we must contribute to the maximum in the war effort irrespective:
of political and other considerations and you will get our wholehearted response,
but there is the danger of certain railway officials implementing inconsiderate
policies in an effort to squeeze the maximum of effort from the railway
employees, and because of this the Honourable Member for War Transport may
be faced with gravest difficulties. As I see it, if this policy is inconsiderate—not
his policy, but the policy of some railway officials—you will be likely to alienate
and to drive away from you your best and most reliable workers. By incon-
siderate policies, you will be exposing yourself to the danger of driving your best
workers into the fold or into the arms of mushroom and extremist unions. And
that is a very grave danger. That is why I would ask the Honourable the War
Transport Member that when requests or even demands are made by responsible:
and sober leaders, people who speak admittedly for tens of thousands of railway
employees, I would ask him to accept those demands and to implement those
requests. I realize more than any one the need for discipline, but there is &
very real tendency today in certain railways and in certain sections of certain
railways to misinterpret and to abuse the meaning of discipline. Certain railway
officials believe that if they crack or even use the whip, they will cow the
railwaymen into accepting conditions which are intolerable. Thig is a dangerous
policy and if you allow your officials, whoever they may be, to carry out this
policy, as I have said, you will expose yourself to the danger of alienating your
best and your hardest and your most reliable workers. :

Probably one of the main sources of discontent today is the question of over--
work on the railways. I appreciate, as 1 have already said, the difficulty which.
the railway administration has to face in meeting the unprecedented strain pldaced.
on it by military and civilian traffic but, where you can do, please try and resolve
this very serious problem of under-rest and over-work. The rules are not
consistent. There is no uniformity of policy. There is some vague rule that
the railwayman is entitled  to rest after 12 hours of continuous duty, but this
rule today is being honoured in certain parts more in the breach than in the
observance. Only recently I made an .appeal to the General Manager of the
E. I..R. pointing out to him that at. & certain place—Mughalsarai—drivers are-
being required to bring in their trains after 12 or 14 hours of work under the-
most difficult conditions. and that in addition to that they were required to turn:
their engines which duty was formerly done by shunters and which turning often
takes another hour. But the General Manager did not appreciate -the fact that a-
man who has worked for 12 to 14 hours has reached the limit of human endur-
ance and that another half an hour of work is just about the last straw. It is
in the case of these difficulties that I would ask the Honourable Member to apply
his. mind personally and where you can help to-give them some relief from over-
work to which they are being widely subjected: Please do try and give them-
some relief.

1Pr M.
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Then.again some Railways think that they are going to extract or extort a
maximum of effort from their running staff by holding out to them all kinds of
threats of arbitrary and drastic punishment. For instance, today fines are being
imposed for the most petty things. If a driver drops what is known as the lead
plug, the E. I. R. went to the extent of putting out a special circular that he
would be summarily dismissed and, more than that, that no appeal would lie
from this summary  dismissal. A man with an unblemished record, with 25 to
30 years service, because a lead plug is dropped and dropped in the circumstances
which the driver will tell you were beyond his control, is liable to summary
dismissal, and worse than that, he has no right of appesl. Before the war even
it he was guilty of this, he was fined Rs. 10. This is the nature of the drastic
and unnecessary punishment to which you are subjecting your men. This is not
the way in which you should get from them the maximum effort which they
have always been willing to give you, as they are giving you today.

I think the Honourable the War Transport Member appreciates the fact thab
the coal and oil which are used by Railways today are of a very inferior quality
and yet on the B. N. Railway and the E. I. R., men are being fined, not merely
fined but having it put down on their records . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber has one minute more.

Mr. Frank R. Anthony: . . . . fined, for instance, for the alleged excessive
eonsumption of coal. .

Sir, there are many other matters with which I would like to have dealt if
time had permitted. I will only very briefly refer to them. One is the very
widespread discontent and resentment which is being caused, particularly among
your oldest and most loyal staff, by the abuse of the principle of selection.
Under the cloak of this principle, the likes and dislikes of the officials are being
used to select men, and this principle has, I am convinced, in certain parts of
the N. W. R. and on the G. I. P., opened the flood gates to favouritism and to
nepotism.

Mr. President (The Honourable Sir Abdur Rahim): Honourable Member’s
time is up.

Mr. Frank R. Anthony: I will conclude by just asking the Honourable the
War Transport Member that when any demand is made and made by responsible
leaders, due consideration should be given to those demands.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan):" I am glad that by virtue of the circumstances, Government has been
able to produce a satisfactory Budget for Railways for the year under reference.
8Sir, I do not want to go into the details of the financial allocations made in the
Budget as having been in the Standing Finance Committee for Railways, I am
a party to that to some extent. I do not see that there is much to criticise on
that aspect of the matter when there is a surplus budget. I will just make my
comments on the general policy of administration. It certainly goes to the
credit of the guardians of the so-called ‘‘utility service organisation’’ thas they
have produced a satisfactory position on the budget. The Honourable: Member
for Railways has mentioned in his speech about the excess in the passenger
traffic as compared with other years, but he has made no mention of the
cagualties and deaths which have resulted on the railways due to Railway acci-
dents and negligence in the matter of allowing people either to travel on foot-
hoards or in some other dangerous ways. When reviewing the working of the
railways in India, the stewards of this ‘‘national organisation’* cannot shirk their
responsibility for safety to lives of Indian passengers. That is one very important
and material thing for which the House was anxious to have the report of the
Honourable the Transport Member and that the administration should nob
assume a bureaucratic attitude and look upon the Indian passengers as their
subjects and slaves and not as their customers or clients. As a matter of fact,
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they should look upon Indian passengers as sharers and partners of “this great
national asset of railway organisation’ in India. I do not want to talk in those
terms as the Honourable Member from the Congress Group has talked just before
me. I do not agree with all what he has said. I do not want to criticise Rail-
way administrations for the sake of criticism as Congress Group is doing but I
would certainly ask this House to consider whether in ahy country, where thgre
is a responsibility attached to the Government of the people, would there be
such a thing and whether such accidents would have been allowed to continue
without any effort on the part of the administrations to check them?

" Recently the casualties for railway accidents have assumed a proportion
which is unparalleled in the history of this country for the last two decades and
probably unparalleled even if compared to the figures of accidents in England
where even accidents are due to some direct action of the enemy by bombing.
The Railway Member has not probably cared to collect the figures of such
casualties in the year under review. is only shows what sense of values the
railway - administrations have for the lives of the travelling public who are
customers, clients, and the sharers of this enterprise.

The Honourable Sir Edward Benthall: On what ground did the Honourable
Member ‘make ‘that suggestion ?

Mr. Muhammad Nauman: That the railway accidents have been on the
increase—and what I will say is that whatever accidents have been reported,
they have been mostly to passenger trains. No accidents have been reported 'of
any importance to military specials and inspite of this usual plea has been made
that there was always sabotage. If that were so, there would have been far
more military specials sabotaged than Indian passenger trains. My complaint
is that the Honourable Member did not mention in his speech any figures of the
casualties that have been taking place on the railways, either as a result of
accidents or as consequence to many passengers being allowed to travel on the
footboard, which only meant allowing them to commit suicide.

. The Honourable Sir Edward Benthall: The Honourable Member suggested
that we were_callous and did not attempt to collect those figures. I would like
to make it clear that we do go into that very carefully.

Mr. Muhammad Nauman: You have not given the figures or any statement
on this. At least now the Members of the House will judge for themselves how

the stewards of this Railway organisation have managed affairs so far as safety
to passengers is concerned. ’

Now the Honourable Member says in his speech that “‘in the case of many
major commodities, there has been progress both in distributior and collection’ of
raw materisls combined with economy in transport by means of roning and
rationalisation . '

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Memher
esn continue his speech after lunch. ‘

The Assembly then adjourned for Lunch till Halt Pass Two of the Clock.

" The Assembly re-assembled after Lunch at Hal? Past Two of the Clock, Mr.
Deputy qu‘mdenﬁ (Mr Akhil Chandra Datta) in the Chair.

Mr. Muhammad Nauman: Sir, T was referring to the Honourable Member's
Budget 'speech, where he had said that ‘““in the case of many other major
commodities, there has been progress both in distribution and in collection of
raw materials combined with economy in transport by means of zoning and
rationalisation”’. I must confess to a feeling of surprise at this, coming as it
does from a member who is himself & great businessman and who has wide
and varied association with business. As such, T think his information must be
on the lines of the feeling of the different merchants in the matter of arrivals
and despatches of many essential commbodities. Speaking for one of the major
taw materials in this country, I would like to refer to the movement of raw
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cow hides and buffalo hides from different centres in their own zones. The
movement of raw hides to Calcutta has been far from satisfactory. In 1y
capacity as President of the Hides and Skins Traders Association, Calc_:uigta,
myself and other members of this Association and Madras Buyers Association
waited on the Honourable the Transport Member last year and discussed with
him the difficulties which we found and explained to him as also to other
Members of the Viceroy’s Executive Council, including the Honourable the
Supply Member, the position to which this trade has been reduced and impress-
ed upon them the fact that the trade was facing ruin and destruction because
of transport difficulties. I discussed this question with few heads of Railway
administration as well. I mean General Manager of different Railways in
Calcutta zone and although much lip sympathy was 'shown nothing of material’
importance has come out as yet. The Calcutta market which is within the
supply line to Madras has suffered miserably and the Madras kip tanners were
also made to suffer on this account. Imports of raw hides into Calcutta market
have shrunk to about 1/20th or 1/25th of what it used to be during pre-war time.
I would ask the Honourable the Transport Member if hides are not a major
commodity of this country? Unless facilities for small bookings are provided
there is no possibility or chance of improvement in this trade or necessary
movement in the zone. My Hide and Skin Traders Association at Calcutta
wrote to all priority officers, zonal officers and regional officers, General Managers
and heads of Railway administrations on these lines about eight months ago.
We outlined even & programme suggesting what best could be done to conserve
their coal and give us even limited facilities but nothing has been done so far.
Facilities for small bookings for raw hides practically do not exist except on a
very limited scale.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian Com-
merce): Send by passenger trains.

Mr. Muhammad Nauman: I wish I could do it but that is also not permit-
ted. This has brought ruin to the hide trade, which consists mostly of Muslims
and a few of the depressed classes. This is the only trade towards which the
greatest apathy has been shown, and non-Muslim officers are anxious to break
the back of this trade. I am sorry to make this observations but I am compelled
by circumstances to do so when I find that inspite of our representation nothing
has been done. o

Another point which I want to bring to your notice is that my association
has asked its agents and representatives in the different mofussil localities in
Calcutta zone not to pay bribes on any account and not to encourage corruption
and the result.is this impediment to the movement of the trade, a trade which
has tried to co-operate with the Government in its efforts on lines of sanctity,
purity and honesty. In the end, I would just like to impress upon the Gov-
ernment that this hide trade and its movement is of great importance to 100
millions Muslims as the ruih of the hide trade would mean the ruin of the com-
munity which is engaged in it, viz., the Muslims mostly and depressed classes

also to some extent. It is a matter of great national anxiety and concern to the
Muslim nation as a whole.

I come now to the question of corruptions. The Honourable the Chief Com-
missioner mentioned about corruption and said that out of asbout 250 cases
launched about 100 convictions were secured. Probably that is the highest satis-
faction that he could have and he tried to impress on the Indian representatives
that the responsibility of offering bribes lies on the public as well. Probably he
forgot that his administration was also responsible. It was his administration
w.hi_ch used all sorts of ingenuity in making orders for restrictions, rules of priority
giving preference to one community over the other, etc. with the result that so
much corruption is prevailing. We all know the scandal which has been going
on in the matter of the procurement of wagons and probably in this, officers of
high rank and position getting thousand of rupees and more have at least been
as much responsible for corruption as the smaller employees.
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I want to say & few words regarding the conditions of Muslims in the
services, I do not want to develop argument on this as there is no time but I
want to say that from your own Railway Board report it is evident that the
position has been deteriorating for Muslims. In spite of the fact that the
Honourable the Transport Member has given a chit to his officials for the good.
-work that they have done, we have seen that the Divisional Superintendent of.
Muyltan, & Muslim, was invalidated without any ceremoney and without reference.
$o Railway Board.

Mr, DZputy President (Mr. Akhil Chandra Datta): Your time is over.

Sir Abdul Halim GQuznavi Dacca cum Mymensingh: Muhammadan Rural) -
Mr. Deputy President, when I listened to my Honourable friend, the Member
for Railways and War Transport, when he delivered his Budget speech, I was
reminded of a shareholders’ meeting of a prosperous company, the chairman of
the company addressing tbe shareholders and trying to convey to them that
under his stewardship the company has prospered and that all was right with
the world. I am sure, he did not forget that the prosperity of the railways,
over which he presides, as a great commercial magnate of Clive Street, is ap-
parently an illusion. Nevertheless I must extend to him my warm congratu-
lations as he is not making the mistake that was made during the last war;.
when the huge surplus that was made and the enormous income that was then:
earned was dissipated and was not conserved.

Before I proceed with my speech, Mr. Deputy President, I wish to give a.
reply to my Honburable friend on the opposite bench who said that when Sir
Edward Benthall observed that Indian Railways are now almost one hundred
per cent, Indian-owned, he was ashamed of owning them because the rails
were out of date, the wagons were out of date and so on and so forth. But
these very Benchcs, during the last twenty years that I have been a Member of*
the Assembly, had been advocating, day in and day out, to purchase on behalf
of the Government all the Indian railways that were existing in India and sinee-
this has been done. . .

Mr. N. M. Joshi: (Nominated Non-Official): They wanted the Government-
to chauge also.

Sir Abdul Halim Ghuznavi: Please do not interrupt me—I have got only
15 minutes. Now that this is done, the criticism comes in saying “We are -
ashamed of owning these railways’’—a very funny statement indeed. If we -
had more Englishmen of the type of Sir Edward Benthall in this country, much -
more than what we have today. things would have been different. I know him:
for the last twenty-five years (interruption)—you know him only recently: he-
has worked with Indians and for India, that is my experience.

Now, my Honourable friend Mr. Anthony made certain remarks about the-
East India Railway. Let n:e tell this Honourable House that the Fast Endigs
Railway is 90 per cent. Indiarised—I will give you the names. The General
Maqager is an Indlgu; the De;';uty General Manager is an Indian; the Chief
Engineer is an Indian; the Chief Mechanical Engineer is an Indian: the Chief
Controller of Stores is an Indian; the Chief Accounts Officer is ap Indian and
many more. If Mr. Anthony felt certain grievances, he had only to tell the
-members of the local .admsory committee of the East Indis Railway and these
r;z‘allldag:i‘;e been set .aght. t I]:EIe i:ould have told me—I take great interest in the

oty committee o . 1. i i
have seen that justize was done. Railway of which, I am & member. I would

M.y time is very shorb and I shall only mention two or three matters. I was
surprised to find in my Honourable friend’s long speech that he delivered the
other day that it did not mention at any stage any plans to give any amenities
to the lower class passengers. Last year he came out with & proposal to in-
crease the passenger fares by 25 per cent. which he wanted to place at the dis-
posal of Government for the amenities of third class passengers. . .

goAﬂde:lon;:i};lsghldwu? Benthall: You .are proposing it this year?
208 ¢ I uznavi: You proposed it and we opposed it. We did

Ppose your idea of providing funds for the amenities of the lower class
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passengers but your increasing the fares. Why have you not provided any -
money, with-the prosperous budget that you have shown this year, for that pur-
pose? Is it because you are still angry with us that we turned down the
frerease in fares you wanted to impose in order to provide for amenities for the

- -third elass passengers? I hope it is not. The Standing Finanee Committee
" “have unanimously recommended that provision must be made from 1946 and
- onwards on as large a scale as possible by appropriation of railway ‘surpluses for
s comprehensive programme for amenities to the lower class passengers after
“the war. I hope my Honourable friend will, in reply to this debate make some
sort of announcement that he will accept the proposal made by the Standing
Finance Committee. It is long overdue, and it was for the Government to have
oonsidered it long long ago; but in spite of this surplus budget, it is amazing
that no provision has been made for the amenities of the lower class passengers.
" T will now refer to that accident of the 6 Down Punjab Mail train. Unfair
criticism has been made of the authorities of that railway. During the twenty
years that I have been in this House I have known.of many accidents that have
happened on this very Railway and many accidents have been debated here.
This is the first time, if I may say so, when such prompt action was taken by
the East India Railway authorities and they deserve our congrafulations. Not
only that the head of tt:e Railway Board, my Honourable friend Sir Edward
Benthall mentioned. . . . .
© Mr. N. M. Joshi: He is not the head of the Railway Board—he is the Mem-
ber «f Government incharge of Railways. '
. - 8ir Abdul Halim Ghuznavi: He took personal care to see what was being
done by the East India Railway authorities so as to give as much relief as pos-
sible ta the people conce:ned. (Interruption.) You do not know; your colossal
ignorance of the matter . . . .

Mr. Muhammad Nauman: It equally applies to you. , ‘

Sir Abdul Halim Ghuznavi: I will give you complete reply—but after I have
finished my speech. I got into touch with the Railway authorities on the 25th
November—the accident took place on the 28rd November. As a member of
the looal advisory committee I kept myself in constant touch with the General
Manager by letters, by telephone and by personal interviews and I have the
authority of the General Manager. , .

Mr. Muhammad Nauman: Did you go on the spot?

Sir Abdul Halim Ghuznavi: It was not necessary; and on the authority of
the General Manager I say that everything was done to these poor fellows who
had to be looked after. The accident took place, as I say, on the 23rd Novem-
ber, but he wrote to me in the beginning of December and gave me full infor-
mation of the number of killed, the number of seriously wounded gnd the nume

. “ber that merely needed attention. I have not the time to read this statement,
“but he gave me a full statement; and what was the result? By the first week
‘of December overyone was discharged fromn hospital, barring eight who wers
seriously injured Not only that. He had made arrangements for quick pay-
ment of clairus as they came in and still we hear criticism about the adminis.
tration of the Fast India Reilway and the way in which they managed their
affairs after the accident. A reference was made to the Mayor of Karachi. My
friend the Mayor of Calcutta met that gentleman in Calcutts when they wers
baving a conference of Mayors there. He was full of praise bu¥ what do
we hear—thut he did not even have a cup of tea.

‘Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Praise for what?

Sir Abdul Halim Ghuznavi: Praise for the way in which the accident was
‘manag:d by the Ralway authorities—I mean for the way in which t-heyldesli
with the casualties. .

Dr. Sir Zia Uddin Ahmad asked the Honourable Member about the cause.of
the accident and he got » complete reply.

Mr. Muhimmad Nauman: One reply—sabotage.

- Sir Abdul Halim Ghuznavi: That is a fact. There is no denyi hat
That has been found out by the Inspector after inquiry. use denying that.
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Mr. Lalchand Navalrai: You do not want judicial inquiry?

Sir Abdul Halim Ghuznavi: That is not necessary in this case. (Interrup-
tion). Every one of you will be replied to in the course of the Finance Bill dis-
cussion whewn. there is:no time limit. I will. note. down.all your questions and
give a complete:reply.- I have no time at my disposal now. .
Mr. Depuly President (Mr. Akhil Chandra Datta): ‘You have got one minute

' 8ir Abdul Halim Ghuznavi: I will mention only one matter very briefly.
We heard from ‘the Honourable Member that Government have ordered 987
broad gauge engines and so forth. My point is this. He is going on ordering
from yesr to year huge quantities of wagons and also engines, forgetting that
be is getting nothing in shape of deliveries.

Mr. Deputy President (Mr. Akhil Chandra Datta): Your time is up.

Mr. Badri Dutt Pande (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): I am a very small mati and cannot throw big words on this sub-
ject. ~Others have ‘ventilated many grievances but: I have a very- serious griev-
ance. Mr. Cuffe the other day in a speech referred to the Railways which have
been handed over to the Americans in Assam and are being run by them. “i'his
is what he said: They have set up a new standard of keenness, determination
and cheerfulness which, 1 am glad to say, is proving infectious. I think it
would be better if we copy this American standard of cheerfulness, determina-
tion and keenness. Everything is wanting in our railways. We have no cheer-
fulness, no amenities, no determination. Our first and second class is worse
than third class. Recently I tried to enter a first class compartment at Mora-
dabad and an officer ‘probably military. there said ‘I will shoot you if you enter
this compartment’. This is the treatment that is being meted out to us. We
cannot congratulate the Railway Member on the working of the Railways these
days. It has !ecen a complete failure and a complete breakdown. We have
been advocating that locomotives should be manufactured in this country.
Nothing was done. We said that wagons should be manufactured and nothing
has been done. There are no engines, no wagons, no coal, in spite of the Coal
Commissioner getting such a fat salary and being imported from England.
There are no vogies, no lights, no doors, no bathroom, no bulbs, no water.
There are so many complainis and still there are some who congratulate the
Honourable the Railway Member. (An Honourable Member: ‘‘They are first
and second class passengers’”. Although not a rich man yet I have to travel
first and second class but the conditions there are terrible. Now, the O. and T.
Railway is a big railway purchased from the company in 1943. There was a big
striks of the meniul staff from Katihar to Kathgodam for four days. I want-
ed to move an adjournment motion but it was crowded out and so I did not
move. The Railway Membei ought to know that they have been promised relief
by the local officers. They have called off the strike and it is now up to the
Railway Member to see that their pay is standardised according to the scale in
State—ir}anaged railways. This has not been done in spite of his assurance:
The officers ar: those who were there in the company management days and
they bully the clerks. This should be put a stop to. The underdog is very
much pressed these days. You talk of high salaries of 1,000 and 2,000 being
given furt.htir -a.l}owan.ces but the underdog is heavily pressed these days. So, T
say that this big strike of the menial staff from Katihar to Kathgodam ought
to be inquired into and remedied. With these foew words I resume my reatb,
as I got only five minutes with difficulty.

Mr. N. M. Joghi: The Honourable War Transport Member is clearly possess-
ed of large amounts of surplus and it does not require deep study of the Budget
papers for us to know that he does not know what to do with the money which
he ‘bas got. He. therefore disposes of many crores of rupees for purposes for
thoh he is not entitled to do. He charges to the working expenses money
which ought to be charged to capital or money which ought to be charged to the-
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depreciation fund. The Honourable Member’s explanation for the prosperty
of the Indian Railways is that large amounts of money are available in the
country and therefore the railways are prosperous. Sir, there is no doubt about
it The Honourable Member says, therefore, people are travelling by second

class and first class. That is what the Honourable Member has

3P.M. ..id. The Honourable Member is right in saying that there is a
large amount of money available in the country, but that money _is not with the
general population of the country. That meney is concentrated in the hands of
a few landiords who have got surplus agricultural production to sell and in the
hands of big merchants ani industrialists. Therefore, he is wrong m saying
that the general user of the railway, the general tax-payer in this country, is
able to bear the burdens of the Indian transport in this country. He says that
more peopls are travelling by second class and first class and that shows that
the general user in the country has got more money to spend. But he does not
realise that people who generally travel by third class sometimes go by second
olass and people who travel by second class sometimes go by first class because
travelling under the present circumstances by third class has become very
difficult, if not impossible. Similarly, those who travel by second class some-
¢imes have to travel by first class because they do not get second class seats.
When, therefore, the Honourable Member has got large amounts of money as
surplus, I feel that the first party which should have benefited by it was the
general user of the railway, whichk is equivalent to the general tax-payer of this
oountry. But he fixes what should be given to the general tax-payer at 32 crores
and he disposes of his surplus by charging to the working expenses which should
have been charged to the Capited and which should have been charged to the
Depreciation Fund. I feel that the users of the Indian railways and the general
tax-payers deserve better treatment at the hands of the Honourable War Trans-
port Member. They are generally confributing to the Indian railways at the
expense of toil, harassinent and lot of trouble. At present, the third class
‘traveller and even the second class traveller suffers a great deal of trouble,
inconvenience an- harassment and out of these troubles and harassment the
Honourable the War Transport Member has secured his prosperity. I, there-
fore, feel that a good part of his surplus should have gone to the general tax-
payer when he has got a surplus to dispose of. Instead of that, he gives 24
crores for the current financial year to the working expenses and 80 crores also

for the next yea- to the working expenses instead of charging those items to
the Capital and tha Depreciation Fund.

. I do sec that there is room for increasing the working expenses in certain
ftems and if the Honourable Member had real sympathy with the employees of
the Indian railways, he should have certainly sharged more to the wroking. ex-
penses in improving the conditions of life and work of the railway employees.
The railway employee under the present circumstances has to bear much larger
responsibilities and has to put forth greater labour than he used to do before.
I, therefore, feel that there is room for charging mor

2. . W C e to the working expenses
i improving the conditions of life and work of the railway employees. The

railway employves’ responsibilities have increased a great deal and the Honour-
able Member has not yet improved their conditions of life. If the railway em-
ployees have to b!aar larger strain under the present circumstances, I think they
-&eser_\.:e to be paid better. That the Honourable Member has not done.- It
was time that the Honourable Member should have taken step to revise the
salaries of the railway employees and paid them better salaries. He has not
yeb done that. He is waiting, I do not know for what period, to do that. But
he must remember that the work of the railway ‘employee has increased; his
‘responsibility has increased; and therefore the salaries of the railway empfoyae
should have been increazed. He must also remember that when the railway
employee deserves to be paid more on account of the greater responsibilities
which he has to bear and o account of the greater strain which he has to bear,
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the Honourable Mernber does not pay him well, he simply gives them the
temptation for malpractices. As a War Transport Member he must know that
the malpractiz:s and bribery on railways have increased and it is due to the
fact that ths railway man, while his responsibility has increased and while the
strain on him has increased, is not paid proportionately. It is the experience of
many people now that to secure a third class ticket is not an easy job and the
man has to pay a little more. sometimes much more, for the ticket than what
is due. This is due to the fact that whilst the railway employee’s responsibility
has increased. his pay has not increased. 1. therefore, feel that the Honour-
able the War Transpost Member should immediately revise the salaries of the
railway employees and pay them more because their responsibilities have
increased. .

Sir, the Honourabl: Men:ber has not only not revised the salaries of the
railway employees dut, in spite of what the Honourable the War Transport
Memboar says, evaa the increased cost of living is not met fully except perhaps
in the case of those people who are paid paltry sums of Rs. 10 or Rs. 15. Those
who get Rs. 20 do not get their increased cost of living met. I shall not deal
with this more fully now because there would be another opportunity to do so,
but I should like to tell the War Transport Member that not only has he not
revised the salaries of the railway employees but he does not meet even the
increased cost of livinz of the largest number of the railway employees.

Then, the Honourable the War Transport Member ghould also have improv-
ed the conditions of the railway employees on account of their greater strain hy
‘reducing the hours of work. In India there are many stations where a railway
employvee has to work for 12 bours in a day and sometimes an Assistant Station
Master for tte whole of the pight. For years together he has to spend all his
nights on railwuy staticns. He could have certainly reduced the hours of work
of the railway employees and brought them to the level of the hours of work in
other countries by introducing an eight hours day, if not a lower day. I hope
the Honourable the War Transport Member will take an opportunity of this
surplus to do that. On that subject also I shall not speak at greater length
because T may have ensther opportunity to speak on that.

Then, I-would like to suggest to the Honourable the War Transport Member
that under his management the Trade Unions of the railway employees which
are to protecs the interests of the railway employees under these difficult times
are not sometimes recognised. There is a Union on the Bengai Assam Rail-
way which has got at present more than 8,000 members. The Union has been
asking for recognition. The question of recognition is before the Railway
Managem~n$ as well as the Kailway Board for a long time. The Honourable
Member has not yet found time to give recognition to this Union. I should
like the Honourable Member to consider this question expeditiously because
especielly on the Bengal and Assam Railway where the Union is not yet recog-
nised, the difficulties of the employees are  much greater than elsewhere af
“present. A number of people are being discharged for very paltry—what is
commonly called—offence and these people have got very little opportunity cf
relief unhless the trade union of the employees is recognised. I should like to
ask.t-he Hopourab‘.e Memher for War Transport to realise the increased diffi-
oulties of railway wen in Assam and give their request a sympathetic considera-
tion. There are various questions on which the Honourable Member’s depart-
ment do~s not take speedy decisions. 1 have recently got a complaint from
eertain gusrds in Bombav working at the Victoria Terminus station. These
eleg-tnc seetion guaerds first cornplained about the smallness of their pay to the
Railway Agent snd theti they sent an appeal to the Railway Board. It is now
two long years and the Railway Board has not yet found time to take any deci-
sion on-this question. These guards have got to discharge very responsible duties
on-account of the fact that the lines near V. T. are very important, there are a

arge number of traing runting over them, there are a large number of lines pub
together and the work of these guards is very responsible. Although these men
represented their grievances to the management and to the Railway Bosrd, and
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although two years have now elapeed, the Department has not yet found time
to remove those grievances. Whenever the Government of India have got to
consider grievances their general policy is to ignore the claims of the lowest paid
staff. I have several times protested against this policy of the Government of
India, but they still continue to follow that policy. Recently the railwaymen
in Delhi represented to the Railway Board their grievances. In considering
their grievances, the Railway Board, to some extent met the grievances of the
better paid employees, while in the case of inferior servants, they gave very
little relief, at least much less relief. I should like the Honourable Member to
consider tha claims of inferior servants at Delhi, because in thair case the need
for relief is greater, while the relief given by the War Transport Member is much
smallver. )

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Member
has one minute more.

Mr. N. M. Joshi: I .hall conclude within that time. There is one point
which I should liké to bring to the notice of the Honourable Member for War
Transport. The Houourable Member has given.provident fund to those people
“who were not entitl:d to provident fund before on a voluntary basis. _

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Member
must conclude now., He has exhausted his time. '

Mr. N. M. Joshi: I shail in one sentence. When the Honourable Member
has got such'a large surplus, 1 should like him to consider the questior of giving
benzfits of the provident fund to the lowest paid employees of the Railways on
a compulsory basis. T hepe the Honourable Member will give sympathetic
considerati-n to the points which I have placed before him relating to the
alaims of railway men all over the country.

Mr. Deputy President (Mr. Akhil Chandra Datta): Mr. Rangiash Naidu.
I imnust ask the Honourable Member tc finish his speech within tenr minutes.,

Mr, G. Rangiash Naidu (Madras City: Non-Muhammadan Urban): I am sorry,
Sir, you have curtailed my time limit by five minutes. However, I will try
to finish my speech within ten minutes.

Mr, Deputy President (Mr. Akhil Chandra Datta): The Honourable Member
should finish his speech within ten minutes and not merely try.

Mr. @. Rangiah Naidu: All right, Sir. Sir. after my, advent to this House,
thie is the second Railway Budget on which T am taking.part in the discussion.
Last year, in February, when the Railway Budget was under discussion, I was
one of those who opposed the Budget tooth and nail, because it contained many
controversial items, the most important of which was increase in passenger
fares by 25 per cent. Every Honourakle Member of this House was tempted
to oppose that increase, and in the end it was eliminated from the Budget.
On that item we defeated the Government thrice und when it was brought for
a fourth time in this House, it was eliminated. Now coming to the Budget
speech delivered by the Honourable Member on the 15th instant. I see the
Honourable Member is not present in the House now, he must be here when
his Budget speech is criticised . . . . .

Myr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Member
was here all the time,

Mr. G. Rangiah Naidu: I am glad the Honourable Member has now come
to the House. I was referring to the Honcurable Membér's Budget speech.
No doubt it is sweet and delicious, but it is an over ripe plantain fruit. I have
completely read the speech. Can we pass this Railway Budget without any
crz_‘olclar_n? There are so many items in the Budget, and so many controversial
points in the Budget speech which can be criticised. The Railway Budget is
not beyond criticism. The Honourable Member hegan his speecil by saying
that tl.lere.wng plenty of money in the country and that was why people were
travelling in higher classes, people who were accustomed to travel only in third
clasg are now travelling in first and second class. Why? People like myself
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do not draw fat salaries from publie funds like the Members of Government.
Wkhat is paid for us is not even sufficient to make both ends meet, to meet our
daily expenses in Delhi. There is no money in the country, people are poor
and there is no money which they can afford to waste in higher class travelling.
People who' cannot afford to travel in higher classes are forced by circumstances
to travel in first and second class for went of accommodation in the lower
classés. The ‘other day, Prof." Ranga and myself went to Lahore to attend
the University btudents conference held at Lahore. We returned to Delhi on
the night of 11th February. We could mnot find any accommodation in the
third ¢class or even second class and so we were obliged to travel in first class.
On actount ‘of the enormous restrictions placed by the Government on railway
travel by withdrawing thé numnber of trains and sc ‘on, there is too much con-
gestion on railways. ' ' o R
" Now, 8ir, with regard to the Budget, I must say at the outset that if a8 man
speaks or writes about something, he must have practical knowledge of the
subject. - Without practical knowledge nobody should speak or write. The
Budget speech is not' an ordihaty one. Here it is said: B '
" “The railways can claim with satisfaction that in 1944 nobody in India went short of the
necessaries of life -because of the failure of railwey transport.” e

-.Is this a praptical statement of facts? I bave been, as & Member of this
Assembly, -touring throughout the .country, particularly .in my own -provinece,
I have seen that with regard to the necessities of life there is grave complaint,
in every village, in every taluk and everywhere. Nowadays charcoal and fire
wood are necessities of life. I have seen railway stations where these things
are lying in lots because there are no supply wagons. No wagons are being
supplied for months together and so they have been lying there.

[Sir, I have no time to deal with all these questions but I made notes of
all the controversial points in the Honourasble Member’s speech.

Mr, Lalchand Navalrai: Place them on the table.

Mr. G. Rangiah Naidu: I will; T will certainly deal with them on the cut
motions.

Sir, I am glad that the railway authorities have finally decided that the
road transport service should be taken by the railways. But I think this move-
has come only for westernising the industries of India. There are so many
complaints already from the Indian companies in the road tramsport service
that the Government has already started cancelling their hicenses and permits
and Buropean companies have been asked to take cut permits and licenses in
their place and run the motor buses. These companies have hitherto been only
selling their goods and not running the motor services in any way. Now they
are-going to be encouraged.

Mr. Deputy President (Mr. Akhil Chandre Datta): The Honourable Mem-
ber's time is up. .

Mr. G. Rangiah Naidu: Sir, my Honourable friend the Leader of the Euro-
pean Group said that this budget is on the whole a good one. It is a good one
for Europeans but not for Indians. .

The Honourable Sir Edward Benthall: Sir, T cannot on the whole but be
gratified by the reception which the speakers ir the debate have accorded to
the proposals of Government in the Railway Budget. In fact I cannot recall
any previous occasion, even in the most prospercus times, of a Member in charge
of a prosaic subject like the railways being told that his Proposals were ‘“‘very
sweet and delicious’’. I seem to find that the proposals this year on the whole
commend themselves to the House better than the propcsals which I placed
before them last year. On thig occasion there eertainly is no pill in the jam.

With regard to the subjects which have been raised by various Honourable
Members on the floor of the House, I will try and deal first with the main
features, and if time permits, will pass on to the subsidiary points. I think
the House will agree that the main features of the Budget are really the rolling
stock programme and our method of finaneing that “pregramme. The firsi
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speaker this morning said that in spite of the steps we had taken we still admit-
ted that there was likely to be a shortage of capacity, a shortage of engines
and wagons. That to a certain extent is true; but I should like to point ou#
that though it may be true it is not the fault of the railways. In so far as it
is true it applies to the period immediately in front of us. I indicated in
my Budget speech that so far as the movement of goods was concerned we
are likely to be in difficulties for the next six or nine months. I indicated too
that in the middle of this year we should he getting substantial reinforcements
cf wagons and that in the meantime locomotives were coming in nicely and
being erected on arrival. I anticipate, therefore, that towards the end of the
year we shall find that there will begin to be m relief to the goods traffic posi-
tion; but until we get those reinforcements of wagons I am afraid the posi-
tion will continue to be extremely tight, as it is at the moment. The Hon-
ourable Member suggested that our difficulties were due to the late deliveries
of the rolling stock—engines and wagons—which we had on order. In so far
a8 locomotives are concerned I do not think that that is a correct statement of
the position. It is true that we placed our first locomotive orders as far back
as the early part or the middle of 1942: but nevertheless they have been coming
with reasonable punctuality, and I have no complants on that score.

So far as the wagons are concerned the position is rather different. We
started by placing large orders for B. G. wagons on the Indian wagon industry.
That was in the middle of 1942; the order was for something like 2,084 wagons,—
if T remember the figure correctly,—and we followed it up by a further order
for 6,300 wagons later on in that year. It is those wagons for which we are
still waiting. We shall not get the last of those orders until the third
quarter of 1945 and, as I explained in my Budget speech, that is really the
reason why we had to start placing orders so heavily overseas.

Now I came prepared with a long statement to explain the various reasons
why the Indiam wagon industry was not able to meet the demands of the rail-
ways. But other Honourable Members have not expressed a great deal of
interest in the reasons and therefore I do not think it necessary to go into
details. It would perhaps be sufficient to say that the industry met with grave
difficulties, first of all in getting the component parts—the wheels and the
axles and the castings—and subsequently in the later stages in getting the
recessary labour—the extra riveters—required to keep up or accelerate the pro-
gramme. But I would like it to be clearly understood that there was no fault
of the railways in placing the orders and that the railways do not themselves
build the wagons. The Honourakle Member who spoke on this subject indi-
cated that he would be very glad to throw all the weight of the interests which
he represents behind any efforts to get the programme accelerated and we are
most grateful for that assurance.

As regards the question of carriages, I appreciate that more coachinig stock
is a most urgent necessity for the Indian Railways. But here again we have
been up against great difficulties. It is not simply & quesfion, when you want
to get rolling stock, of placing the order and expecting it to materialize,” buf
of making complicated arrangements for the underframes, the timber, the
lighting apparatus and so on. And in war time it just has
not been possible, in view of other priorities to secure all the
necessary component parts for making as many coaches as -we
should have Lked to have made. It is true of course that we might have
put the manufacture of coaches in front of the manufacture of wagons, but I
think that on careful consideration the House will agree that the prime neces-
gity in war time is really to move the goods not only for the army but siso
for the civil population—the foodstuffs, the other necessaries of life and the
raw materials and products of industry—and so Government decided to give
the priority, in the first instance, to the movements of goods and therefore
to the construction of wagons. But even if priority had been given to, for
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mstance, the steel for making the underframes, there was immediately a diffi-
culty, again on priority grounds, for the manufacture of those underframes. The
works which were originally making underframes were turned over to the making
of armoured fighting vehicles and at that stage of the war it was absolutely
necessary that the maximum possible outturn of armoured fighting vehicles
should be achieved. We have, in fact, tried to meet the situation by importa-
tion and we have ordered underframes from the only place we could get them
at the present time—Australia. We have abuot 200 broad gauge under-
frames coming from Australia; we have 100 metre gauge, and one way or
another we have iu this country about 83 underframes which we are trying to
convert into coaches.

Prof, N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): How is
it possible for Australia to manufacture all that?

The Honourable Sir Edward Benthall: T cannot tell you that, but . . . . .

Prof. N. G. Ranga: Because she has a national Government.

The Honourable Sir Edward Benthall: Having got your underframes, the
next question is to get the timber for building the coaches. The Railway
Board is getting about 30 per cent. of the timber which it requires for its
purposes and obviously vou must give priority first of all to keeping the coaches
which you have got in operation rather than to building new ones. There is
not much hope, I am afraid, of getting the extra timber that we require,
but again we have heen forced to ask the mission now in Loudon to see if
they can find any external sources of timber so that we can expedite the
manufacture of coaches. .

Even when you have got your coaches, we are up against yet another diffi-
culty, and that is the coal position. I need not elaborate very much on that,
but, as the House knows, we have had to cut out halts at stations for the
conservation of coal and last year we had to cut out some serviees in certain parts
of India on account of the shortage of coal. Just recenfly we have been
on the verge of having to do that again, but so far that has been avoided.
It is obviously no good building more carriages unless you can get the coal to
put in the engines, hut we are ensured that the steps which have been taken
to raise more coal are likely to be effective and by the end of the year we
hope to get, if we are lucky, another 4 per cent. on our existing stock of
coaches. We recognize that this question of providing more coaching stock
is one of the greatest urgency and we will do what we can to remedy it, bu¢
I have explained the difficulties with which we are meeting.

Turning to certain financial aspects of the Budget to which Honourable Mem-
bers referred, one Member said that he wished for a simplification of the Budget
and the Budget statement. I quite agree with him. It is a most complex
statement, but it is a complex subject and it is rather inevitable that it should
be presented in a complex way. . For myself, when I am trying to present the
Budget, I a'ways try to present it in the simplest way and to eliminate figures
as far as possible, but it is a Budget and it has to deal with figures, and it
is almost impossible to avoid dealing with it in & complex way.

I understood Mr. Kuthnamachari to say that he disagreed with the finan-
eial arrangements which Government proposed. One of the reasons he gave
was. that the proposals were a departure from the recognized rules of Gov-
‘ernment finance in dealing with the Railway Budget. Well, I myself said
that these proposals were somewhat unorthodox but by that I meant merely that
they were a deviation fromn the standard doctrine, not that they were in any
way unsound. Quite the reverse. I consider that had we not sttempted to
~deal with this big financial problem of the rolling stock now, we should have
been justly subject to ctiticism. - My Honourable friend, Mr. Krishnasmachari,
suggested, if I heard him aright that the way in which we presented these
-figures was a fraud on the public. I think those were the words .he_ us.ed.
Well; they may not have been very clearly put forward. As I say it is difi-
cult to deal with complicated matters of this sort but there has been no
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attempt to conceal the facts. As & matter of fact we have dealt most fully
with them and tried to explain them to the best of our ability. The facts are-
all there:and. if the Honoursble Member will really study them he will see:
that there is no attempt whatever to hide anything. We wanted them to be
discussed smd ufiderstood as fully as possible and if there is-any doubt about
that I think the Honourable Member should recollect that the whole of these
discussions have been before the Standing [Finance Committee of the House
on two or three oecasions and -the verdict of the :Standing Finance Commiteee
was . that the Cowmnittee considers .that the proposals of Governinent aré buged:
on principles of sound and prudent finance, and in view .of this the Com-
mittee approves of them. So that the btaudmg Finance Committee of the
House has had the fullest oppnrtumtv to examine these propoials and I think.
their verdict is pretty clear. .

Some Honourable Member drew attention t.o ‘the further recommendatlon
of the Standing Finanee '‘Committee that from 1946 onwards. after providing
for the special liabilities -arising out of the excessive costs of works, wagons
and locomotives, special provision should be made each year on as large a scale
ag possible, with due regard to the needs of general revenues, for appropria-
tion of surplus until the total provision is adequate for the execution of a pro-
grammeé for such amenities in the shortest possible time.

Sir Cowasjee Jehangir (Borubay City: Non-Muhammadan Urban): Why did
the Honourable Member not call a meeting of the uonvent:on Committee which
has been specially appointed for this purpose?.

The Honourable Sir Edward Ben¥all: Frankly it did not occur to me but
that is not a very good reason. It does, however, full within the function of
the Standing Finance Committee which examines these figures every year and
it does not strictly fall within the function of the Convention Committee,
because there is no proposal to alter the convention. If the Honourable
Member will recollect, the surpluses of each particular year are to be distri-
buted in accordance with the circumstances of that year.

8ir Cowasjee Jehangir: That is why the Convention Committee was
appointed. When that statement was made by the Honourable Member it was
suggested that it should be properly examined.

Mr, N. M, Joshi: Every year.

The Honourable Sir kdward Benthall: No, not everv year. The Conven-
tion Committee considers the convention and having considered it makes pro-
posals for a new convention. The Convention Resolution of 1943 lays down
thue “‘for subsequent years, until a new convention is adooted by the Assem-
bly, the allocation of the surplus on commercial lines between the railway
regerves and general revenues shall be decldeﬁ each year on consideration of the
needs of the rallwav and general revenues’’. That having been laid down, we
followed the normal procedure of placing the full figures before three meetmqs
of the Standing Finance Committee in order that they may be fully seized of
the facts.

Sir Oowasjee Jehangir: The appointment of the new Convention Commitiee
was due to the Resolution that the Honourable Member has read out.

The Honourable Sir Edward Benthall: You cannot have too many Committees
of the House considering the same thing. The Convention Committee was
appointed to consider the convention, and it has been the proper function
for many years of the Standing Finance Committee to consider the Budget.-

Mr, K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): The Hon-
ourable Member . .

The Honourable Sir Edward Benthall: Bir, T cannot give way.

Mr, Deputy President (Mr. Akhil Chandra Datta): Order, order.

The Honourable Sir Edward Benthall: T was saying that with regard to
the recommendations of the Standing' Finance Committee their recommenda-
tiorr is not very different from my own comments in paragraph 15 of my
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.speech, in whioh. I said that from the point of view of sound railway finance
.and. post-war railway development, with particular reference to the amenities
position, determined efforts should be made during years of gocd surpluses
thereafter o build up the. reserve to a far higher figure. ) _ .

Mr. Krishnamachari made interesting remarks about the valuation of assets.
I understand there is likely to be a cut motion on railway finamnce generally,
and I think that that would be ;a more appropriate fime to deal with these
remarks. He also asked what had happened to the Convention Committee.
As I understand the position, the Convention Commitfee continues to exist
and will in due course take -up its duties again. "That is what I referred to when
I seid, in conpectiop with the Depreciation Fund, that the examination being
carried out by Mr. Sankara Iyer could not be completed in war time, but
that' the subject would: be. tnken, up again at a more convenient time.

Mr, T. T. Krishnamachari: You mean to say that the Convention Committee
will meet after the war?

The Honourabje Bir Edward Benthall: There may be other questions. I do
not regard the Committee as dedd, but we cannot proceed .with thal investiga-
tion.

8ir Oowagjeee Jehangir: In the meantime you cen make any allocation you
like between capital and revenue and between the general revenues and the
railway revenues|

The Honourable Sir Edward Benthall: . The proposals come before the
Standing Finance Committee. Tn this case_they unanimously approved them
as being sound. They subsequently come to the House.

Sir Cowasjee Jehangir: T am not contesting the soundness of them. I am
contesting the way in which they are done. The Finance Member and the
Transport Member get together and dish up a revision for the edification of
the Honourable House. _

' The Honourahle Sir Edward Benthall: Somebody has to get together and
dish up a fevision. That is placed before the Standing Finance Committee of
the House, in this case on three occasions, and subsequently it is thrown open
to debate in the House. N

Proceeding, I understand that to-morrow there is to be a debate on & cub
motion on the road-rail problem. 1 wish to ‘say one or two things about that
in advance. I would urge speakers, if they possibly can, to read before-hand
a consigered statement which I made before the Post-War Policy Committee on
January 15 and which ‘was published in the press on the following -morning.

Mr, T. T. Krishnamachari: Is it the General Policy Committee? "

The Honourable Sir Edward Benthall: No, tha Post-war Tramsport Poliey
Committee the proceedings of which were published in the press on the 164k
Ianuary. In that there is @ carefully considered staternent of the Govern-
ment’s policy and I would like that the debate tomorrow should be conducted
on the basis of what is actually Government’s policy and not what some peopls

sre afraid it is-going to be. I think it would help s great deal if we stard off
in that way.

Dr. 8ir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan ' Rural): Will you please supply a copy?

The Honourable Sir Edward Benthall: I made the speech on the 15#h Jaa-
nary, 1945 and it was published in the papers on the 16th January.

" I would also remind my Honourable friends that road transport policy very
largely rests in the hands of the Provinces. It is the Provinces which cantrol
licenses under the Motor Vehicles Act and it is the Provinces who are now deter-
mining whether they themselves should go in for state-ownership—by “state-
ownership’’ T mean ownership of transport by the Provinces—or alternatively
whether they should or should not take a financial interest in it themselves.

I would also point out what I stressed in the course of the Post-war policy
discussions that the railways are not seeking any monopoly on the roads. They
are certainly seeking the preservation of a nationsl asset, the Railways, and
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they are also seeking the creation of a new national asset, thekis a sound road
transport system. How that is to be built up is the subjeet of discussions
between ourselves and the Provincial Governments, always beexing in mind
that it is the Provinces which, under the Motor Vehicles Act, have the con:
#rol of motor transport. We nre faced with the problem of deciding between a
policy of coordination or of competition. Government have plumped for co-
ordination and all their plans are based on that assumption.

Sir, I must make a few remarks in reply to points arising on staff questions,

Mr. Anthony, who speaks with experience of railway men, rightly stressed
the enormous strain and correctly I must admit on some occasions the over-
work, which falls on railway staff, particularly the running staff. I am very
glad to hear some Members of the House recognising what a burden does
fall upon railway men at the present time. It is not however quite accurate
to say that we are attempting to squeeze the maximum out of the staff: far
from it. Nor is it correct to say that men who lose their lead plugs are sub-
ject to dismissal with no right of appeal. If any circular, such as he said, has
gone out, there is no question that it is wrong. I cannot believe it but I will
look into the point.

One of our difficulties in steff mattets at the present time is to get an
sdequacy of recruitment. We cannot get enough men and that includes
Mr. Anthony’s own community. I can assure him, however, that all these staff
questions do receive our most sympathetic consideration and 1 will examine the
quesgtion which he raised of dearness allowance on overtime.

The Honourable Member, who first spoke for the Congress Party, comi-
plained about the number of Buropeans still in Railway service. I desired
particularly to bring home to Honourable Members the extent to which India
possessed the ownership and the responsibility for her Railways, and it trans-
pires that it was very necessary that I should do so, because the Honourable
Member displayed an ignorance, which my Honourable friend Sir
Abdul Halim Ghuznavi cottected, sabout the extent of Indianisation
in the higher services of the Railways. I am sure Honourable Members will
forgive me if I say, in this connection, that the particular railway to which
he referred is the one railway in India, on which Honourable Members should,
for the reasons given by Sir Abdul Halim Ghuznavi, back up the staff and yet
it is most strange that when there is the Punjab Mail accident and when the
enquiry report shows with the utmost clarity that thi¢ was due to sabotage,
Honourable Members could not get out of the old habit of accusing the Gov-
ernment and the administration for the accident, although this Railway is run
to a larger extent than any other railway in India by their own céuntrymen.
Bir, the speaker of the Congress Party appeared to suggest that he was proud
of the earth work of the railways but not of the rest! Railwaymen are very
proud of the Indian Railways as a whole and very proud of their last year’s work.

.I am very glad to have an opportunity, before I sit down, once again of
paying a tribute to the work they have done in the last year and I would like
to close my remarks with a word of tribute to the late Chief Commissioner,
Bir Leonard Wilson, whose sound judgment had been at the service of the
country for four of the most difficult years ever experienced on the Indian Rail
ways. Only those who are closely associated with the problem can kmow how
heavy is the burden of the Chief Commissionership in time of war and I should
like to pay tribute to the ability and loyalty with which he carried out his duties.

We are also, in the course of the next few days, to lose another very valued
officer, who, during these four difficult years, shared with Sir Leonard Wilson
the burc}en of railway work under war conditions. [ refer to Sir Hugh Raper,
who retires from the service of the Indian Railways at the end of fhe week.
He has been a Member of this House and is ¥nown to most of you. Through-
out the war he has never spared himself: he has. given of his best to the Indian

Railways. He has been a faithful gervan: India and ,
contribution to the war effart, t of India. and_has made a notable
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I am very glad that on the whole the House has accepted the financial
arrangements proposed. I am, however, glad also to hear more than one
speaker suggest that the present prosperity is illusory. I think that those are
wise words and that Members will look back on them with satisfaction in five
or ten years, because these times of prosperity cannct last for ever and we must
prepate our finances for a time when we shall not meet with the same margins
that we do at the present time. The Railways in this matter are not com-
placent. We recognise that we have got an exceedingly heavy year in front of
us, the heaviest we have ever had, particularly in the mext six months. All X
can say is that we will do our best to improve the conditions to the best of
our ability.

MOTION FOR ADJOURNMENT.

WAR ALLOWANCE FOR SENIOR MEMBERS OF INDIAN C1viL SERVICE.
Mr. Deputy President (Mr. Akhil Chandra Datta): Adjournment Motion:
Mr. Krishnamachari.

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Mr. Deputy President, I move: N
“That the Assembly do now adjourn.”

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.] ’ '

The provocation for my moving this adjournment motion is very well known
to the House. It arises out of an item of news in the Hindustan Times
(Evening News) of Tuesday last—13th February—which stated that the Govern-
ment were contemplating the grant of war allowance to senior officers of the
Indian Civil Service drawing salaries between one thousand and two thousand
rupees; and it went on to say that the rate of allowance to be granted.is 17}
per cent. on the salaries drawn; and it appears according to that news item that
the genesis of that proposal was at a very salubrious and nice place—Dehra Dun—
where the Honourable Home Member met the Chief Secretaries of the various
provinces and it was they that pressed for war allowance for senior I.C.S.
officers; and it was also said that the percentage they wanted was 20 per cent.
One might tpergfore draw the inevitable conclusion that this Government,
however partial it might be to members of the Indian Civil Service, would not
be so blatantly invidious in their actions, and any allowance granted to I.C.S.
officers, drawing between one thousand and two thousand rupees, will also be:

given to similarly placed officers who are under the Governor General’s:
service.

I would like to tell the House or such Members as have not perused the
reports of thé Standing Finance Committee that on the 81st October last a
proposal was brought before that committee which had actually taken effect
in anticipation of the Standing Finance Committee’s approval, by which
certain allowances were proposed to be given to married officers drewing up
to a thousand rupees—adjustments being made vp to 1100 beeause the.
allowance is given on the basis of 10 per cent—and to single officers drawing
up to Rs. 750 on the basis of 5 per cent. There again we had the old story
of representation from Provincial Governments in regard to the difficulties
felt by these officers, the sanction of the Secrstary of State having been
obtained, and that the Government had considered the whole question in all
its" aspects and felt, notwithstanding the inflationary effect it- may have, that
such allowances were necessary. The amount to be paid was fairly modest; but
when a question was asked as to what were the financial commitments, the
Government was not in a position to reply. Anyway, it was-an ez post facto
division placed before the Standing Finance Committee, and I suppose they
made the best of a bad bargsin and agreed to the proposal:

Less than five months after that proposal, comes the proposal to grent
allowances on a much higher scale, to officers drawing between a- thousand and-
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two thousand; and if the figure of 17} per cent. is ab all true; one can take it
that ‘officers who -draw- up to 2,300 rupees will benefit by it. When we in this
House raised 'this question we wanted. some further information, because it was
not ‘denied that this proposal was true, and .the Honourable Home Member
admitted that the proposals were there; we would have amongst other ‘things
liked to have known how the propossls affected people drawing lower: salaries.
When the first attempt was made by me to move the wadjournment of -the:
Assembly, the Honourable Home Member stated that the .Government- eon-:
templated the grant of some increase in the scale of dearness: allowances -then
current and these proposals also were part of the proposals to grany war
allowances to senior officers and that the proposals can be published only when

the entire scheme was complete.

So far as the proposal to grant war allowances to senior officers is concerned,
I would like the House to consider it from three aspects. The first thing is
whether we can, in all conscience, agree to any augmentation -of the salaries
cf officers drawing above a thousand rupees at this stage and up to two
thousand. If only people of your experience, Sir, who have served on com-
missions like the Islington Commission can speak today, you would be able to
tell the House of the intensity of the protest that Indians in public life have
managed to muster on every occasion an attempt was made to bolster up the
salaries of this heaven-born service. The country has never reconciled itself
to the high salaries that are being paid; and on the very basis of that fact that
nb justification can be found to make the poor taxpayer of this country
shoulder the burden of so many officers in Government service drawing between
a thousand and two thousand, that now exist I think we can condemn the propo-
sal. I shall say a few more words about it later. '

- My~ second objection is this, and I think it will be difficult for my
Honourable friend the Finance. Member, whatever he may have done in regard
to this proposal when. it was placed before him or when ‘he considered it as a
Member of the Executive: Council, to get up and 'say that a proposal of this
nature will have no effect on the inflationary trends at present:existing in this
country. If he proposes to speak at all, as- I would very much wish that he
.does speak and not reserve all his. energies for the next: month, I would like to
draw his attention agsin:to what my Honourable friend Mr. Neogy -drew his
attention a few days back, to the answer furnished by him to a supplementary
question by me in regard to compulsion being put on Government officials drawr-
ing lower salaries to invest in national savings certificates; and in that instance
my Honourable friend felt that compulsion was necessary. ‘I had in mind def-
nitely those non-gazetted officers or gazetted officers of the lower ranks drawing
up to Rs. 250 or Rs. 300, who were compelled by Provincial Governmenie %0
‘subscribe "10 per cent. of their salary to the nationsl savings certifieapen. I do
not know if the knowledge of inflationary economics of my Honourable friend
has undergone such a big change between November 19043 and February 1944
or January 1944 as the case may be, to enable him with a clear conseience #o
allow a proposal like this to be .passed through his Departmens, or #o be
supported by himsel? in the Executive Couneil. "

My third grievance against the Government is this, that the manner in v;hich
the Honourable the Home Member sought to treat this House, sought to
evade the issue, and also the manner in which he dealt with the House when
short»‘notice _questions were asked, admittedly because he was agreeai)le to those
‘questions being asked. If the Honourable'Member did not wan$ to answer, he

ccould very well have said “‘I will not accept s short notice guestion.”’ Bu#

having accepted ‘a short notice' question I believe, he had not e i
' : , ven read th
short notice question because when I ask him a question about part (d)'——whicl}sl
was I admit, a trap, the Honourable Member did not have the question before

him and he did not know what it was and he said th
thing. That is my third reason. © fmawer covered every-
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- ; ime left and I would like to say what I have to say

. ha_v; nOtIgﬁ’oﬁgc%ktﬂie House in msking up its mind to take into
very_briefy. . there has been a move of a like nature some
consideration another fact also: there has been hich the House ma;
time back which ultimately was put into opel:atlon about whic e . y
not be aware, unless it reads proceedings of the Standing Finance
Committee, of certain benefits to these higher services, benefits which were
somewhat concealed. This concealed beneﬁt:,wa.s in the shape of travelhpg
allowances for officers for travelling on holidays, because these people wére
working so hard and they have got brain fag and therefore they must be
offered inducements to go out on a holiday. As an inducement for them to
travel, a maximum of Rs. 300 per year was allowed to them.

Apart from all this, could the Honourable the Home Member or the
Honourable the Finance Member say that they have made a scientific caleula-
tion of the cost of living of these high placed officers and have come to the
_conclusion that the salaries paid to them are so inelastic that they cannot make
both ends meet and therefore they must be given a subsidy. It is not a fach.
It certainly is not a fact that a person drawing more than Rs. 1,000 cannot
make both ends meet. It is not impossible for anybody, at any rate an Indian
in this country, to live on Rs. 1,000. The Honourable the Home Member and
the Honourable the Finance Member who know so much about England,
at any rate they ought to, ought to have realised that in England most of the
upper middle class people go without the elementary necessities of life. They
go without servants, without most of the things they have been accustomed to
and they really want. Even if they have the money they cannnt purchase
anything as there is very little to buy outside the necessities of life. That
was the story that was told to us the other day by the Honourable the Finance
Member and what do the Honourable the Home Meémber and the Finance
Member expect these members of the Civil Service and other servants to do
with these increased salaries? Are they going to put on the market more goods
that can be sold to these people, so that the extra money put in the hands of
these civil servants will not impinge on an economy affected with a stationary
supply, in fact a diminishing supply of goods? Am I to understand, is this
House to understand that this increase has been given in order that these officers
may spend the extra money on whisky and toilet goods that are being imported
into this country under the guise of consumer goods? The Honourable the
Finance Member told us some time back that the import of whisky had an
anti-inflationary effect. I now understand the truth of that. The truth of the
matter is that these higher salaries are given so that they can help that basie
trade of Scotland. T see the Honourable the Home Member appreciates the
comment. T am sure that his capacitv to appreciate it must be very great
icdeed. What then is the meaning of all this price control? The Government
might as well leave these things to take their own course if they propose to
indulge in squandering mania of giving these high salaried Government servants
more money. Today thev come up before us and sav that thev are going to
give allowances for officers drawing from Rs. 1,000 ‘o Rs. 2,000.
they would have already started a file for giving war allowances to people
drawing between Rs. 2,000 and Rs. 3,000 and even Rs. 4,000. Why should not
these people also be given something? They are equally good people. They
are also spending their money on whisky and other goods tha y
imported into th.is country. The one benefit that has come over to this country—
becauge of the higher prices, beca_use of higher taxation for which the Honourabls
the Finance Member is responsible—is g degree of equalisation. of incomes in
this country and it is this that the Government is seeking  to neutraiis;
What then is the use of people in high places pleading that there should be more
austerity in the life of well-to-do people in this country. So far as Delhi life
Is concerned, we know that these Government servants still have their cocktail
arties and ever}ing. parties, which certainly detract from their ability to d:w
their work consquntlously and in al} earnestness at a time like this T would take
another opportunity to say something more on this. T will now only sav this.
Granting that the Government have considered the matter in all its

I am sure

t are being

*
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-zspects, s it because they find that these Civil servants cannot
meet the obligations which they have incurred by way of life insurance and other
.commitinents ? Surely all those commitments can be postponed. Have they
-even considered what is being done in the case of British other ranks where the
higher bonus and extra pay are paid as defeired pay? Lastly, may I ask what is
- the use of placing more money in the hands of a class whose propensity to spend
is notoriously great? If there are people who save, it would not matter so far
. the effect of this move on imflation is concerned. Therefore, I say that this is
a very unholy proposal and the proposa! ought to be condemned by the House
straightaway now. While condemning the proposal, I do hope that the House
will take into account the fact that the House has been treated very scurvily
by the Treasury Benches and if I had not had this opportunity to speak on this
.gubject, I would have moved a cut motion under the head ‘Executive Council’,
during the Budget debate to indicate our resentment in regard to this attitude
of the Treasury Benches. Sir, I move.
Mr. President (The Honourable Sir Abdur Rahim): Motion moved:
“That the Assembly do now adjourn.” .
‘The Honourable Sir Francis Mudie (Home Member): As I explained, these
proposals are not yet complete. I am quite pnable. to let the cat out of the hag
for the simple reason that so far it is only a little kitten quite unfit to stand this
rough and rather unkind world. But [ will give you one or perhaps more than
‘oné peep at the kitten. For one thing, it is not a Heaven born cat. The
allowances are not exclusively meant for the Indian Civil Service. In fact they
bear no rélation. to the Indian Civil Service whatever. I do not know whether
v Honourable friend thought that that was what the proposal was. That is not
the case. It was also suggested that these proposals originated at some secret
feeting at Dehra Dun. That also is not the case. What happened was this.
“It is fairly simple. Certain proposals which have been referred to and which
‘were later on laid before the Standing Finance Committee were made for the
granting of war allowance to certain classes of officers who are not entitled to
_dearness” allowance. The rate was 10 per cent. for married officers up to a
maximum salary limit of Rs. 1,000 and 5 per cent. for unmarried officers up to
a limit of Rs. 750. That was the decision of the Government of India and it
was given effect to. That decision applied not only to servants of the Govern-
ment of India but, by agreement, to the servants of Provincial Governments who
have agreed in this matter to consult the Government of India and to be consulted
by the Government of India. These allowances applied therefore to the servants
of the Provincial Governments as well as the servants of the Government of India
and also, of course, the servants of the Secretary of State. As soon as these
allowances were announced, there was a general outery from all Provincial
Governments that they were inadequate. There were letters and memorials
received and that sort of thing. What the Government of India did was this.
‘They wrote round to all Provincial Governments and said—'‘do you-consider
these allowances inadequate and, if so, what is your idea of what the allowance
should be.”” We received their proposals. That is to say, we received 11
proposals from the Provincial Governments and certain proposals from the
departments of the Government of India. That is 12 in all—12 separate
kittens. What we did then was to examine these proposals and see what was
reasonable—not only what we thought reasonable but what would be accepted
by the Provincial Govermments. That is the process which is now going on.
1t would be quite impossible, while these negotiations are going on with the
Provincial Governments, for us to come out with a half-baked scheme. The
position is rather a delicate one. The Honourable Member who moved this
adjournment motion talked of inflation. It is only by convention really ‘that
we can control t‘he allowances that the Provincial Governments give to their
employees. Their employees get angry with them if they do not give them more
money. They are responsible for their own administration and it is very difficult
for us to interfere with them unless the proposal is so outrageous as to be
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dangerous to the whole country. Unless that is the case, it is impossible for
the Government of India to stop them. All we can do is to ask them to be-
reasonable ; to argue with them and arrive at a solution that will satisfy them all..

Now, one thing that is very remarkable about the proposal of the Provincial
Governments is this. The proposals made by the Ministerial Governments.
were far higher than the proposals made by the section 93 Governments. I
will read from one letter:

“This Government are aware that the sanction of the Government of India is not pre-
requisite to the issue of such orders for a compensatory allowanre, but they wish, as far as
possible, to act with the approval of the Government of India in a matter which is likely

to have repercussions in other Provinces. Nevertheless, they are constrained to emphasise
that they are not prepared to wait indefinitely for such approval.”’

Other Governments say that our previous proposals were ‘‘quite inadequate’”
or ‘‘totally inadequate.”’ That is the position. They press for an increase in
allowances. They cannot wait longer and they say they are not going to wait
longer. They have sent telegrams. If we delay the thing unduly, the Provineial
Governments will give allowances probably in some cases far in excess of what.
they would give in agreement with us. -

We are told that we should put these proposals,—perhaps all the Govern--
ments proposals, I do not know,—before the Standing Finance Committee.
What will be the position? We have our Standing Finance Commtitee before:
which we put our proposals. In Bengal also, there is a Standing Finance-
Committee; and the same is the case with the Punjab, Sind, North-West
Frontier Province and Assam. All these provinces have their SBtanding Finance
Committees. Are the Governments of these provinces and the Government of
India to be trusted in a matter like this of negotiations, or is it expected that
at every stage each of these Governments should put these proposals before its:
own Standing Finance Committee? In the meantime, what happens? There
is a great demand for an increase in pay and.there is dissatisfaction not only
in the services but also on the part of Provincial Governments. This thing has
gol to be done with reasonable speed, efficiency and in -agreement with the
provinces. If Honourable Members admit that Government servants on the
same pay should be treated similarly in all provinces, whether they are the
employees of the Government of Ind?i?a or of Provincial Governments, then, if
a certain Ministerial Government after hearing the views of the Government of
India is prepared to give a certain rate of allowance and is prepgred to defend
its proposals before its own Legislature, is this House prepared to censure that
Government ? Are you prepared to usurp the powers of the Provincial Legisla-
tures? That is what it amounts to. In the alternative; assume that the
Ministerial Governments accept the proposals agreed in with the Government
of India. Then the terms of this motioh would mean that, this House censures
the Government of India for paying to their otwn servants what other Ministerial
Governments are prepared to pay to theirs. Is that the Honourable Member’s:
position? That would certainly be the technical position.

Sir, every vote which is given for this motion today simply means this.
That even the Government of India are in agreement with other Provinciall
‘Governments as to what they should pay and these Provincial Governments.
are going to pay these amounts to their servants, yet in the opinion of this House:
the Government of India employees. should not be paid at the same scale as
the servants of Provincial Governments. That will be the meaning of every vote
cast for this adjournment motion today. I hope Mr. Joshi won't vote for this
adjournment motion. If he does vete for if, he will be voting in exact contra-
diction to what he said about an hour ago. I was very pleased to hear hiny
demand higher wages from the Railways. If Mr. Joshi votes for this motion.
he is voting for the proposition that what is done for the services of the
Provincial Governments should not be done for the railways. Sir, T oppose the-
motion.

Mr. Abdul Qaiyum (North-West Frontier Province: General): Mr. Presi-
dent, Sir, I listened to the speech of the Honourable the Home Member andi

¥
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one thing which he was trying to make out was that the Government of India
was absolutely helpless in this matter. Here were thirteen Provincial Goveru-
ments which were very anxious to increase the allowances or salaries of the
officials concerned and the Government of India had absolutely no alternative
but to fall in line with them, otherwise we would be face to face with a very
difficult situation where members of the same service serving in the provinces
‘were receiving one measure of pay and a lower measure of pay while serving
the Central Government. This argument would have carried conviction with
the Opposition if the Provincial Governments were really autonomous Provinciat
Governments, which was the desire of the people of this country and which
it was intended should be set up in this country. Now, what is the position.
Eight out of these thirteen Provincial Governments are the creatures of the
Government of India. And when the Honourable the Home Member says
that these Provincial Governments are pressing for the increase in the pay and
that the Government of India is helpless, T assure him that this argument is
ot _going to curry conviction on this side of the House.
Now, let me tell him something about the other five provincial autonomous
Governments. -1 know something about the Government in my own ‘province
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber will not be justified in casting reflection on the Provincial Governments.

Mr. Abdul Qaiyum: I am not going to do that. What I dc want to say is
that because the Defence of India Rules and the Defence of India Act the
Provincial Governments are absolutely helpless. In my province a certain
zamindar went to the Chief Minister and told him that for his tractors he
required a certain number of kerosene oil tins and he allowed him & kerosene
oil tins. The application was sent to a member of this heaven-born service
for compliance and he had the cheek and effrontery to reject it and sent a
wopy of it to the Prime Minister of an autonomous Provincial Government.
This Indian Civil Service and all the other heaven-born services are much too
powerful and with the Defence of India Rules and the Defence of India Act
we are not prepared to believe that the Provincial Governments can stand the
onslaught of these services. The services are much too strongly entrenched.
The Honourable the Home Member was very evasive in his replies on the
question of the Indian Civil Service, the composition of the Indian Civil Service
and the increase in allowances of the Indian Civil Service. He was as slippery
a5 an eel and he tried to avoid answering questions. Now, Sir, he comes for-
ward and says that he will only permit us to have a peep at this kitten. This
kitten seems to be a very old fashioned kitten. it is a kitten in burqga. We are
~very grateful to the Honourable the Home Member for allowing us to have a
veep ab the kitten. We are no more enlightened now than we were when the
discussion on this adjournment motion started.

Let us examine the position of these services. What is the present posi-
4ion? We are told that at the end of the war, we are going to have a govern-
ment of our own choice. In fact, we were told not long ago that the presen:

Jovernment of India is a national Government. Now, Sir, if this is so, and
‘we all know that the war is drawing to a close, one would expect some change
of attitude on the part of this so-called national Government, some change
an their behaviour, some attempt to take the Opposition into confidence, some
-attempt to appreciate the point of view of the Opposition, an Opposition which
-can claim to be the representatives of the voters of this counfrv, a claim which
-cannot be advanced even by this national Government of India as at present
—eonstituted. Where is that change of heart? Where is that change of attitude?
Tt is not the intention of the adjournment motion, we are not going to prejudge
-any issues, we are not going to sav that we do not countenance anv increase
“n the allowances of this service or that service, all that we ask for is this: place
all your cards on the table, take the Opposition into confidence, put the case
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for these services before us and it will be judged on its merits; and who knows
that if the case is very properly put, if it is really a good case that we will not
agree to it. ‘There is absolutely no reason for the Government to resort to
these secret, hush-hush tactics and not take the Opposition into confidence.
Why are the Government afraid of consulting this House? After all a discussion
in this House, even a censure motion carried against the Government in this
House does not lead to any conclusion. Nothing ever happens. After all we:
have a right to be heard, we demand that the Home Member of the Government
of India will take and must take this House into confidence in regard to what-
ever proposals he may have for increase of the salaries of these officials. We
have no voice in the selection of the members of these services, we have uo
voice in fixing the salaries of members of these services, we have no voice,
Sir, in the matter of composition of these services. Even in the matter of
composition of these services, the ratio was fixed something like 20 years ago
and the matter is entirely within the discretion of the Governor General and
not even the Governor General in Council. Then, Sir, when the services .are
so very strongly entrenched what are we to do? We are not even to discuss,
we have no say in all these matters. Why do vou deny us this right? After
all we represent the taxpayers in this country. You cannot deny that it is the
taxpayer who has to foot the bill. We, who represent the taxpayer, can as a
matter of right demand that all proposals for increasing the salaries of any
service in India should be brought before this House and the Hou ~ be given
an opportunity to discuss the proposition on its merits.

Now, Sir, the Honourable the Home Member said in reply to supplementaries:
put in this House that he was not even prepared to put the matter before the-
Standing Finance Committee. That is a very strange position indeed. Afber
all, we know that the salaries of these services are a charge on the revenues of
the Central Govermmnent. We also know that under the present Governmens
of India Act, these are non-votable grants. The practice has always been that.
even though the grants are non-votable, this House is allowed bv the Governnr
General to discuss these matters. If the salaries which are non-votable ean
be discussed and are being discussed vear after year, by this House, there is
absolutely no reason why proposals for increase of allowances to these services
should not be brought before this House or before the Standing Finance Com-
mittee of this House. It is no use taking refuge behind Provincial Govern-
ments. It will serve no purpose. The Government of India have beer
tampering with the composition of Provincial Legislatures. The Governmen’
of India and their agents in the provinces have not had the least hesitation
putting behind prison bars the elected representatives of the people, the mem-
bers of the Legislature, even without a trial, even without bringing formal
charges against them. Under the Defence of India Rules, these people have
been detained without trial for years on end. We are told that every six
months their cases are being reviewed and the reviews are very mechanical.
Nothing happens. Detention is continued and these unfortunate people arc
not even brought before a court of law. :

Mr. President (The Honourable Sir Abdur Rabim): All this has no bearing
on the subject-matter of the adjournment motion.

Mr. Abdul Qaiyum: I submut, Sir, that my reference to this has a bearing
on the motion, pecause the whole case of the Honourable the Home Member
was built on this bogus plea of provincial autonomy. It exists nowhere except
in the imagination of the Honourable the Home Member. It has got absolutely
no foundation. 1 want to make this declarazion once and for ali tnat there
is no such thing as provincial autonomy even in the five provinces where the
Governments of the choice of the people are supposed to be working, because
of the continued and persistent interference, in season and out of season, by
the Government of India. Sir, T support the adjournment motion and censure
the Government of India for the attitude they have taken up.

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): Sir, the chicf object of moving this adjournment
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uotion was to get some information from the Government about certain allow-
ances that are intended to be given to certain clusses of Government servants.
It is a tragedy that in this country the non-official members come to know
.about matters only from newspapers and not direct from this Government. In
any other country, it would be the Government that would take the people
«of the country into their ¢onfidence before they take action in any importaut
direction. But this supposedly democratic Government—it is in fact a
bureaucratic Government—always does what it likes and goes on doing in the
same manner as it has been doing during the last 150 years. Sir, the chief
argument that has been advanced by the Honourable the Home Member is
that the Government of India have no control with regard to the question of
giving allowances to the people who are serving under the Provincial Govern-
ments, and it is for the Provincial Governments to do what thev like in the
matter. Well. 8ir, if that is so, then T would sav leave the Provincial Govern-
ments alone and let-them do what they like. But vou and the services know
fully well that no Provincial Government, in spite of what they may have
~written to you on paper which was read out, no Provincial Government will have
the audacity to give anyv allowance to any of its employvees unless it has had
the blessing and the support of the Government of India . . . .

That Honourable Sir Francis Mudie: That is not the fact.

Nawabzada Muhammad Liaquat Ali Khan: Therefore it is that they want
the Government of India to tuke a decision in this matter with regard to the
services that are under their control so that the Provincial Governments may
put that forward as a plea to their own people in their various Legislatures where
such Legislatures are functioning. Don’t vou realise, Mr. President, that his
is a clever device adopted by those directly interested in this matter to make
the suggestion to the Government of India that this must be done and asking
the Government of India that you should take a decision. If the Government
of India take a decision it will be a support for their decision in the Provineial
Governments before their Legislatures. And that is why they want that the
Government of India should take a decision.

Now, Sir, T come to the servants of the Government of India. My Honour-
able friend may have a technical plea with regard to the services under the
Provincial Governments, but what is his excuse for not taking this House
into confidence with regard to any steps that the Government of India intend
to take in respect of services under their control? My Honourable friend has
not said a word about it. Leave the Provincial Governments alone; we are
qot concerned with that. Let us assume for the sake of argument that you
.ave no control over them; but vou certainly have control over your own services.
Vhatever allowances you are going to give will be given from the Central
‘ovenues and to the services that are under the Government of. India. Why
1o you object to taking the non-official Members of this House into vour
ronfidence before you finally arrive at a certain decision? My Honourable
friend has not said a word about it.

Now, Sir, this question whether the emplovees of Government drawing
salaries betwean Rs. 1,000 and Rs. 2,000 should get any extra allowance or nob
is a matter for argument and T do not think that that is really the object of this
-adjournment motion. We have no proposal before us and therefore it is not
right to offer at this stage anv criticism of this proposition whether they should
‘wet any allowance or nof. Tf Government feel that these people are entitled
to receive some relief, it will be for them to make out a case for civing such
Telief to these services. Fverv one has sympathy with the people of this
vountry, whether they are or are not in the services: but if will be recognised
by every fair-minded person that the services mnder the Government of India
are the best paid services in any part of the world under any Government. T
+think Government would have a ¢ood case if They could show g by example
of various other free countries as to what treatment has been meted out to their
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servants by their respective governments. The conditions, for instance, in
England are far worse than they are in this country, and I would suggest to my
Honourable friend there that if they feel that certain allowances and certain
relief should be given to these people who are drawing salaries between
Rs. 1,000 and Rs. 2,000, they should make out a case and show by comparison
with the conditions in other parts of the empire whether the servants of this
Government here are worse off or better off. On this point I do not think there
«ould be two opinions, and I do not think any Honourable Member of this
House can say that it is not necessary for Government to take this House
into confidence before they finally decide their action in this matter; and I
would request Government to reconsider their decision. I do not want, at
least at this stage, to express any opinion as to whether these people should
be given any extra allowance or not, although—let me tell you—there is a
general feeling that these people do not deserve any extra allowance. But I
should not like to express any definite opinion on that point. Still, I would
certainly request that before Government take any decision on this matter it is
their duty to place their proposals before this House; and I assure them that
if they can make out a case that the people drawing salaries between one and
two thousand and who are in Government service deserve certain relief and
certain special allowances to be given, I for one would be only too glad to
support such a proposal. But we cannot give you the responsibility and the
power to decide for yvourself whatever you in your great wisdom consider to be
good for the people who are under you and for the country at large.

Now. Sir, my Honourable friend the Home Member has described the
position of the Provincial Governments. I do not want to say anything as to
the degree in which provincial autonomy is working in these provinces; but there
at least the decision is taken by the people who are responsible to the Legis-
lature. Here you are not responsible; the present Members of Government
are not responsible to the legislature; and therefore we cannot give them this
authority and this power 16 decide what should be the best in this respect. There-
fore so far as the object of this adjournment motion is to condemn this attitude of
the Government, that they would not put their proposals before this House before
coming tinally to a decision in regard to the matter of giving allowances to their
tervants drawing salaries between one and two thousand, to that extent we will
join in condemning the action of Government. I appeal t¢ my Honourable
friends over there to reconsider their position and take this House into con-
fidence before a final decision is taken. I do not want my Honourable friend
the Home Member to expose his kittens until they are in a position to be placed
before the world at large. But when the kitten is no longer a kitten but a
ferocious cat, before that cat is let loose T want them to have my views as to
whether that cat should be let loose or pot. That really is the object of this
motion, and I hope Government will reconsider their position. And if they
cannot accept this proposition that they should put their proposals before this
House before a final decision is made, we on this side of the House will support

this adjournment motion which is intended to condemn the action of Govern-
ment in this respect.

. Sir Cowasjée Jehangir (Bombay City: Non-Muhammadan Urban): Sir, this
is rather a peculiar adjournment motion. Adjournment motions are generally
supposed to be censures on Government. Here we are asked to censure
Government but we are not told verv clearlv what the purpose of
the censure is. One Honourable Member read in a newspaper that
Government were considering giving certain allowances to—I think—
the Indian Civil Service he said, and therefore for considering that
question he wanted this House to censure Government. Now T also read in
the newspapers that certain Honourable Members like myself—elected non-
officials—were also considering. in consulfation with Gevernment, an increase
of their dailv allowances. Am T to move a motion of adjournment in this
House and ask Honourable Members on this side and on that side as to ‘what



504 LEGISLATIVE ASSEMBLY [19tH FEB. 1945

[Sir Cowasjee Jehangir.]
increase we are to get in our allowances? The point that I desire to make is
that we are not quite certain of what we are discussing; we are not quite certain
as to what we are going to censure Government for. Some of my Honourable
friends have pointed out that the Provinces are the creatures of the Govern-
ment of India. That criticism was made in reply to the Honourable the Home
Member’s statement with regard to the demands made on the Government of
India by the Provincial Governments. Now, I can remember a debate in
which; so far as I can recollect, I took pary myself . . . .

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Must have.

Sir Cowasjee Jehangir: . . . . in which we strongly protested at the Govern-
ment of India’s weakness towards the provinces. That was on the Food debate
and I can very well recollect many instances given of the defiance showed by
the Provincial Governments to the orders of the Government of India about
the distribution of food, and if I mistake not, whether it was here or in another
place, I urged upon the Government of India then to take strong measures
against such Provincial Governments that defy their orders.

Nawabzada Muhammad Liaquat Ali Khan: Must have been in another

lace.
P Sir Cowasjee Jehangir: No, that was here and it was some time ago. There-
fore 1 can quite believe that some Provincial Governments are quite capable
of defying the Government of India when they choose to do so, whether they
be under Ministers or whether they be under Governors. Not so long ago. I
think it was only last week, an acting Governor of Bihar got up and told the
Finance Member in this Honourable House that the Governor was not; prepared
to accept the decision of the Finance Member of the Government of India
and was prepared to reject it and did reject it, and the Finance Member then
tamely got up and said, “What can I do; here is the ex-Governor of Bihar
saying that he would not accept the advice of the Government of India’. I
only give a few examples that come to my mind, and I have many more which
T can relate where the Provincial Governments can very well defy the Govern-
ment of India. Therefore, I am prepared to accept what the Honourable the

Home Member savs with regard to the letters he has received from the Provin=
cial Governments.

Then, Sir, one of my Honourable friends opposite complained—and rightly
complained—that we the elected representatives of the people are responsible
to the people who clected us for moneys we allow to be spent, but, Mr. Presi-
dent, I can claim, and some of my Honourable friends here can claim with
greater justification; of being the guardians of the public purse, because we
have attended this Honourable House, so far as I can recollect, every Session
and have not absented ourselves for two years and more . . . . .

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): And
you have fattened yourselves at the cost of the people.

Sir Cowasjee Jehangir: You have fattened vourself at the cost of many
people and you are doing so yet. »

Prof. N. G. Ranga: You are making millions . . . .

Sir Cowasjee Jehangir: And may I say that I am very glad indeed now to
- hear my Honourable friends say that they do represent the people and they will
insist on representing the people and they will insist on telling Governmen$
that thev are to be consulted, should be consulted and will be consulted. I am
very glad to hear that and I fully endorse what my Honourable friend has said.
If we take the tréuble of coming here to attend this Session for two or three
months at a time, we do expect to be copsulted, we do expect to be taken into
the confidence of the Government of India. (Interruptions.)
" 8ir, ag I said in the beginning, it is not quite clear as to what we are censur~
ing the Government for. My Honourable friend, the Deputy Leader of the
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Muslim League Party, said that he was joining in this motion because Govern-
ment were not going to consult this House and that he resented it and that is.
why his Party would support in censuring the Government. But, Sir, there are.
no proposals as he admivted before us . .. . .

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): There:
are. It was on this point that the adjournment motion was accepted.

Sir Cowasjee Jefangir: Where are the proposals?

Sir Muhammad Yamin Khan: He will never place those proposals before us..

Sir Cowasjee Jehangir: 1 maintain that there are no proposals before us.

An Honourable Member: There are.

Mr. President (The Honourable Sir Abdur Rahim): Let the Honourable-
Member proceed with his argument.

Sir Cowasjee Jehangir: Mr. President, if 1 am to be interrupted, let at least.
the interruptions be intelligent and such that I can understand.

Mr. D. K. Lahiri Chaudhury (Bengal: Landholders): Do you think that
intelligence is the monopoly of capitalists?

Sir Cowasjee Jehangir: 1 have not been able to follow the Honourable
Member. Perhaps he would be clear if he had more teeth!

Mr. D. K. Lahiri Chaudhury: The BHonourable Member can mince the
matter even without his teeth!

Sir Cowasjee Jehangir: Sir, as I have said, there are no proposals . . . . .

Mr. Sami Vencatachelam Chetty (Mudras: Indian Commerce): Sir 1 rise
on a point of order. The Honourable Member is speaking irrelevant. He is.
proceeding on the assumption and he is under the impression, which is evidently
wrong, that no proposals have been completed and that we are trying to fight.
the Government in the air. Therefore all the remarks which he has made about
it are thoroughly irrelevant.

Mr. President (The Honourable Sir Abdur Rahim): That is no point of.
order. 1t may be the Honourable Member’s view is otherwise.

Sir Cowasjee Jehangir: These are the examples of relevant interruptions.
At any rate, 1 still maintain that there are no definite proposals before us, and
the complaint is that an assertion was made by .. ... )

Mr. D. K. Lahiri Chaudhury: Sir, 1 rise on a point of order. The Honour-
able Member said that the matter is not definite because there are no proposals,.
whereas an adjournment motion is only accepted if the matter is definite and of
urgent public importance.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is entitled to state what he considers to be the position and therefore there
is no point of order.

Sir Cowasjee Jehangir: I have been endeavouring to say something, but I
have not yet succeeded. The point is that we have heard that Government are
considering this question and it seems that some Honourable Member has said
that this House is not to be consulted and we are now censuring Government
on that. Is that the position?

Nawabzada Muhammad Liaquat Ali Khan: Home Member said that.

Sir Cowasjee Jehangir: I may point out that i¥ salaries or allowances of
Government servants are to be increased, those salaries being votable, the
expenditure involved must appear in the Budget. So far as I know, Government
cannot give allowances to servants whose salaries are votable without making a
provision for that in the Budget.

Nawabzada Muhammad Liaquat Ali Khan: That may be done next year.

Sir Muhammad Yamin Khan: They will provide that in the supplementary
grants.

Sir Cowasjee Jehangir: The money must be budgeted; without the money
being budgeted it cannot be spent. Or, it has to be brought before the Finance
Committee and their sanction has to be taken.

An Honourable Member: No, that is wrong.
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Sir Cowasjee Jehangir: That is the procedure. Therefore 1 maintain that
Government cannot incresse the salaries or the allowances of servants whose
salaries are votable without the knowledge of this House. It is possible that in
respect of non-votable salaries, Government may be able to make the increase
without the knowledge of this House, but I say that it would be advisable for
.Government to take the House into its confidence. .

As the Honourable Member, the Deputy Leader of the Muslim League
Party, said, we do not wish to pre-judge this issue. I know the hardships which

Government servants are undergoing in making both ends 1neet.

5 PM. When eggs cost four annas each,—whether that be the fault of the
Finance Member or anyone else 1 do not know,—when fowls cost Rs. 5 each,
a Government servant, even with a salary of Rs. 1,000 p.m., is hard put to it to
make both ends meet . . . . . .. : :

Sir Muhammad Yamin Khan: What about the necessities?

Mr. President (The Honourable Sir Abdur Rahim): Order, order. There
is too much noise,

8ir Cowasjee Jehangir: . . . . . and if he is a patriotic servant of this
~country having five or six children, it is possible that under these circumstances
we ourselves will agree to increase his salary. Therefore, let us not prejudge
this issue. Let us hope that we will be taken into consultation.

Nawabzada Muhammad Liaquat Ali Khan: He says no.

Sir Cowasjee Jehangir: The time to censure is when the proposuls have been

-put into effect. To censure now is, I think, not in order. 1 do think that after
‘all this debate hus led us nowhere. We have not expressed any definite opi-
nion, nor has any Honourable Mewber thought any increase should be made,
nor have Honourable Members definitely expressed the opinion that the in-
.crease should be made up to any limit. We cannot express such opinion and we
must await proposals and the time for censure comes when Government put
into effect any proposals of which we do not approve. _

Nawabzada Muhammad Liaquat Ali Khan: Then it will be too late.

Sir Cowasjee Jehangir: If it is too late then it is too late now. If this Gov-
.ernment is an irresponsible Government that it is, you may censure them at any

time vou like. It will be just the same thing. You can censure them now or
then, but vou will have a better case for censure after they have acted.

Mr. K. C. Neogy (Dacca Division: Non-Mubammadan Rural): 1 am afraid
my Honourable friend, Sir Cowasjee Jehangir, did less than justice to himself by
making a fighting speech on the strength of certain misapprehensions. In the
first place, my Honourable friend was quite incorrect in assuming that this
motion does not seek to raise a specific issue. I am afraid mmyv Honourable friend
was not present in the House this morning, because if he were. he would have
remembered that in the first place this motion seeks to raise an issue as regards
the proposal to grant certain allowances to senior members of the Indian Civil
Service drawing salaries of Rs. 1,000 and Rs. 2,000; secondly, it refers to the
refusal of the Government to disclose any details to the Assembly uutil the
whole matter becomes an accomplished fact.  Sir, these are two distinct
issues. My Honourable friend may have his sympathies with the demand for
the granting of a war allowance to the category of officers mentioned in this
motion. T have no quarrel with him there. He is entitled to have his own
views. But I am more concerned with the second issue, and T entirely agree
with the Deputy Leader of the Muslim T.eague Party that in so far "as  the
~scheme is not before us at the present moment we had better keep our judgment
In reserve regarding the merits of the proposals about which we do not know
an_v.thmg. But T am more concerned about the attitude of the Government of
India towards this House. 'Are we or are we not to expect an opportunity to
_express our opinions on the proposals before they are transformed into action “and
before they materialise into budget grants? WMy Honourable friend the Home
‘Member made it quite clear this morning that he is not prepared to give this
House any chance at any time whatsoever to have its say in regard to these
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-proposals. Moreover, Sir, as far as I understand, the allowances admissible to
the category of officers which are specifically mentioned in this motion are likely
-to be treated as non-voted, and the Assembly will, therefore, have no chance of
voting upon the question even in conmection with the Budget.

1 have been long enough associated with the Central Legislature to be able

‘to claim that the present Home Member is the eighth Home Member of the
Government of India with whom I have had occasion to deal; and I hope the
House will take it from wme that Sir Francis Mudie is the least communicative
of all the Home Members that have occupied that exaltd office ever since
1921.

Mr. T. T. Krishnamachari: He wants a little persuasion!

Mr. K. C. Neogy: A week ago my Honourable friend to my right tried to
move an adjournment motion for the purpose of discussing the first out of the
two points involved in this motion which I have read out; and we did not get
-any information from the Honourable Member on the point beside an admission
that certain proposals were under consideration. It was at your instance, Sir,
that my Honourable friend put certain short-notice questions just for the purpose
-of eliciting information on certain specific points, and there again my Honour-
:able friend would not give any helpful reply to any of the clauses of that ques-
tion. As a matter of fact he did not remember what one particular clause of that
-question was about. That is the kind of regard that my Honourable friend has
for the business of this House. '

1f my Honourable friend had been a little more communicative on that
-occasion, perhaps my Honourable friend to my right would not have thought it
necessary to occupy the attention of the House on the third occasion for the
purpose of getting more information out of the Honourable Member, and after
that inforiation did prove to be unsatisfactory to press the inotion to a division.

What have we got after all? The Honourable Member told us a lot about
the procedure that has to be observed in a matter like this by one carrying on
‘negotiations of a delicate character between the Central Government and the
Provincial Governments, He asked, what would happen if this Legislature
~expressed an opinion which is not the same as that expressed by the Provincial
Legislatures? T ask what would happen if the opinion of the Government of
India were to be not in accord with the opinion of a few of the Provincial Gov-
-ernments? There must be a general measure of agreement before any proposal
‘of this character can go through. I want to know whether after the negotiations .
have proceeded far enough to enable the Honourable Member to find that there
1s a concrete proposal which has received a certain measure of agreement,
"which will be placed before the House for discussion. I want, once again, to
~ask the Honourable the Home Member categoricaily whether he is going to
-give this House a chance to consider the proposal at some stage. It is not
sufficient for the Honourable Member to suggest that the matter is very delicate
and the proposals are yet half-baked. My point is when the proposals are fully
"baked, are they or are they not going to be placed before this House before
‘they are conmunicated finally to the Secretary of State.

I am afraid there is some amount of misapprehension in regard to the scope
.of this particular motion. The motion specifically mentions members of the
Indian Civil Service getting certain rates of pay. I dare say Provincial Govern-
ments have not much concern with the members of the heaven-born service
who are confrolled by the Secretary of State; and I cannot imagine a Provineial
Government to be over-anxious to grant war allowances to this vaiie_.v‘.tj_ry-o
officers unless the Central Government themselves take the initiative
in the matter. The Honourable Member told us a lot about wl?at has taken
" ‘place in regard to the grant of war allowances to other categories .of oﬂicel:{s
-who are alreadv enjoving them, but he said precious little on what is actually
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the proposal mn regura to this particwar class of officers and whether the miua-
uve uds proceeued Iroln e goverlluendp  Of lldid of DO bue  Lrovincsl
uovermuneats.

My nonourable friend, the Deputy Leader of the Congress Party, pleaded
for & change oi avutude, and ne swd vhat Ne WS Surpriseq tnab whea We were
toud thap we were gowg to unave a National Governiuent in tne near ruture, the
uoverniuent shoula reiuse to LaKe Us iLTo thelr confidenc¢e ln a Iuatter of  tmis
character. 1 want to teu Iy Honourable iriend, nowever, wnat vnere has been
# change of attitude—a change tor wne worse. 1 make tnat statement deliper-
utely, vecause. . ain thinking of tne procedure thup the Government of india
Iollowed In the year lYZs w giving tue Legsiature of the day an opportumty
to consider tne proposals oI tue Liee Uomuussion, that epocn-making Uommis-
BION. 1 remewber very well e day, wien we were discussing awendments w0
certain clauses of the Code of Crimmal Procedure on the 25th of January, when
vhe proceedings of the House were mterrupted, just when a particular cliause of
.40 amendwng Bul nad been dealt wiwn, by tne then hHome Member, Sir
Malcoln fyaey, 1Or the purpose OL readiryg wul (0 the couse an announcement
which had been made by the Secretary of State in kngland regarding the.
appomntment of the ilee Commission. And after reading out thay announce-
ment he humself suggested, "Might L suggest that a discussion on this matter
might suitably be rased either by quesuion or by motion’'—discussion of the
desirability ot such a Cowmumission coming out to investigate the service condi-
tions. ‘I'mat was what took place in the year 1923, and n pursuance of that
suggestion the whole matter wus debated by way of an adjournment motion on
the 26th January of that year.

When the Lee Commuission had wnade their report what was the procedure
that the Government of lndia followed? *1'he Honourable the Home Member
might do worse than read some 0i (Duse proveedings, in which his predecessor
toox suca lively interest and made such valuaple contributions.

The Honourable Sir Francis Mudie: I take 1t that those proceedings were
held after wne proposals of the Lee Commission were made.

Mr. K. U, Neogy: First of all, the Assembly was given the chance of dis-
cussing the very appointment, the proposed appointment of the Commission,
uas envisaged by the announcement made DY the decretary of State. That
was the nrst stage. The second stage wag the report of tue Lee Commission,
not the Government of India's decisions on that report. My Honourable friend
would do well to read up the proceedings of the Legislative Assembiy dated the
27th May, 1924. There he will tind what the Houourable the Home Member,
Sir Alexander Muddiman, said. ‘Lhis is what he sawa:

*‘While the Government are anxious to obtain the views of the Assembly at the earliest
possible date, it raay be necessary” (fe qualipea tne statement) “‘for tne decrctary ot State
1o take decisions on matters of urgency.”

He himself took the initiative in making the suggestion and placing the
proposals for the consideration of the l.egisiature, subject, ot course, vo the
reservation that in cases of urgency, the Secretary of State mught find it
necessary to take immediate acecion. ‘

Then, $ir, there was a Resolution on the subject which was moved on the
9th June, 1924, dealing with the principal features of the Lee Commission’s
Report. Then again on the 9th Junc in the course of a statement made by Sir
Alexander Muddiman he stated this.

“I am prepared to give (He pleaded for an adjournment of the debate till ths next
Session) ‘‘on behalf of the Government of India and also of tne Secretary of State, a pledge

that no decision on any question or principle or policy shall be arrived at till this douse
has had an opportunity in the Septemuver Session of examining the matter. -

~ Then, of course, in pursuance of that undertaking the discussion took place
on the 26th January, 192n. 1 am not concerned with the merits of the Lee
Commission’s proposals, nor about the criticisms made by the Legislature. All
that 1s beside the point. I want to know from the Honourahle the Home Mem-
ber whether in reprusry, 1945, he is going to justifv the aiiitude that he has
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taken up in the light of what I bave placed before this House. I do not want
to take up any more time of the House, but I should like him to get up in his
seat and repeat that statement categorically that he is not prepared to let this
House have an opportunity of discussing the proposals at any stage whatsoever.
"That is the request that I make to him.

Several] Honourable Members: The question be now put.

Mr, Pregsident (The Honourable Sir Abdur Rahim): The question is:
‘“That the question be now put.”

The motion was adopted.

Mr. T. T. Krishnamachari: Mr. President, I am sorry that we have not had
‘the opportuunity cf hearing the views of the Honourable the Finance Member on
this questio:.

The Honourable Sir Jeremy Raisman (Finance Member): You can never
hear the views of the Finapce Member while this sort of thing goes on.

Mr. T. T. Krishnamachari: It is very unfortunate that the Honourable the
Finance Member did not stané up.

_ The Honouraple Sir M. Aszizul Huque (Member for Commerce and Indus-
tries and Civil Supplies): He did stand up.

Mr. T. T. Krishnamachari: I am afraid the Honourable the Home Member
* ‘has not helped the House to understand the position and he brought up the
ususl smoke-screen of the Provnicial Governments to hide whatever action the
‘Government of India contemplate taking in this matter. Sir, I have been told
of a story that whor Sir Girja Shankar Bajpai went to Burma to negotiate the
Burma Agreement the Mimster concerned in Burma did not understand what
the proposition of Sir Girja Shankar’s was, nor did he want to understand but
went on interrupting Sir Girja Shankar every five minutes with the words, “‘I
no agree’’. This Government. likewise, has one answer to every question: The
Provincial Government can act on their own initiative and we cannot poach
into thewr preserves.

Sir, the Honourable tte Home Member has been clever or, at any rate,
thought that he wus clever. He has been clever enough to confuse Sir Cowasjee
Jehangir but I am afraid he has not been clever enough to hoodwink everybody-
else. Perhaps he thinks that none of us in this House know anything about a
Provincial Government and the knowledge that is vouchsafed to a Chief Secre-
tary of a Province is a thing which is denied to every Member of this Assembly.
T would like to tell him that I have experience of what the Provincial Govern-
ment can do and what it cannot do. I would like to tell hira that the posts
under the Provincial Government which carry salaries of 1,000 to Rs. 2,000,
posts in which it can regulate the salaries, are precious few. The Provincial
Government cannot do snything with the posts that are now occupied by the
1.C.8., officars, nor can they do anything with regard to the listed posts held
by provineial civil servants. And when the Honourable the Home Member
says that the Provincial Governments insist on an increase in the allowances to
this class of officers, I arn afraid it convinces nobedy. On the other hand it
looked as though he was trying to tell us, taking shelter under some vestige of
truth, that the Provinecial Gevernments were not satisfied with the increase in
allowances granted to officors drawing up to a thousand rupees. If it i a r~on-
fusion of issues—I put it that it is a deliberate confusion of issues, it is &
deliberate attempt to mislead this House into believing that the Provincial
Governments have powers in regard to a large body of officers drawing salaries
of a thousand to two thousand, about whose salaries the Government of India
cannot interfere. The Government of India is not so helpless. Times. without
number, members of this House have drawr attention of the Government to
the powers vested in the hesd of this Government under section 126A of the
Government of India Act. Tf the Provincial Governments do rebel and give
extra war allowances to officers drawing more than a thousand, the Honourable
Finance Member if he so chooses. if he is »eally concerned abhout inflation. can
get it mopped up bv taxation. Sir, myv Honourable friend Mr. Neogy pointed
out very rightly that the Secretary of State’s permission is very necessarv in
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rd to an increase of the salary or payment of war allowances to all officers
I:E:: are in the Indian Civil Service and who hold listed posts. The initiative In
the matter of recommendation to the Secretary of State must come from the
Government of India. Surely the Secretury of State 1s not going to say that
merely because one provinse recommends, he is going to accept ‘the recom-
mendation of that province on the head of the Government of ?ndl_a; the res-
ponsibility, however much my Honcurable friend may deny it, is with the
Government of India. The Govrenment of India initiates all these proposals-
and it is no good taking shelter under the plea that provinces can do what they
like.
Qnee again, 1 repeat what the Honourable Deputy President of the Muslim
League Party said, that thic House should protest against this attitude of the
Government of Indiz not to take the elected Members of this House into con--
fiden e and tell them what their proposals are, because the proposals have
undoubtedly eiaanated from them, otherwise they will never reach the Secre--
tary of State. _

The second thing is this: I do not know if after the House records its
verdict—I am sure it will be an adverse verdict—if then the Government will
have the honesty to cable it to the Secretary of State immediately. Sir, I
press my motior..

Sir Syed Raza Ali (Citics of the United Provinces: Muhammadan Urban):
What about the first part of the motion which comes under the grant of
allowances?

Mr. President (Thc Honourable Sir Abdur Rahim): The question that has
becn raised does not relate only to the Home Member's Department—I think
it also relates to the Finance Member's Department, if the Finance Member
wishes to reply —as a question has been raised about the financial aspect of the:
matter—I think he ean reply.

The Honourable Sir Jeremy Raisman: Sir, T had hoped to speak at an
earlier stage and T must say that I was somewhat surprised to find that the:
Opposition did not wish to hear what I wanted to say on the matter.

Honourable Members: No, no.

The Honourable Sir Jeremy Raisman: The Opposition insisted {hat the

question be now put, at a stags when I had just managed to get on f
Honourable Mombers: No, no. ¢ # ma feet:

M. I"residant (The Honovrable Sir Abdur Rahim): I did not notice that the-
Honourable Finance Member had risen and so I put the question.

__The Honourable Sir Jeremy Raisman: What I wished to say was this: I
did not wish to say much by way of traversing the merits of the case. I only
wished to remind the Honourable Member who moved this motion and who, I
believe, belongs to the commercial classes, that it has not been unknown in
other sections of the community that employees receiving salaries between the
limits mention>d should have received some compensation for the economic
chang.es,that. have taken place in the last few years. 1f the Honourable Mgm-
ber himself has anything to do with the control of a business, I should like to
have asked him how his employees felt and what he has done about it. -

ymnr. T. T. Krishnamachari: If you had spoken earlier, I would have answered

The Honourable Sir Jeremy Raisman: It must be recognised that the deve-
lopments that l:mve tak-n place in the last few vears during the course of the
war have exercised th> utinost pressure upon the fixed income classes. It i¢
precisely the fixed income classes who have suffered the maximum hardship.
Whatever T may ha\{e said on the subject of inflation and whatever I ma hav}"e;
said ppon_the necessity of iucreasing savings at the present time, I have ilways
had in mind that it is particularly in relation to those larg:a classes of the
population whose momnetary income has actually increased as a result of the
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war. Now, in dealing with Government servants, we are dealing with classes,
broadly speaking, whose incomes have remained stationary throughout this
time; and 1 do uot see how the Honourable Member can make it a matter
calling for protest that the Government should have under consideration steps
to provide a remedy for this state of affairs. As my Honourabie Colleague the
Howme Mermber pointed out, the proposals which the Government have under
consideration ar: not restricted to the classes which the Mover of this Motion
has mentioned. In: fact, 1 should be surprised if the cost of the proposals in
relation to that class were more than a minute fraction of the total cost of the
remedizs which the Government of India have in mind. Therefore, I cannot
acquit the Honourable the Mover of a desire to import some prejudice into the
matter by seizing ocn what Le thought would be an aspect that was most likely

to appeal to the Opposition, and would lend itself most to exploitation in this
sort of connectic:.

Now, my Honourable friend, Nawabzada Liaquat Ali Khan, took a different
line. He was not prepuared, I understood him to say, to censure the Govurn-
ment because they had under consideration proposals for granting relief to cer-
tain classes of ther servaits. His objection was that the Government were not
prepared to take this House into confidence. It was on that matter that 1
particularly wishad to say somethiny before the Mover replied to the debate. It
has been pointed ouf in relation to the functions of the Standing Finance
Committee, that that committee normally deals with proposals for voted ex-
penditure. I am quite aware that in many cases where -proposals involve both
voted and noa-voted expenditure they are put before the committee, and in &
matter of this kind, I am quite prepared to put these proposals, when they
have reached a sufficiently mature stage, before the Standing Finance Com-
mittee in order to obtain their views on the proposals. As Sir Cowasjee:
Jebangir pointed out, in so fur as these proposals deal with votable expenditure-
they will come before this House in the form of Demands for Grants. . . . .

Mr. H. A, Sathar H. Essak Sait (West Coast and Nilgiris: Muhammadan):
Nex$ year. . T

The Honourable Sir Jeremy Raisman: No; in this very next Budget, if deci-
sicns have been taken before the Budget is voted. Alternatively in the proposals-
have not matured by the tirie that the demands for grants are before the House
then they will have to be at some stage the subject of demands, and they will
have to be voted by this House. However, in view of the eniphasis which has
beea laid on tins aspect of the matter, I amn quite prepared to endeavour to ar-
range that the Standing Finance Committee shall have an opportunity of dis-
cussing the proposzls beforc crders are finally issued by the Government. I
will still be the position that the expenditure resulting from those proposals:
will, in relation to votable items, have to be put before this House and have to
be voted upon. [ suggest. 8ir, that that would be a reasonable ‘zompliance-
with everything that the Honourable Member could "expect. We cannot put
proposals before this House cr before any committee of this House before they
have actually matured asd before we can say whai they finally will be. We
are prepared to put thein befcre the Standing Finance Committee—and I irust
that the members of thas Comnmittee, having regard to the pressure of business
during this Session, will be prepared to meet at any time when I can call it
together and will not object tc being called at some unusual hour—but subject
to that, if that is the desire of the House, T am prepared to have these wvro-
posals put before that Committee. '

Nawabzada Mulammad Liaquat Ali Khan: The Honourable Member said’
thas he would put proposalz before the Standing Finance Committee before the
Governmert tale any action iz the matter. 1f those. proposals are ready before
the Budget is presented, they will be embodied in the Budget but supposing
that bv that time the Government sre not ready with their proposals, then
what would be the position? I just want to know. Would it be possible for-
this House to consider those proposals either in the form of Budget or some

_~thar method, whatever the Finance Member may suggest, during the course:
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[Nawabzada Muhammad Liaquat Ali Khan] o .
of this Session, because 1 believe that whatever relief is intended to be given
will be giver from the 1st of April. o

The Honourable Sir Jeremy Raisman: Having regard to the stage which the
Budget proposals have reached. I do not anticipate that it will now be possible
4o include the provision which will result from these decisions in the Demands
for Grants which will be put before this House in about a fortnight’s time. But
1 did contemplate that the Standing Finance Committee at any rate would be
consulted anil the votable items would obviously have to come before this House
in the form of supplementary demands at a later stage.

Nawabzada Muhammad Liaquat Ali Khan: During the course of this
‘Session?

The Honourable Sir Jeremy Raisman: They would not normally cowe
during :he course of thic Sessior.

Nawabzada Muhammad Liaquat Ali Khan: Then, it would be very difficult
for this Houss to do anything after some payments have already been made to
the members of the services. Supposing that the next Session is held in
November, I do not think that any discussion by the House at that stage would
gerve any useful purpose. We on this side would be quite willing to accept
‘the assurance of the Honcuarable the Finance Member if this House could be
given an opportunity of expressing its view during the course of this Session or
‘before the proposals are finelly put into effect, whatever the proposals mdy be.
After <ix or seven months, it may not be possible even for the Government to
tell its servants—'‘Now, what you were receiving will be discontinued.’’ What
-we want is that before the thing is put into effect this House should be given an
-opportunity of expressing its views on the proposals of the Government.

The Honourable Sir Jeremny Raisman: It is a very difficult matter. We have
-2 Budget Session at a certain time. The Session ends at a certain time M
roposals for expenditure mature at a stage too late to be put before this House,
the best thing we can do is tc lay the expenditure before the House to be voted
st a later stage. The Honourable Member may not like to be in the position
-of having to refuse that type of expenditure or to take the responsibility of sug-
‘gesting that V.onceforth allowances which have already been granted should be
reduced but T do not sce how consistently with the reasonable despatch of
"business that position can be avoided or what exactly the Honourable Member
«could expect me to do.

Nawabzada Muhainmal Liaquat Ali Khan: I think what the Honourable
"Member could do is to give a day for the discussion of these proposals later on
during the course of this Session after he has consulted the Standing Finance
‘Committee, if he so desires. Then, of course, it would be open to the Govern-
‘Taent to come forward with their sunplementary estimates later on and before
‘the Govérnment finally arrive at a decision they will be in possession of the
-opinions of this Flouse. All that we desire is that the Government, before
finally arriving at their decision. should be in possession of the views of thig
"House. That is all that we on this side of the House want. .

The Honourable Sir Jeremy Raisman: I am quite prepared to take that
matter into consideration but I would remind the Honourable Member that
Provinzial Governments who are very much concerned have been pressing for
-an early decision and once the pronosals have been acreed upon with the Pro-
vineinl Governments we could not hold them up indefinitely. I am quite pre-
-pared to considsr whether we can fit in an opportunity for this House to con-

sider the matter but after the Standing Finance Committee have seen what
the proposals ar2, the House will perhaps not feel, in view of the pressure of
-other business, that it will want a day for the discussion.

Nawabzada Muhammad Liaquat Ali Khan: We will want a day all right.

Sir Vithal N. Chandavarkar (Bombav Millowners’ Association: Indian Comn-
-merce): Will it not be possib’e for this item to be brought forward in the form
of supplementary grants early in April and to give retrospective effect to the
yproposals? In that case th. Provincial Governments will have no grievance.
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Dr. Sir Zia Uddin Abhmad (United Provinces Southern Divisions: Muham-
madan Rural): Is it not possible that the matter may be laid before the Stand-
ing Finance Comumittee and then brought up in the form of supplementary
grants?

The Honourable Sir Jeremy Raisman: That is what I have been suggesting.

Sir Muhammad Yamin EKhan: How can the supplementary grants be
brought up unless the Budget has been passed and the expenditure has been
met? There is nc question oi supplementary grant' until the next Session.
But tho definite proposals that you have may be placed before this House to
express its »pinion upon—whether they are acceptable or not. But if you place
supplementary grants, the grants can be rejected by the House if it so desires.
That we do not want.
~_ The Honourable Sir Jeremy Raisman: I shall consider what is practicahle.
" It is obviously a matter which is not easy to settle but I think I know whab
the general desire is, at least of the Party for which the Honourable Member
has spoken. I shall consider what I can do to meet that desire.

Mr. President (The Honourable Sir Abdur Rahim): In view of the Honour-
able the Finance Member's statement, does the Mover wish to withdraw his
motion.

Mr. T. T. Krishnamachari: No, Sir.

(After the Division Bell rang.)

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“‘That the Assembly do now adjourn.”

The motion was negatived.

The Assembly taen adjourned till Eleven of the Clock on Tuesday. the 20th
February, 1945,
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